Tuesday, April 5, 1977

Sixth Series, No. 9 Chaitra 15, 1899 (Saka)

LOK SABHA
DEBATES

First Session
(Sixth Lok Sabha)

LOK SABHA SECRETARIAT
New Delhi



CUNTENTS

No. 9, Tuesday, April s, 1977/Chaitra 15, 1899 (Saka)

_ COLUMNS
Welcoms to the Parliamsutary Delegation from Finland 1
Oral Answers to Questions :

sStarred Questions Nos. 1 to § 230
Written Answers to Questions :

Starred Questions Nos. 6 to 20 30—44

Unstarred Questions Nos. 1 to 50 44—78
Papers laid on the Table 78—94
Messages from Rajya Sabha . 95
Food Corporations (Amendment) Bill— 95

As passed by Rajya Sabha
Calling Attention to Matter of Urgent Public Importance—

Immeadiate release of political prisoners 96—10§
Statems=nt re. Governme1t’s Policy on Universalisation of Literacy,

improvem=1t of Secoadary Education, Research, Political victimi-
sation inthe Department of Education and Culture and removalof
restrictions on elections to Students’ Unions—

Shri Pratap Chandra Chander . 106—108
Government of Union Territories (Am21dment) Bill —Introduced 108—10
Statement re. Government of Union Territories (Amendment) Ordi-

nance—

Chaudhuri Charan Singh 110—111, 226—28
Delhi Administration (Amendment) Bill —/ntroduced 111
Statement re. Delhi Admiistration (Amendment) Ordinance—

Chaudhuri Charan Singh 111
Disputed Elections (Prim2 Minister and Speaker) Bill—/nrroduced 111

Motion to introduce—

Shri Shyamn,a'ldan Mishra 112—15§

Shri Sharad Yadav 11§—17

Shri Madhu Li.mayc 119—19

Shri Hari Vishnu Kamath 120-21

121—26

Shri Shanti Bhushan

*The sign + mirked above the name of a Memher ﬁcata

that the

question was actrallv asked on the floor of the House by that Member.



Statement re. Disputed Elections (Prime Minister and Speake Ongie

N AN CCw—

Shri Shanti Bhushamw 126—27
Motion of 'I‘ha.1kson the Addressby the V;ce-Presldcnt acl::ng as

President - . 12/~ <y
Shri Chitta Basu o . o . . '« . 120—33
Shri P. K. Deo s : i . 133—38
Shri Narendra P. Nathwani . . . . . 138—44
Shri Jagdambi Prasad Yadav . ‘ . 144—48
Shri Vasant Sathe ‘ + 148—5$9
Shrimati Renuka Devi Barkataki . 150—63
Shri Morarji Desai . . . . 163—74

N

Statutory Resolution re. continuance in force of the Proclamat:on in
respect of Tamil Nadu—

L

Chaudhuri Charan Singh . . . 17§5=—7
Shri P. Kannan . . . . . 177—79
Shri O. V. Alagesan . 179—87
Shrimati Parvathi Krishnan 187—92
Shri Kumari Ananthan 192—93
Shri A. Asokaraj . : . 193—97
Shri A. Murugesan . . . . 197—02
Shri K. Ramamurthy . 5 .« 202—04
Shri R. Mohanaraigam . . o . e 204—06
Dr. Henry Austin 206—10
Shri S. Nanjesha Gowda . . 21119,
Shri R. Kolanthaivelu . 213"

Shri A. V. P. Asaithambi 21§—

Shri M. Kalyanasundaram . 221—"

Statutory Resolution re. continuancein force of the Proclamation in
respect of Nagaland—

Chaudhuri Charan Singh 228—

Caltex [Acquisition of Shares of Caltex Oil Refining (India) Limited
and of the Undertakings in India of Caltex (India) Limited] Bill
Motion [to consider—
Shri H. N. Bahuguna 230—

Dr. Henry Austin. . zgr—f'_



LOK SABHA DEBATES

LOK SABHA

Tuesday, April L, 1977/Chuitra EL, 1899
(Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. DEPUTY-SPEAKER in the Chair]

WELCOME TO THE PARLIAMEN-
TARY DELEGATION FROM
FINLAND

MR. DEPUTY SPEAKER: At the
outset, 1 have to make announce-
ment.

On behalf of the Speaker, on my
own behalf and on behalf of the
Hon’ble Members of the House, I have
great pleasure in welcoming the
Hon'ble Members of the Parliamentary
Delegation from Finland who are on a
visit to India as our honoured guests.
The members of the delegation are:

1. Mr, Kuumo Honkonen, M.P.—
Leader of the delegation.

2. Mr, Ralf Friberg, M.P.

w

. Mr. Pertli Salolainen, M.P.
4. Mrs, Terhi Nieminen M.P.
5. Mr. Heimo Linna, M.P, and
6. Mr. Jaakko Hissa.

The delegation arrived early 1this
morning and will be in India till the
9th April. They are now seated in the
Special Box. We wish them a happy
and fruitful stay in our country.
Through them we convey our greetings
and best wishes to the Parliainent, Go-
vernment and the People of Finland.

173 L.S.—1

2
ORAL ANSWERS TO QUESTIONS

IMPLEMENTATION OF RECOMMEN-
DATIONS OF HATHI COMMITTEE

*1. SHRT VASANT SATHE:. Wil
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the present stage of implementa-
tion of the recommendations of Hathi
Committee on Drugs; and

(b) particulars of final declsions
taken/proposed {o be tuaken recom-
mendation-wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(b). The Report of the Commiitee on
Drugs and Pharmaceuticals JIndustry
(Hathi Committee) has been under
consideration of the Government. Final
decision on the various reccmmenda-
tions made by this Committee shall be
taken ag soon as possible.

SHRI VASANT SATHE: This Re-
port of the Hathi Committre, as the
hon. Minister will he knowing, has
been there for quile some time before
the Government and we thought that in
view of the importance of the recom-
mendation it wlll be implementied with
all earnestness., But so many things
have transpired in between and may I
particularly invite the attention of the
hon. Minister, who is a .lynamic per-
son himself, to the recommendation in
Chapter V, at page 86 of the Report.
Para 4 says:

“Between 1952 and 1965 and even
upto 1968 well-know multi-national
units and a few Indian units operat-
ing in this country received a big
impetus to boost their turn over in
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the shape of “Permission Letters”.
364 of these items were permitted to
be manufactured by 15 leading
foreign units. Four of these items
were bulk drugs and ‘he remaining
360 items were formulations, many
of which could have liecen casily

manufactured by the Indian
Sector......."
MR. DEPUTY SPEAKER: You are

enlitled to supplementary.

SHRI VASANT SATHE: His reply
was only that it is uynd2r considera-
tion. I am reading this out to invite
his attention so that he can give reply
in full, This is a short thing.

“The formulations included house-
hold remedies, such a2s formulations
containing vitamins and minerals,
many of which did nct require a
doctor’'s prescription, cough mixtures,
ring worm ointments, ‘health salts’
gripe mixtures, laxative tablets,
ete....”

The particular recommendaiion of
the Committee is that these 117 well-
known medicines for the common man
should be manufactureg in India by
the Public Sector and also bty the
Indian Sector. What is the Govern-
ment’s policy regarding this?

SHRI H. N. BAHUGUNA: Sir, 1
had already submitted that the raatier
is under consideration, So far as ihis
Government is concerned, it is a ques-
tion of days that we have been here.
Shri Sathe would recall, as a Member
of the Fifth Lok Sabha and who con-
tinues even now, that the shoe is on
some one else's leg.

Right now, 1 can assure him that it
will not take as long as the cther side
took whepn they were sitting on fthis
side. I can assure him that the whole
of the recommendations will receive
due consideration. Many of them are
unexceptionable.

SHRI VASANT SATHE: I thank
the hon. Minister for promising to
take expeditious action. I would also
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like to invite his attention to another
important recommedation abou! having
a national drugs authority both for pro-
duction as well as qualitative control
and price control. What is the Govern-
ment’s thinking relating to this? Per-
haps, he migh! not have upplied his
mind.

SHRI H, N. BAHUGUNA: We are
intensively thinking on the whole
question.

SHRI CHITTA BASU: Sir, the hon,
Minister is reported to have observed
very recently that it :s Government's
policy to provide medicines for mil-
lions. In view of this observation hav-
ing been made recenily by the hon.
Minister, may I know from the Go-
vernment whelher some of ihe recom-
mendationg of the Hathi Committee are
directly related to taking measures in
the matter of translating into action the
so called efforts? If so, T want to know
whether he is in a bposition Lo assure
the House that he will 1ake immediate
steps for the supply of medicines at
cheapest rates to the masses of our
countiry.

SHRI H. N. BAHUGUNA: Sir, not a
day more than is necessary will be lost
in finalising the Government's views on
this very important and specific secter
of our economy.

SHRI SONU SINGH PATIL: Will
the hon. Minister be pleased to state
whether the Hathi Committee had de-
clared the permission lctiers and the
C.0.B. licences as without any legal
backing? If so, will he be pleased to
declare all such activitieg «:s illegal? Is
it a fact that the C.0.B. licence and
permission letterg so declared were for
the production of the extent of Rs. 184
crores out of the national production
of Rs. 450 crores in 1976-77? If this is
80, why was this production of non-
essential items by the foreign firms
allowed? What js the intention of the
Government? Is it their intention to
stop it?
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SHRI H. N. BAHUGUNA: As I said,
this is a new Government and anything
done by the predecessor Government
is also under review along with the
recommendations of the Hathi Com-
mittee. I think it has done a great
sr'-.-rvice in the matter of this particular
sector.

DR, SUSHILA NAYAR: Sir, I
would like to know whether it has been
the policy and it has been discussed for
a long long time., that certain drugs
which are commonly required should
be produced in bulk and supplied to
the consumers ail cheap rate. So far,
some steps have been laken in regard
to what are regarded as lifesaving
drugs, which are required by very few
people. I waulg like ‘0 know frcm the
Hon. Minister whether he is in a posi-
tion to tell us as to what is being done
1o supp!y commonly required drugs
like asprin, vitamin and cther drugs
for children, at ag c¢heap a rate as
possible. This can only be done if they
are produced in bulk and also if they
are produced by the small manufac-
turers whose overhcads are small as
compared to the big manufacturers of
arugs.

SHRI H. N. BAHUGUNA: Sir, the
hon. Member lieing a pkysician has a
good deal of cxperience «nd I agree
with her that a lot of things should be
cdone. Buf. T have only asked for a
very small reprieve &0 that we can
come out with a fotal policy in regard
fo this quesiion.

SHRT NATVARLAL B. PARMAR: 1
would like to know whetner the recom-
mendations of the Fathi Committee
have I‘een twisted, diluied and chang-
¢d by the officiale in the inferest of the
multi-nationals like Pfizer, Sandoz and
May & Baker? If so, the details
thereof.

SHRI H. N, BAHUGUNA: The ques-
tion of dilution does not arise because
the whole thing has not yet teen fina-
lised. I can assure the hon. Member
that anything that is done by this go-
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vernment will not be in the interest of
anyone except India.

SHRI JYOTIRMOY BOSU: [s the’
Minister aware of the fact that a multi-
national organisation of dJrugs, viz.,
OPPI of Bombay has set-up a very
powerful lobby in the Capital with
their huge office of a resident represen-
tative to stall the recommendations of
the Hathi Committee by influencing the
officials. If so, what steps have been
takern by the government in this
regard?

SHRI H. N. BAHUGUNA: The grea-
fest guarantee against all these types
of activities is my hon. friend, Shri

Bosu. So, we need not be afraid of
the residen! represzniative.

PURCHASE OF CRANES BY ONGC
FROM DEMAG OF GERMANY

*2. SHRI JYOTIRMOY BOSU: Will
the Minister of PETROILEUM be pleas-

ed to state:

‘2) whether Oil and Natural Gas
Commission or any other Goverrment
Oil Organisation has bought cranes and
other items from DEMAG of Germany;

(b) if so, facts thereaf; and

(¢) who are their represcntatives/
agents in India?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTI-
I.LIZERS: (SHRI H. N. BAHUGUNA):
wa) to (¢). A stutement giving the re-
quisite information is 1ai.1 on the Table
of the Sabha.

Staterment

() to (¢), The ONGC inviled open
tenders in 1975 for the purchase of 8
truck-mounted mobile cranes of 40/45
tonne capacity. Since cne of the [irms
reduced its offer after the opening of
the tenders, the ONGC held negotia-
tions with all irms who had made
technically acceptable offers, The re=
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vised offers of these firms were as follows: —

Name of the firm/ Name of machine Source FOB price fcr 8 CIF pricefcr 8
Ind.an agent crhnes cranes
(Rs.) Rs.)
1 Earth Moving & Ma- Hoist -5460 USA 134 crcres 1- 58 crores
chinery Co. New
Delhi
3 Nisscho-Iwai, Japan, I..i]nk belt HC-218 Japan I*42 crores 1-62 crores
3 Escorts Lid., North-West 60-T USA I*32 crores 1'74 crores
Faridabad
Maruti Hea D TC-280-L 6 ’
R L:c{, emag TC-280-L. German 1°62 crcres 1°76 crores
Gurgaon.
2, After duly considering these 8 truck-mounted mobile cranes of

offers, the ONGC proposed that orders
should be placed with the lowest ten-
derers namely M/s. Earth Moving and
Machinery Co.,, New Delhi for Ameri-
can Hoist Cranes. While this proposal
was being examined in the Ministry,
M/s. Maruti Heavy Vehicles Litd,,
Gurgaon, the Indian agenis for Demag
cranes, revised their offer from Es. 1.76
crores to Rs. 1.70 crores (CIF).

3. The Minister of Petroleum did not
agree with the ONGC’'s proposal and
expressed the view that Demag cranes
should be purchased even though these
were not the lowest priced. This view
was ultimately accepted by the Minis-
try of Finance and ONGC were there-
upon asked in February 1976 by the
Ministry of Petroleum to place an order
on Maruti Heavy Vehicles Limiled for
8 Demag cranes at a total cost cof
Rs. 1.70 crores.

4, Spare parts for the aforesaid
Demag cranes have been crdered in
March, 1977 for Rs. 29.27 lakhs, through
Maru!i Heavy Vehicles (Pvt) Ltd.

SHRI JYOTIRMOY BOSU: Sir, in
this context I would like to know whe-
ther the ONGC's requirement was
genuine or not because I have great
doubt as this involves Mrs, Indira and
Son and o, Ltd. The ONGC required

40-45 tonnes each. The tender calling
was an eye-wash as they had urged
the erstwhile pseudo socialist Minister,
Shri Malaviya, to give the business to
Maruti Heavy Vehicles Ltd., New Delhi
and the Commission for this deal was
about 21 per cent which was wholly
paid in foreign exchange. - The busi-
ness was given {o Maruti Heavy Vehi-
cles Ltd., New Declhi as they were the
agents of the West German flrm called

Demag.

Sir, in the context o what I have
said, is it also a fact that the erstwhile
pseudo socialist Minister, Shri Mzla-
viya. in his note dated 29th January,
1976, over-ruled the ONGC'’s recom-
mendation that the lowest quotation
should be accepted. He had stated on
the file:

“] do not agree with ONGC's re-
commendation to buy the US cranes
which seems to have been motivated
by the lower cost of these cranes.”

Sir, I would also like to know whe-
ther it is a fact that the business was
given 1o Maruti Heavy Vehicles Ltd.,
New Delhi, even when their quotation
was Rs. 1.76 crores and that of the
Earth Moving and WMachinery Com-
pany, that is, HOIST, was Rs. 1.58
crores.



9 Oral Answers

I would also like {o know whether
ihe erstwhile Minister also stated on
‘the file:

“I am not convinced that the chea-
pest should prove best for us. More
so, bhecause Demag machines are

! stronger and sturdier. It can be used
for longer periods....."

They might enjoy that reputation
second to none. Demag is a good in-
ternational company outside the U.S.A,
and we should try and establish special
relations with them. Therefore, 1
want {0 know what are the other things
that he said. He also said: “I do not
see any useful purpose in pursuing for
further reduction in price.” 1 would
like to know about it from the hon.
Minister.

SHRI H. N. BAHUGUNA: 1t is a
fact, Sir that Maruti Heavy Vehicles
Ltd., Gurgaon, was given this tender
in spite of their higher bid and the
Jower ones were left out. It is also true
that the then Petroleum Minister, Mr.
Malaviya, made the notings on the file,
but my hon. friend appears to know
more about it than myself. I do not
have the file with me. Therefore, I
will not challenge him on that gcore.
But if my memory goes right, the ciaim
of the hon. Member appears to be
somewhat the way it appears on the

file.

SHRI JYOTIRMOY BOSU: Is it
also a fact that the lLionourable erst-
while Congress Minister, Shri C. Subra-
maniam who is sitting here on our
right—the Minister of Finance request-
ed the Minister for Petroleum to re-
consider his decision and let the ONGC
accept the lowest tender for the supply
of American hoist cranes. Thereupon
the former Petroleum Minister recorded
that the quotation be considered fav-
ourably. The Finance Minister said:
“Do not accept the lowest guotation.
Give this to any other capitalist coun-
try except the highest quotation be-
cause it involves the Prime Minister’s
son Mr, Sanjay Gandhi” What a
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shame and what a bad day for the
country!

MR. DEPUTY SPEAKER: What is
the question now?

SHRI JYOTIRMOY BOSU: The
question is whether the erstwhile
Finance Minister has turned dcwn the
recommendations of his own Ministry,
i.e., Secretary of Expenditure and has
approved the quotation of the much
higher price from another capitalist
country.

SHRI H. N. BAHUGUNA : 1t is a
have gone through this very unfor-
tunate case with some concern and
anxiety. But I think, ‘o them that
made the decision unfortunate, hut to
the nation it is serious, But ] think
Mr. Subramaniam kmnows the use of
English better than any one of us do.
He never said: “Give it to any one’”.
He put it in the words “make the ten-
der more competitive”. So, I do not
really know whether his Ministry
thereafter took care to see his noting
and follow his advice or not. The
whole thing concerning that appeared
to have been done in a manner which
creates so many doubts in many good
intentioned minds.

SHRI JYOTIRMOY BOSU: On a
point of order. I have given nclice o
lay it on the Table of the House.
Under Rule 368, I have given prior
notice and provided a copy to you.

MR. DEPUTY SPEAKER: Mr. Bosu,
in the first place, the documen: has
not been seen by anybody. So, I re-
quest you to give it at the Table of the
House and we shall see whether it can
bhe laig on the Table.

SHRI JOYTIRMOY BOSU: Sir, you
cannot proceed without disposing it of.

MR. DEPUTY SPEAKER: 1 have
already disposed it of. You have
given it at the Table and we will
examine what can be done.
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SHRI JYOTIRMOY BOSU: I have
complied with the requirements as
per the rules. You can't take the arbi-
trary decisions here. I have com-
plied with the rules. I have given an
advance copy to the Secretary Gene-
ral. How on earth can you say that
I should hand it over at the Table?

MR. DEPUTY SPEAKER: Under
the rules, the Speaker has to look

into the document, and the Speaker
has not had the time to look into it.

SHRI JYOTIRMOY BOSU: Kindly
see rule 368 and also directions 117
and 118. They provide that an ad-
vance copy should be given; it should
be authenticated and notice should
be given before 10 O'clock. You say
it will be looked into. “e

MR. DEPUTY-SPEAKER: You
have just handed over the document.

SHRI JYOTIRMOY BOSU: Belore
the sitting of the House. Do not say
things which are not correct.

MR. DEPUTY-SPEAKER: The
Speaker has had no time to look into
it. I have already given my ruling;
it will be looked into and if it is in
order to lay it on the Table, you will
be permitted to lay it on the Table.

SHRI JYOTIRMOY BOSU: I am
now giving vou ilhis copy; you can
do what you like. [Laid on the Tablc
of the House. Placad in Library. Se:
No. LT-48A/77].

DR. SUBRAMANIAN SWAMY: S
far the hon. Minister has uanswered
only ome part. In view of thit I
should like to know about the other
item. May I know wh.ther the
ONGC had a'so invited tenders for 2t
trucks and there also the tende; was
given to Maruti Company or M .iuti
Heavy Trucks; Marutli is an omnibus
name; their tender was high by about
2 and half times of the lowest tender;
yet it was offered to them. Maruti,
instead of manufacturing the truck in
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this country, imported 12 from Ger-
many and 12 from the Vnited States
International Harvesters, Mr. Sanjay
Gandhi alsp happened to be a com-
mission agent of that company. May
I know whether these are facts and
also whether the trucks were acually
imported though they could have
been produced in this country as we
have the capacity to manufacture
trucks in this country? '

SHRI H. N. BAHUGUNA.: The
hon. Member is asking a specific
question about trucks. The informa-
tion available with me is to the effect
that what was brought from Ger-
many was cranes and not trucks.
Of course cranes were mounted on
the trucks. To that extent they have
been purchased. So far as other
things are concerned, I will need
further information.

NY FIT T Teq : I AN,
41 g wer ¢ f arefa gt feafaem &
W QA ST & 7 6 AT AT Ay AR
g 9 f 3AFT SozT MgEE W 7 41 ?
ug wrefa g4t fegfeeq uw wis @ agife
TWE g @Y wwWAd A 12 T
g &t 1 ¥ s wear g f oo Qe
UFT ®AR T a8 fFax s@ =o &
g FIT Fgf § @A F@& IJ§ q@wr
ffg 1 ? s ag ArF Ay Far war
R T AW # FF@EL F@ fw
w1 o 7 | F qref Y fegfaewm ¥
faar me @dEr § WX fFadr gee-
ifedter #r § 9T o7 Jgda a1 9%
I AT FTHAT FTEAAF &Y AT IqF
fears w19 FEAE F4T 7

SHRI H. N. BAHUGUNA: The
question is getting wider and wider.
We were only concerned with crane
in  this question. If the hon.
Members want more information
which is not just now available
with me, they will have to give me
notice. If something is brought to
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my notice which is worthy of en-
quiry, it will be done. In the instant
case I can say that this order was
glven over-ruling the ONGC. The
‘ONGC had said that it should not be
given to Maruti Vehicles Ltd. but in
the Government of India, the Petro-
leum Minister over-ruled that view.
The Secretary to the Government is
not at all responsible; I have seen the
flles with regard to this matter; the
afficers have had no hand in the
matter.

ot vy fom@ : Syt ARrEm, &
™ W § AW G T A OF
T ¥t oK feamr agar § e «w
AT qv= wraTi e Y o o &,
O Rifeaw, TR TEEIET
(wreda fafredy), el oS
wErE—gw AW g fafaw adw
IR P AT E T T T
mﬂ%gﬁmlﬁﬂmg%ﬁr—rn
XY ATAAT & FA qIAT THE  IHLAAT
FT 72T AW faeFT A6 WOF qTHA
wrar g 1| A== fafawr afaw ¥ wfy-
FTFAT ¥ FTETE F27 F a2 78 a7
anfed, fFa gaTe = Iv7 2T WA
F——TAFT AT AR HIW FAT AMET,
wifF & a5 sfaeie &, gare w6t foer
Wt ITH! q2r gAfaEE ANy F—39
Faaq faar | zq faT & qear =g
i 5 @ a@ F1 woEtfas @ .
TEAET THT W §IG & a4 |1 IA%
ATefa 24T AiFor & qTHA T AT W
xF F—IWART  AWEAT W AR
AT I AT "o FHEWHA—AT &T
TTF 9T9 T aT9 FT HIE AEIY
fe yam #t & =X &, I Afuwar
FauSt T d, 9w am W@
azw fegr maT ? 4T A9 59 a1 Fy W
W FAGA—AQT T2 FaT 2 fF
TIH! F1E FHIAA TG e, AfeT g
ArFT ¢ fF T gTER ST 9} 21
oo w1 @ wTXE 9% 15 sfawa
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wHow fadely spEr 7 et @ s
fadeft &Y 7 omr & ? wT et wERw
W @ &7 | wrEEa & R oamw
yrew fafrex e, weAw fafres
qeE A " ¥ W@y sfefodaw &
T & 7 gfear favmr & g
TAEY AT FA F AT A A ?

ot FHwEY AR AP ¢ ATHAR,
Wmfm&a’?%m%ﬂww
& | o W ¥ IR 4 w1 & e qww
wfasfa@l 1 g & facg oW
T+ Fwry A7 qrerarg ¥ A gy &
¥ wfaa @Y | qg frad zama a gwm ?
XD 9 7 A €T TH §IAT &Y F qHaAT
§ fr Sy o wrw fxd & Sfam adh
¥ | IR TUTH AFEA F1 AT
frar—fre & o & fam, frm & #g
qfear. ... ..

st 7y fomdr : & foas woeT QoA
WATEAT §—5FT WY T FT @I I 7

it EHERY T GO 2 ITHT GE
T g g fr 97+ go faen e faet
a1 7@Y et | WA wy fawa s
AT quaTe # g, & 59 ard 1 AT
JUE HAT ST F ATHA-——I§ T qTT
& gH! HUT T q199, I qUAT T,
39 [ WA € A AT a1 Ty
83 WTIAA® AT A T T
FIHR G AR AT FIAT AGR
TEL T FAT |

ot wege ' oaf,  fomd
Ao sFE gET-AEE q9q A
g AFQEFTHTHATE. .. ...

=Y PR AT YA . IAH! Wi
T AT @ Y

it wAtgT W : & quTHfea gaw-
THTE FE W@TE | IAC A QTAT T
A50@u A AETITA. ...,
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MR. DEPUTY-SPEAKER: This
question relates to ONGC. Your sup-

plementary does not arise out of this.
Next question.

St WA W TSR Wi,
g, TET TEEALH AAAT § 1 €@ WX
FAT T a9 §——AfFT AT AA G974
AE AW ] 450 TAF HY JUET I A

MR. DEPUTY-SPEAKER: 1 have
already said that it does not arise
eut of this question. I have already
called the next question.

Judges in Madras High Court

*3. SHRI M., KALYANASUNDA-
RAM: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) the sanctioned atrength of
judges of the High Court of Madras;

(b) whether any judges are work-
ing in that High Court on temporary
basis; and

(c) the reasons for not filling up
the vacancies there, if any?

THE MINISTER OF LAW, JUS-
TICE AND COMPNAY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) The
sanctioned strength of the High
Court of Madras at present is 16
Permanent Judges and 6 Additional
Judges. '

(b) At present 14 permanent
Judges and 2 Additional Judges are
in position.

(¢) The matter has been under the
consideration of Government. Consul-
tation with various authorities has
taken time.

SHRI M. KALYANASUNDARAM:
Only 16 Judges have been working
as against the sanctioned strength of
22. May I know for how long these
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vacancies were kept in abeyance?! 1If
it is a long period, will the minister
examine why it is so? May I knew
whether the basis on which the sane-
tioned strength was fixed was wrong?
Is it not a fact that because these
vacancies existed for a very long time,
it resulted in arrears piling up in
the High Court?

SHRI SHANTI BHUSHAN: The
two vacancies of permanent judges
have been existing since 1lst August,
1975 anq there have been other ad-
ditiona] wvacancies also for a comsi-
derable period. The reason for the
appointment not having been made
is that the Chief Justice of the
Court and the Chief Justice of India
have to be consulted and they have
been changing their opinions. So far
as the present Government is con-
cerned, the hon. Member would
appreciate that it has come to office
only recently. The whole matter is
under the examination of the present
Government and we hope lo take a
decision very quickly in the matter.

"““SHRI M. KALYANASUNDARAM:
I cannot hold the present Minister
responsible for the delay, But will
he examine the cause for this im-
ordinate delay? In view of the
amendment to the Civil Procedure
Code and the Criminal Procedure
Code, will the Government examine
whether there is still need for the
present sanctioned strength and
whether there is any decline in the
work of the High Courts?

SHRI SHANTI BHUSHAN: I may
assure the hon. Member that the
whole question as to why the ap-
pointment to the High Court has
remained pending for so long would
be examined, Here I would like to
make a submission that so far as
the recommendation of the Chief
Justice of the High Court and the
Chief Justice of India is concerned,
in view of Article 121 of the Consti-
tution that there should be no dis-
cussion about the conduct of judges,



17 Oral Answers

it is not right to discuss the conduct
in public of persons holding judicial
authority because that is likely to
impair their efficiency. I assure the
hon. Member that all his sentiments
in the matter would be borne in
mind. The whole matter would be
very closely examined before the
Government takes a decision.

So far as the other part of the
question is concerned, this would
also be examined as to what ithe
strength of the High Courts should
be keeping in view the various am-
endments which have been made in
the CPC and CrPC. I hope the hon.
Member will bear with me.

SHRI RAMA CHANDRA MAL-
LICK: Whether it is a fact the large
number of cases are still pending in
the Madras High Court and other
courts and what action Government
is contemplating in this regard?

SHRI SHANTI BHUSHAN: It is
true that in various High Courts
there are arrears and therefore, the
matter is receiving very close consi-
deration of the Government. The
Government will devote its thought
to this problem at an early date.

SHRI ARAVINDA BALA PAJA-
NOR: Since 1975 vacancies of two
permanent judges have been lying
unfilled. There are four additional
judges who are working there. What
prevented the Government from ap-
pointing two permanent judges out
of these four additional judges? 1
do not think twp years time is re-
quired for consultation between the
Chief Justice of India and the Chief
Justice of the High Court.

SHRI SHANTI BHUSHAN: The
question is about the appointment of
two additional judges.

SHRI ARAVINDA BALA PAJA-
NOR: It is about two permanent
judges. They are waiting from 1975
onwards.
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SHRI SHANTI BHUSHAN: There
were 2 additional judges; and there
were 2 permanent vacancies. The
question of appointing those two ad-
ditional judges to the permanent
vacancies was considered by the
government, the recommendations of
the Chief Justice of the High Court
and the Chief Justice of India ' were
obtained; anq in the light of the
consultations  with those  Chief
Justices, the term of those two ad-
ditional judges for the time being
has been extended by the previous
government. So far as the present
government is concerned, as I said
the matter is under examination as
to what exatly should be done.

SHRI K. MAYATHEVAR: I submit
that the hon. Law Minister had com-
mented on the judges of the Madras
High Court. We should not make any
comments on the Chief Justice of
the Supreme Court, or of the High
Courts. I admit the point. So far
as the former Chief Justice of the
Madras High Court, Mr. Veeraswami
is concerned, he is facing a grave
criminal charge which is pending be-
fore the sessions court at Madras.
I would like to know the position of
the case, its nature and whether
government would look into it. We
are not commenting on the conduct
of the case. But that gentleman has
committed criminal offences violating
all justice, as a maiter of fact. (Inter.
ruptions).

MR. DEPUTY SPEAKER: I am

sorry that question does not arise out
of this Question.

=Y wAET " JuTeTE WRYEw,
& wrad wreaw &, fafer wioft ot & qwr
TrgaT g fF oY wrea ¥ fafwsr ooy
%ﬂfﬁﬁ%’ﬁﬁ%@wﬂw AT
= AT mar I sy QO dr
FifE IT T ¥ gfy ot & wafas
WO B T T @, W 37 o wy

;ﬂf'ﬂﬁwmﬁﬁr LEaLs



19 Oral Answers

MR. DEPUTY SPEAKER: 1 must
be very clear on one point. The
Question relates to the High Court of
Madras. You cannot extend it to
the entire country. Therefore I am
very sorry I will not be able to permit
that kind of a question. Those who
want to ask specific questions can
do so. (Interruption).

st wAtgT W ¢ wa fafg wet
HPRY T qaTdd 6 T A @ ;Y
WefFmuNgEaiwany
gfer ot & spanfas Saer T faar @,
T I § IAET aqrAvacer far
T ? T HAY WS, TG WIATEA &
fFrmas ¥gn oA ar
N T & a=a ¥ & -
A TG 7

MR. DEPUTY SPEAKER: Mr.
Manohar Lal, I allowed you on the
previous question as also on this ques-
tion; but unfortunately you seem to
be asking a question which is not
connected with this Question. Please
be specific; when you ask questions,
yvou should put them on the basis of
the Question that is there.

SHRI SHANTI BHUSHAN: As far
as the Madras High Court is concern-
ed, one judge was transferred from
Kerala to Madras on the 3rd January.
1977. As far as the transfer of judges
from one High Court to another,
which had been made during the
period of Emergency without the con-
sent of those judges is concerned, the
policy of the present government is
generally against it. And this govern-
ment would like to transfer back
those judges from the High Courts
to which they have been transferred,
of course after obtaining their con-
sent. If some of them want to remain
where they have been transferred, it
is a different matter. But I would
like to make one thing clear: whether
any exception should be made to
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this general principle, is still under
the examination of the present gov-
emment. A definite policy in regard te
that would be suitably considered alid.

adopted.

ot AAET AW ¢ RO CF A>T
FAFGINT FgT e F RO &
M AEEAR @I &I |
aaTe gt o6y o /% § | AT yEEqr
F1 ww 7g § % s At wgew A
3T A WR I qIH FAA FT FAT9
2w % fag ¥FAfEs & a1 w7 I
vaTe 23X &, IR A& 7Y |

MR. DEPUTY-SPEAKER: It is not
a point of order. I want to make it
quite clear for future guidance that
when there is a question on the Order
Paper, the Minister will be asked te
answer only that specific question and
supplementaries relating to that ques-
tion. You cannot traverse the entire
ground all over the country. Even
if the Minister has got the informa-
tion, still he can give it only when
a secparate question is tabled, and not
by way of answer to a supplemen-
tary.

St gER W TWAW ¢ WET
NTATHE & W A qAFT Io AqMATHT
Tl o TSt AT w0 R ook Sw
FHI Y gg A qrA] Hfq| 0w i
o T @l & qfer o gu d
HETH #Y aYE T 99 359 gl §
et & frafa wa a% 3 & s ?
% st wmgan g fv fraw oot &7
2 W ¥few et fage 79 g@a foe
TTHTT F I &Y qIE9T FIA T @Y 8 7

SHRI SHANTI BHUSHAN: Gov-
ernment is fully conscious of the
problem that even the sanctioned
strength of Judges in the High
Courts. ..

Y gen w2 vy AT FFed
1 9% & | & o fg=h 7 frar E W
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e 9O W fg=r ¥ & wrar =nfygd
Helt wgew aga ard 7=l A €
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SHRI MOHANARANGAM: Sir, we
want the answer in English, because
the whole question relates to Tamil
Nadu.

MR. DEPUTY-SPEAKER: The
Minister may reply in any language
he pleases.

AN HON, MEMBER: The transla-
tion is there.

SHRI MOHANARANGAM: The
translation that we are getting is
only half.

MR. DEPUTY-SPEAKER: The
Minister can speak in any language.

SHRI SHANTI BHUSHAN: Mr.
Deputy-Speaker, may I say that I
am equally in love with all the
languages of this country? I would
like to learn all the languages of this
country,

SHRI ARAVINDA BALA PAJA-
NOR: The translation that we are
getting for the last five days is
imperfect. So, we would like to have
the replies in English.

SHRI SHANTI BHUSHAN: May
I, with your permission, so far as
this particular question is concerned,
answer in both Hindi and English?

The Government is fully conscious
that even the sanctioned strength of
High Court Judges in various High
Courts have not been maintained for
long periods by the previous Govern-
ment for reasons best known to them.
The Government, therefore, has been
examining this issue and would like
to come forward with solutions #o
this problem, as quickly as possible.
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It would also be examining as to
what strength is necessary in the
High Courts to solve the problem of
pending arrears, because the Govern-
ment feels that every case must be
decided as expeditiously as possible.

ot afear o FEIR T I A
1 g0 sy ¢ g w12 ¥ R
Wil Y g&aT FHvee @Y & 99 o
Iaa! frgfacar Tt 7@ ® 7 § W%
FTHr FHg a% agr 9 fgfeat o
W | TIHR ¥ qEET 9 g9
& g @R ¥ T 9 A § 3©
faora it fF @ T =W 7 |1
| fgfar o=@t @+ ofg@, Wk
fray oot Y o=@ fra g w0 A
2 I9F 9T W TTH A T FT AT
dife fraifcr w3

Re-examination of Acts passed during
Emergency by High Power Committee

-+

*4, SHRI SAMAR GUHA:
SHRI BASHIR AHMAD:

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
plcased to state:

(a) whether Government propose
to set up a high power Committee to

.re-examine all the Acts passed by

Government during period of Emer-
gency from June 26, 1975 to March
23, 1977; and

(b) if so, main Teatures thereof?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
While Government have decided as
a matter of policy to undertake a
thorough review of MISA and exa-
mine the existing laws to see whether
they are adequate to deal with eco-
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nomic offences and the security of
the country without denying the
citizen the right of access to courts,
no decision has so far been taken to
set up a high-powereq Committee for
the purpose, '

(b) Does not arise.

SHRI SAMAR GUHA: 1 am sorry
to point out that though he is a very
eminent lawyer, he has not given
proper attention to the Question. I
had not mentioned MISA cnly. He
has by passed the main burden of my
question. It is known that during the
emergency about 101 general Acts,
which related to economic, political
and judicial matlers as also labour
and varioug other problems, were
adopted by Parliament. These deal
with very wvital issues and affect the
people as @ whole. So, 1 want to
know whether Government will insti-
tute a thorough gnquiry through an
expert legal committee including re-
presentatives of Governmen! as well
as of the Supreme Court and High
Court Bar Associations, to go into the
merits and demerits of these Acts and
recommend whether some of them
should be amendeq or rezpealed. He
should go deep into the matter and
say categorically whether al] these
Acts woulg be probed into by a high
power expert legal committee.

SHRI SHANT] BHUSHAN: The
policy to review the Acts has been
indicated by the Government in
Paragraph 6 of the Address tc Par-
liament by the Acting President of
India. The policy is to review tlose
Acts which had imposed curbs gn the
fundamental freedoms and civil rights
of the people with a view to restoring
the rule of law wand the right to
freedom of expression 1o the press.
A large number of Acts had been
passed during the period of the em-
ergency. In fact, the number of Acts
passed by Parliament was 138. They
include a number of Acts which are
of a controversial mnature. Govern-
ment would review all those Acts
which are of a controvesial nature in
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order to determine what is to be
done, but so far no decision has been
taken regarding the method to be
adopted for reviewing those Acts.
However, the suggestion regarding
the setting up of a high power com-
mittee for this purpose will be consi-
dered by the Government.

SHRI SAMAR GUHA: My second
question relates to  constitutional
amendments passed during the em-
ergency. We were in jail for most of
the time and we do not know exactly
how many were adopted. As far as
I know, five Acts were passed by
Parliament, and they have completely
changed the basic character of our
Constitution.

I want to know from the Govern-
ment—this time, they have used diffe-
rent words—whether 3 national com-
mission is to be instituted by the
Government to enter into a national
dialogue with all sections of the
people, including the legal experts
and men of legal opinions to see
that are the provisions of the Acts
which should be amended, what are
the amendmentg that we have already
adopted which should be repealed or
changed or amendeq so that the prin-
ciple of democracy ani sccialism, ae
is our objective in our recent mani-
festo, is defended and the people are
assured that in future there is no
possibility, whatsoever, of this kind
of emergency taking advantage of the
vague clause of emergency in the
Constitution and there is no possibi-
lity, whatsoever, to enforce any auto-
cratic and tyrannical rule to which
the whole country was subjecteq to?

SHR1I SHANTI BHUSHAN: The
Government proposes to bring a com-
prehensive measure for constitutional
amendments which will also cover
42nd Constitution Amendment Bill and
the provisions would have to be
adopted in order to finalise the deci-
sion of the Government. In regard
to what amendments have to be made
in the Constitution, this is under the
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eonsideration of the Government and
the Government would be taking a
decision thereon very shortly.

SHRI BASHIR AHMAD: There is
a 42nd Constitution Amendmen:+ Bill.
There are two amendments to the
Civil Procedure Code and the Crimi-
nal Procedure Code. By virtue of
these amendments, the power of the
court has been taken wway and the
power to approach the court ha;z also
been taken away. I woulq like to
know from the hon. Minister when
he is going to make a repert about
these amendments and the Mainte-
nance of Internal Security Act and
by what date these amendments will
be carried out so that the difficulties
of the litigants may bes minimised to
the maximum extent.

SHRI SHANTI BHUSHAN: I have
already replied that all the contro-
versial Acts which had been passed
during the period of emergency
would be reviewed by the Govern-
ment in order to decide a: to what
policy the Government would adopt.
in regard to the change; made by
these Acts. The matter referred to
by the hon. Member wou!l also be
suitably considereq and the policy of

the Government on that would be
formulated.
SHRI K. LAKKAPPA: There are

certain Acts which were passed by
the previous Government whicn
would bd reviewed by the present
Government. 1 would like to ask a
specific question from the hon. Minis-
ter. During the emergency certain
Acts were passed to put down ceriain
economic offences like smuggling,
hoarding and blackmarketing. I
would like to know what is the atti-
tude of the present Governmen: to-
wards them, as far ag these Acts are
concerned?

SHRI SHANTI BHUSHAN: The
general policy.... H

SHR] K. LAKKAPPA: I am ask-

ing a specific question.
(Interruptions).
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SHRI MADHU LIMAYE: You
should ask a specific question.

(Interruptions)

MR. DEPUTY-SPEAKER: The
Minister is on his legs. The Minister
will reply.

SHRI SHANTI BHUSHAN: The
Government’s general policy is that
every person, before any action is
taken against him, must have pro-
tection from the court and the gene-
ral policy to that effect would be
adopted. The Government is deter-
mined to deal with such economic
offences like smuggling itself with a
heavy hand, The exact policy of the
Government in this regard would be
suitably formulated very shortly.

PROF. P. G. MAVALANKAR: The
Law Minister has given us an assurance
that urgent attention is already being
given to the matter and they are
going to review all the 138 Acts pass-
ed during the emergency by the pre-
vious Government. He knows that
many of us on this side of the House,
during that unfortunate and sad
period, had opposed tooth and nail
not only the more important, obnox-
ious and controversial legislation but
also the apparently non-controversial
legislation. The manner in which
they were brought forward and the
manner in which they were hurriedly
got through by the House was also
opposed by us.

I would like to sk the hon.
Minister, while he is reviewing the
MISA and the 42nd Constitution Act,
whether he will not go into the ques-
tion of all the 138 Acts including
what he described as non-contro-
versial legislation, with a view to
seeing whether they were passed in a
right way or in a hushed-up way. I
should also like to know whether the
Government have decided upon any
order of priorities with regard to
taking up the more obnoxious Acts
first and get them repealed ag soon
as possible so that the bad effects of
those Acts are not inflicted on the
people,
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Secondly, I would also like to know
whether the hon. Minister has a mind
to keep the laws which are not re-
pealed in abeyance so that this Gov-
ernment at least does not commit a
sin of implementing those wrong, bad
and unjust Acts which the previous
Government got through the subser-
vient Parliament by having a large
number of Opposition leaders fin jail
and keeping other Opposition Mem-
bers silent and even not allowing the
voices of the people speaking here to
go to the masses and the voters of
this vast country,

SHRI SHANTI BHUSHAN: I app-
reciate the sentiments expresseq by
the hon. Member. The need of the
speed in the matter and the speed in
the review cannot be over-emphasiz-
ed by the Government. It weuld
engage itself in this task with the
utmost expedition.

So far as the other point raised by
the hon. Member is concerned in re-
gard to laws described as of a non-
controversial nature, the present Gov-
ernment also will be in agreement
with the provisions contained in those
Acts even though a wrong procedure
or a hurried procedure, etc. might
have bheen applied by the previous
Government. I would like to submit
to the hon, Member that if 5 right
thing has been done and if the entire
country, thc present Government as
well as the present Opposition are
in agreement with the laws which
have been enacted, then so far as the
aspect of hurry is concerned, that
may not be regarded as very im-
portant now.

st IUAT : Wl WERT ¥ Far 2 R
gfqam & 427 T Y gATE FA
& AT g o dngs faggs @@
# ag AT e g ag 5 fad-
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SHRI SHANTI BHUSHAN: I would
not be in a position to give a cate-
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gorical assurance. But it would be anm
attempt of this Government to bring
forward a comprehensive Constitu=
tion Amendment Bill in the very next
session of this House,

Judicia] Reforms

*5. SHRI C. K. CHANDRAPPAN:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

(a) whether Government have al-
ready taken steps to implement
various proposals of Judicial Reforms
which were implied in the 42nd
Amendment of the Constitution en-
acted by the Fifth Lok Sabha;

(b) if 50, the salient features

thereof; and

(¢) the main features of the pro-
posals under consideration of Gov-
ernment for full and speedy imple-
mentation?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a) to
(¢). Tt has been stated in the Presi-
dent’s Address that during the course
of the ‘vear comprehensive measure
will be brought before Parliament to
amend the Constitution, The 42nd
Amendment of the Constitution will
be taken into account when working
out the proposed measure. In the
meantime no steps have been taken
to implement the provisions relating
to creation of All India Judicial Ser-
vice and treating Administration of
Justice as a concurrent list subject,

SHRI C. K.. CHANDRAPPAN: 1In
the 42nd Constitution Amendment
Act, there are provisions for setting
up of the tribunals for the expedi-
tious disposal of the cases relating to
land reforms and wages of agricul-
tura] workers and others. I would
like to know the attitude of the pre-
sent Government in this regard as to
whether the delay in bringing for-
ward a comprehensive measure will
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not affect the interests of these classes
of people.

SHRI SHANTI BHUSHAN: So far
as the provisions of the 42nd Consti-
tution Amendment Act relating to
the setting up of the tribunals are
concerned and the corresponding ex-
clusion of the jurisdiction of the High
Courts is concerned, that will also be
a matter which will need examina-
tion when the policy of the Govern-
ment in regard to the comprehensive
Constitution Amendment is finalised.

SHRI C. K. CHANDRAPPAN: Now,
since these are important matters and
a large number of cases relating to
Jand reforms are pending in courts,
1 would like to know from the Hon’'ble
Minister whether he can indicate
when they can come forward, ap-
proximately, with the Amendment—
may be in the next session. Can he
give an assurance that he will be
coming forward with such an amend-
ment?

I would also like to know what
will be their attitude, when they
come forward with the Amendment,
in regard to the Ninth Schedule in
the Constitution—whether the Ninth
Schedule in the Constitution will be
ubandoned as was proclaimed by the
present Prime Minister.

SHRI SHANTI BHUSHAN: As 1
said earlier, while it would be Gov-
ernment’s intention and effort to bring
that comprehensive Constitutional
Amendment measure as early as pos-
sible, perhaps in the very next Ses-
sion of the House, I am not in a posi-
tion today to give a categorica] assur.
ance,

So far as the Ninth Schedule of the
Constitution is concerned, that also
raises important matters for consi-
deration angd so long as the Govern-
ment’s policy has not been formulated
I ‘would not be in a position to say
anything about it.
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SHRI SOUGATA ROY: The Con-
gress Government was of the opinion
that ‘justice delayed is justice de-
nied’ and because so0 many casesg re-
lating to land reforms for the benefit
of the poor landless labourers and
farmers were] pending in the High
Court, they took up the idea of form-
ing Tribunals for Land Reforms, for
procurement matters and for Labour
matters under the 42nd Amendment
Bill. What is the attitude of the pre-
sent Ministry in regard to the speedy
disposal of these cases ang towards
}he principle that justice delayeq is
justice denied? The Minister may
pPlease make his attitude clear.

SHRI SHANTI BHUSHAN: Gov-
ernment fis fully conscious and be-
lieves that justice delayed is justice
denied and, therefore, a procedure
has to be there by which there is
quick administration of justice and
whereby disputes are settled as quick-
ly as possible. At the same time,
whether there can be an early dis-
posal of disputes only by Tribunals
and npot fin any other court which
is an independent court, needs ex-
amination. Therefore, the Govern.
ment wil] examine 11 aspects of the
matter before formulating its policy.

B ——

WRITTEN ANSWERS TO
QUESTIONS

Fertilizer Plant at Paradip

*6. SHRI PRADYUMNA BAL: Will
the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether the proposeg Fertiliser
Plant Project at Paradip, Orissa, the
foundation of which was laid by the
then Prime Minister in 1974, is going
to be worked out: and

(b) if so, the progress made in the
direction of execution of {he Project?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H, N. BAHUGUNA):
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(a) and (b). The Paradeep fertilizer
project was not so far iaken up for
#mplementation due to the resources
eonstraint. The question of imple-
menting this project would be consi-
dered when addittional fertilizer capa-
city is planned.
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waifraw aee T 935 afx & (50

faraly 7rr)
WY 925 wfTr T (100
faey 77AY)

FRhfes wieamed & T

aifafus &1 ¥ frifae & feg amy
& | aufy w7, 1976 ¥, Wi
qRGT TAT & FATE FHAFH FIER-
fex wfeamsad & sfasaw it 799
@ g fuifa fFe g &1 @
awg safad ger faaon # far 7 g
S |97 qew qx w@r @ & ) jafad
FeT  UH-d-48/1977] fafower
uFhi gra fAfFa fare qoe eede &
A EHAT & AqEE, o
T AARA PAT 8, Hlewreer®
uRifaea o sfear g fratfa Fr
w4 & | wfRuE ATE e T agAm
Tew 795 T4 g &7 § fad oy war-
77 gra fruifea frar st 2

@KL A @ &9 "X
TLHTY & & fir oFst H 9@ F
I°qTEd &Y AW & TEA AMH Fda =i
fag Mafrs ar@ qar gea qU &
EqeT TTo THo UF o HUS & HEAHAT
¥ us qfafa &1 e fwar & | afafa v
f@iE firer ST g &t wew g )

Completion of Talcher  Fertilizer

Plant

*3. SHRI GANANATH PRADHAN:
Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) whether the Fertilizer Plant has
been completed at Talcher in Orissa;
and

(b) if so, the facts thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
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ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The Fertilizer plant at
Talcher is still under implementation.
According to present schedule, one
stream of the fertilizer plant is ex-
pected to be mechanically completed
by June, 1977 and commissioned by
October, 1977; the second stream is
expected to be mechanically complet-
ed by September, 1977 and commis-
sioned by January, 1978,

Election to Tamil Nadu Assembly

*9. SHRI K. GOPAL: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
stat-:

(a) whether elections tg Tamil
Naiu Assembly are proposed to be
held in the near future; and

(b) if so, the =alient features
thereof? ,

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): (a)
Election to the Tamil Nadu Legisla-
tive Assembly is proposed to be held
as soon as possible, No decision has,
however, been taken in the matter.

(b) Does not arise.
Ty qeaw

*10. S SEATOAN ATAE : wWT
¥m welt o FATH Y FOT w4 OF

(%) =1 widt o) TrEETT &
A o AT REE gede Wt
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¥aadr g ; A

(@) afz g, @ =T & Wiy &
arfarge & @ ¥ +ft ot e &
&9 ¥ =@ ¥ fag A srdad s
w1 faare g ?
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Production of Fertilizers

*12. SHRI SUSHIL KUMAR DHA-
RA: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to
state:

(a) the quantum of production of
Fertilizers (all varieties) in the coun-
try, annually;

(b) pregent requirement of the
same for land under cultivation; and
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(c) the target of production in the
next ﬂv_e Years ang whether any
change in production method ig con.
templated?

THE MINISTER FOR PETROLEUM
AND CHEMICALS AND FERTILI-

ZERS (SHRI H. N. BAHUGUNA):
(a) = (Production in lakh
tonnes)
Year Nitrcgen Phesphate
1975-76 15°3§ 3-20
1976-77 1890 480
{Provisicnal)

Potash is not produced in the country.

(b) During 1977-78, the agronomiec
requirement is estimated at 31.30 lakh
tonnes of nitrogen, 8.71 lakh tonnes
of phosphate and 4.10 lakh tonnes of
potash.

(c) Targets of production are fixed
on an annual basis after discussions
with the management of various ope-
rating units, As such, no firm targets
of production have been fixed for the
next five year. However, production
by 1981-82 is estimateqg to be of the
order of about 44 lakh tonnes of
nitrogen and 10.50 lakh tonnes of
P205.

In choosing know-how and pro-
cesses for fertilizer production, India
is keeping abreast with the latest
technological developments, New
processes would be gdopted for future
plants if found technologically and
economically suitable to the Indian
conditions.

wat gt & AW frwren o
*13. sl WAT™T NE®  OA

(%) aw=f g€ & sfw fam foramm
aw frmrem s @R

APRIL 8, 1977

Written Answers 36

(@) v vk ok § Tt aw
ey A fo™ sT e wE, 1077
% qU & I ; W]

() afx &, & T& o< = e
ag g ?

Afrm a9 w@ER W IAE
ot (st Rt et g ) - () e
gt & ufx fa 35,000 7= &= faer-
| FT qINTY  IATE HAT F1 4TI
fear s awT )

(=) =, 4
() sw & 7Y Izar

i Konkan Railway

*14. SHRI BAPUSAHEB
LEKAR.

PARU-

SHRI ANNASAHEB

KHINDE:

GOT-

Will the Minister of RAILWAYS
be pleased to state when do Govern-
ment propose to start the project of
Konkan Railway?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): The
Final Location Survey of Apta.Das-
gaon section of the proposed Apta-
Mangalore line has been completed.
The Final Location Survey from Das-
gaon to Ratnagiri with spot checks on
the earlier survey from Ratnagiri to
Mangalore is also nearing completion.
It will be the Government’s endea-
vour to mobilise resources to the ma-
ximum possible extent for construc-
tion of new railway lines in back-
ward areas, This matter will be pur-
sued expeditiously with all vigour so
as to enable the taking up of the
Konkan Railway line.
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Transfer, Demotion and Supersession
of High Court and Supreme Court
Judges

*16. SHR] KANWAR LAL GUPTA.
Will the Minister of LAW JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) how many High Court Judges
were transferreq or demoted during
1he emergency period;

(b) their names and reasons for
transfer or demotion;
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(c) whether some of the High
Court and Supreme Court Judges
were also superseded;

(d) it so, reasons therefor?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS

(SHRI SHANTI BHUSHAN): (a)
and (b). Twenty-one High Court
the

Judges were transferred during
period of emergency imposed in June,
1975. The transfers were effected in
accordance with the policy prevail-
ing at that time. There is no provi-
sion in the Constitution for demotion
of Judges. Presumably, the Member
has in mind the case of two Judges,
namely, Shri U, R. Lalit and Shri
R. 'N. Aggarwal who were not re-
appointed on the expiry of their twe
year term as Additional Judges of
Bombay and Delhi High Court res-
pectively. A statement showing the
names of the Judges who were trans-
ferred is laid on the Table of the
House.

(c) Only in the Supreme Court =&
Judge was made Chief Justice when
another Judge senior to him was
available, during the period of the
emergency.

(d) According to the statement
issued by the then Law Minister ont
29th January, 1977, the appointment
of Shri Justice M. H. Beg as Chief
Justice of Indiz was in keeping with
the declared policy of the Govern-
ment and was no reflection on Shri
Justice H. R. Khanna, He s further
reported to have said that Shri Jus-
tice Khanna would have had a short
tenure of only about 5 months if ap-
pointed as C.J.I., whereag Shri Jus-
tice Beg would have a longer tenure
of 13 months and that it was the then
Government's view that appointment
to the high office of the Chief Jus-
tice of India should not be for a shoet
period.
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N%- Name of the Judge transferred = Name of the High Court E::; o (;E;
From To
1 Shri S. Obul Reddy Andhra Pradesh Gujarat 7-7-76
(Chief Justice)
2 Shri B.]. Divan - . *  Gujarat Andhra Pradesh 1-7-76
(Chie Justice)
3 Shri D. S. Tewatia - Punjab & Haryana Karnataka 28-6-76
4 Shri O. Chinnappa Reddy + Andhra Pradesh Punjab & Haryana  28-6-76
s Shrj C. Kondiah - . « Andhra Pradesh Madhya Pradesh 24-6-76
6 Shri D. M. Chandra Shekhar + Karnataka Allahabad 5-7-76
7 Shri J. R. Vimadalal - *+ Bombay Andhra Pradesh 24-6-76
8 Shri S. H. Sheth - . +  Gujarat Andhra Pradesh 24-6-76
9 Shri Sadanandaswamy * + Karnataka Gauhati 24-6-76.
10 Shri S. I. Rangarajan -+ * Delhi Gauhati 22-6-76
11 Shri C. M. Lodha* . Rajasthan Madhya Pradesh 28-6-76
12 Shri A. P. Sen - . * Madhya Pradesh Rajasthan 29-6-76
13 Shrj T. U. Mechta * Gujarat Himachal Pradesh 7-7-76
14 Shri D. B. Lal - . Himachal Pradesh  Karnataka 5-7-76
15 Shri A .D. Koshal . * Punjab & Haryana  Madras 5-7-76
16 Shri M. Baha-ud-Din Farcgi *+ Jammu & Kashmir Allahabad 20-9-76
17 Shri P. G?&I:S?I’l] ul;i‘i‘g) * Kerala Madras 3-1-77
18 Shri Rajinder Sachar +  Sikkim Rajasthan 1¢-5-76
List of Judges Transferred as Chief Fustices during Emergency
19 Shri S. N. Shankar . * Delhi Orissa 1-11-7§
20 Shri M. R. A, Ansari - * Delhi Jammu & Kashmir 29-1-76
21 Shri Manmchen Singh Guijral* Punjab & Haryana Sikkim 7-5-76
Development of Railways in Sunder- Station in West Bengal after the
Bban, Hasnabad to Sealdah Station in completion of the techno-economic

West Bengal

#17. SHRI ALHAJ M, A. HANNAN:
Will the Minister of RAILWAYS be
pleased to state the development of
the propos'd Railways meant for the
Sunderban, Hasnabad to Sealdah

survey?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Traffic Survey for construction of the
following rail links in the Sunderban
area of West Bengal has been complet-
ed:
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Name of the line

[
(1) Cataing-G olakari
(2) Ly inikaatpy r-Kakdwip ) .

(3) Hasngbad-Hatgachha . . .
(Pratapadityan agar)

{4) Canning-Hatgachha . . .
(Pratapadityanagar)

(5) Sonarpur-Dhamkhasli
(6) Budge Budge to Namkhana

_Length Cost

(in kms.) {Rs. in crores)
20 Electric Traction 2°9%
30 Do. m
29 Steam Traction 510
30 Do. 413
50 Do. 2'73
82 [ Steam Traction . : 643

Electric Traction - - 10 3Q

As a result of the survey, the
proposed new lines indicated at items
1—5 above have not been found to be
economically viable in the absence of
adequate trafficc The estimated capital
cost of these new lines (159 kms.)
would be Rs. 18.68 crores excluding
rolling stock. Survey Reports have
jndicated that these new lines may
pruove to be unremunerative. A
decision on the construction of these
Jines will depend upon the availability
of resources in consultation with the
Planning Commission,

Survey for Ernakulam-Alleppey
Coasta]l Railway

#18. DR, HENRY AUSTIN: Will the
Minister of RAILWAYS be pleased to
slate:

(a) whether the survey for the
Ernakulam-Alleppey Coastal Railway
in Kerala has been completed;, and

(h) if so, when do Government pro-
pose to start the construction thereof?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes, Sir.

(b) 'The question of taking up this
projeét is under consideration in
consultation with the Planning Com-

mission. A decision will be taken on
the scheme while making a review of
the 5th Five Year Plan, taking into
account the availability of resources.

qter @ T A
ghom st wfeamet wwam

*19. 5t AT : W7 I AAT AY
FATA FT FIT F 6 0

(%) @ qEteT dmr dd §
FIEG TS HEAT § I FHAT FTAT &
A1 a2 g, a1 34T g Fwar fra

(@) ga 393 & frg o
freardfar ki M aem a7 8, 9

() afe &, @ ghomi @R
arfeanfeal & fag sfera Q@ #iay
FT TF qL ATY FY FEWTIAT § 7
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ST aEAEr wifedt # @ Wi @ w0
FT FTIT JTLHT IFHITATA &7 ITAG 7
gt & 1 aofy IV & iy i gear
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Increase in prices of Petrol and Disel

*20. SHRI P, KANNAN: Will the
Minister of PETROLEUM be pleased
tfo slate:

(a) whelher there has been any
further increase in prices of petrol,.
diesel and other lubricating oils
recently; and

(b) it so, the facts thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS & FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) and
(n). Recently, there has been no
increase in the ex-refinery or basic
ceiling selling prices of petrol. diese¥
oil or lubricating oil.

Production by Fertilizer Factories an@
Requirement of Fertilizers in the
country

1, PROF, SHIBBAN LAL SAKSENA :
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the names of the various ferti-
liser factories, Government owned
and private owned, all over the coun-
try with their annual production in
each of the last three years;

(b) the names and places of new
fertiliser factories under construction
with the proposed capacity and the
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date by which they will go into pro-
duction; and

(c) the total present need of ferti-
liser in the country and the amount of
fertiliser need met from inside the
country and by impor:s from outside,
country.wise?

THE MINISTER OF PETROLEUM
AND CHEMICALS & FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-49/77).

(b) A statement is laid on the Table
of the House. [Placed in Library. See
No. LT-40/77].

(¢) Tha estimated agronomic require-
ment of fertilizers for the year 1977-78
is 31.30 lakh tonnes of Nitrogen, 8.71
lakh tonnes of Phosphate and 4.10 lakh
tonnes of Potash. As the indigenous
production of nitrogen and phosphate
is likely to fall short of the zgronomic
requirement, the gap would have {o be
met by imports from different sources.
Pctash is not produced in the country
and is, therefore. entirely imported.
Disclosure of import details for 1977-78
is not considered advisable in the
public interest,

Provision for Eletrification of Madras-
Tiruvellore Line

2. SHRI O. V. ALAGESAN: Will
' the Minister of RAILWAYS be pleased
to state:

(a) whether the budget provision

" for electrification of Madras-Triuvel-
lore line in the Southern Railway for

the year 1976-77 has been increased;

if so, what is the increased provision;

(b) when is the project likely to be
completed; and

(c) whether the extension of the
project upto Arakonam hag been
taken up?

THE MINISTER OF RAILWAYS
"(PROF., MADHU DANDAVATE)
(a) An additforal amount of Rs. 42
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lakhs has been allotted .to this project '
during the year 1976-77, bringing the
revised provision upto Rs, 42.18 lakhs.

(b) By 1980.
(¢) No.
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Fast train from Gondia to Bombay
V.T,

|

4. SHRI GEV. M. AVARI: Will the
Minister of RAILWAYS be pleased to
siate:

(a) whether any proposals have
been received to run a fast train from
Gondia to Bombay V.T.; ahd
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(b) whether Government are
aware of the demand for ruuning
‘Vidarbha Express’ on the above
route in the same manner as Tamil
Nadu or Andhra Pradesh Express?

THE MINISTER OF RAILWAYS

(PROF. MADHU DANDAVATE):
(a) Yes,

(b) Yes.

Conversion of Rupsa-Talband Line
into Broag Gauge Line

5. SHRI S. KUNDU: Will the Minis-
ter of RAILWAYS be pleased to state
al what stage is the proposal to convert
the metre gauge Railway line of Rupsa-
Talband in Orissa into broad gauge?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Based on the recommendations of the
Uneconomic Branch Lines Committee,
a Traffic Survey for conversion of
Rupsa-Talband Narrow Gauge section
into Broad Gauge was carried oul in
1971. The estimated cost of conversion
of Rupsa-Bangriposi line covering a
distance of 89 kms. was found to be
Rs. 3.79 crores and the Discounted
Cash Flow (D.CF.) rate of return
253 per cent against i{he requirement
of 1¢ per cent for making a project
remunerative, A fresh assessment of
the traffic potential of this line is.
however, being made, taking into
account the latest developments in the
area.

Drilling at Bakultala and Bodra in
West Bengal

6. SHRI SOUGATA ROY: Will the
Minister of PETROLEUM be pleased to
slate:

(a) the results of exploratory dril
ling at Bakultala and Bodra in the
South of West Bengal; and

(b) the progress made so far?

THE MINISTER OF. PETROLEUM
AND CHEMICALS & FERTILIZERS
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(SHRI H. N. BAHUGUNA): (a) and
(b). In both, Bakultala and Bodra
‘we.ls which were drilled to 3700 metres
and 4200 metres respectively, no oil/
£gas Dbearing horizons of commercial
significance were found. The wells
were, therefore, abandoned,

Prices of Insecticides

7. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government are aware
that the prices of insecticides are
beyond the purchasing capacity of
small farmers; and

(b) it so, whether, Government
‘cropose to take steps, to recduce their
prices?

THE MINISTER OF PETROLEUM
AND CHEMICALS & FERTILIZERS
(SHRI H. N. BAHUGUNAj): (a) and
(b), At present Government eXercises
no control on the prices of pesticides.
However, the Bureau of Industrial
Costs and Prices has been requested
1o make a study on the cost structure
of maior items of pesticides manu-
factured in the couniry and on the
possibilities of their cost reduction,
Appropriate action as may be neces-
sary will be taken on receipt of the
report of the Bureau,

‘Electrification of Katwa-Calcutia
Railway Line

8. SHRI DHIRENDRANATH BASU:
Will the Minister of RAILWAYS be
pleased tc state whether electrification
of Railway from Katwa to Calcutta
will be taken up during the financial
year 1977-787

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
Calentta/Howrah to Bandel railway
line has already been electrifled. There
is no proposal at present to electrify
the remaining section between Bandel
and Katwa,
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¥ a7 3@ fawg ¥ sfaw faog fear
AT |

‘Survey report for bringing Amraotj
on Nagpur-Bombay Trunk Line

12, SHRI VASANT SATHE: Wil
“the Minister of RAILWAYS be pleased
"to state:

(a) what is the stage of the proposal
“to bring Amraoti on Nagpur-Bombay
‘runk line;

(b) whether the survey report on
the proposal has been received; and

(¢) the action taken/proposed to
have it expedited?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) to (c). Preliminary Engineering-
cum-TrafTic Survey for bringing
Amranti on the Nagpur-Bombay Main
Jine has been included in the Budget
for 1977-78. Further consideration to
this project will be given after the
.survey is completed and the report
“thereof is received and examined from
.all angles.

ifamw JamEt & A @ifa o
gafaaTc

13. * ACAT  FEOT FAIAF
‘q q@tfemw AT g A #r FAT
47 fF 7 Gz farm Rt A oaw
Afq a3 gafaae 7 1 fa= & 7

qtfraw a1 TEmA WK SAE
Rt (ft FAEAt AT FP)  /FR A
14 SW@TE 1975 &, oo qeq afafq i
wafer feir A &1 v fawrfar o<
snfea oF Tt g aer A A )
afafy 7 afm fé w7+ @ 2,
Taasr qi= 91 @ g
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TOwme ot & feg
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dfraw aan WEA W gAw

AT (st FAN TR wEOM): WA
g3W H TIEATAT SIfuq F1q gEardt
F1% ST TR GHG GCHIL & fa=gmnyT

Tl g

Restoration of Old Rail Link between
Miraj ang Sangli

16, SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether there is a long-stand-
ing demand to restore the old rail
link between Miraj and Sangli old
railway station, on South Central
Railway, that was dismantleq con-
sequent upop the broad gauge con-
version; and
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(b) it go, the reaction of Govern-
ment thereto?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) Yes,

(b) While converting the Poona-
Miraj Metre Gauge line into broad
gauge, a new alignment was adopted
ic bring the main Sangli town on the
main line and a new broad gauge
station has been built for the purpose.
The new location for a broad gauge
station was also inescapable due to
the area in and around the exisling
metre gauge alignment and Sangli
station being heavily built up., The
decision to re-align the line between
Miraj and Sangli and the new location
of the Sangli station were approved
by the Maharashtra State Government.
It is, therefore, not possible to accept
the demand at this stage.

Conversion of Miraj-Latur Line into
Broad Gauge Line

17. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of RAIL-
WAYS be pleased to state the latest
position regarding the conversion of
Miraj-Latur narrow gauge line on
Scuth Central Railway into Broad
gauge?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE) :
Preliminary Engineering-cum-Traffic
survevs for the conversion of Miraj-
Kurduvadi-Latur Narrow Gauge sec-
tions to Broad Gauge, and construction
of a new Broad Gauge line from Latur
to Latur Road have been carried out.
The Survey Reports have been
examined and it is found that the
project is very unremunerative. The
availability of resources do not permit
this work to be taken up now,

Improvement of Workshop at Arako-
nam (Southern Railway)

18. SHRI O. V. ALAGESAN: Wil]
the Minister of RAILWAYS be pleased
1o state;

(a) whether any proposal for im-
provement and streamlining of the
workshop at Arakonam om Southern
Railway has been taken up; and

(b) if so, the main features there-
of?

THE MINISTER OF RAILWAYS.
(PROF. MADHU DANDAVATE):
(a) No,

(b) Does not arise.

Payment of Bonus to Railway
Employees

19. SHRI VASANT SATHE:
SHRI K, RAMAMURTHY :

Will the Minister of RAILWAYS be
pleased to state:

(a) whether tLe question of pay-
ment of bonus to the Railway em-
ployees is under consideration of
Government; and

(b) if not, whether Government
propose to consider it during 1977-78?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) and (b). As far as bonus issue is
concerred, as stated by me in, this
House on 29th March, 1977, this issue
has been complicated by the former
Government. Since that has intro-
duced a new Bonus Policy for the
country, we will have to re-examine
the entire issue in depth, before we
take any concrete steps,

Rigging in Lok Sabha Election in
West Bengal

20. SHRI JYOTIRMOY BOSU: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether it has been alleged
by the CPI(M) Leftist Front, Janata
Party and the Congresg for Demo-
cracy that the Congress Party in
West Bengal restored to large-scale
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rigging in certain constituencies in
connection with the last Lok Sabha
poll; and

(b) it so, the facts thereof and
action proposed to be taken thereon?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) A telegram
-was received by the Election Com-
mission on 18th March, 1977 from
S/Shri Prafulla Chandra Sen, Jyoti

Basu, Bijoy Singh Nahar, Makhan
Paul and Ashok Ghosh alleging
massive rigging in several Parlia-

mentary Constituencies in West Bengal
in the recent general election to the
Lok Sabha, and demanding re-poll,

(b) The Election Commission had
received reports from the Returning
Oficers of 8 Parliamentary Consti-
iuencies in West Bengal that the poll
in 30 polling stations had been vitiated
by violence and accordingly as
provided in section 58(2)(a) of the
Representation of the People Act, 1951,
1ihe Commission declared the poll at
ithcse polling stations to be void and
directed a fresh poll to be taken in
five polling stations on the 19th March,
1977 and in the remaining polling
stations on the 20th March, 1977,

Rigging in Barrackpore, Katwa, Dum
Dum and other Constituencies

21. SHRI JYOTIRMOY BOSU: Will
1he Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) whether his attention has been

drawn to the news published in
leading newspapers in West Bengal
on rigging in Barrackpore, Katwa,

Dum Dum and other constituencies
resorted to by the ruling party in
West Bengal in the last Lok Sabha
poll; and

(b) it so, Government’s
thereto?

reaction
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THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Yes, Sir. ’

(b) The Election Commission had
received reports from the Returning
Officers of 8 Parliamentary Consti-
tuencieg in West Bengal that the poll
in 30 polling stations had been vitiated
by violence and accordingly as provid-
ed in section 58(2)(a) of the Repre-
sentation of the People Act, 1951, the
Election Commission declared the poll
at those polling stations to be void and
directed a fresh poll to be taken in
five polling stations on the 19th March,
1977 and in the remaining polling
stations on the 20th March, 1977

Provision of Funds for Tirunelveli-
Kanyakumarj Broad Gauge Line

22. SHRI M. KALYANASUNDARAM:
Wil] the Minister of RAILWAYS be
pleased to state:

(a) the broad features of proposals
received from the General Manager
Construction, Bangalore for provision
of funds for the construction of
Tirunelveli-Kanyakumari broad gauge
line for the year 1976-77; and

(b) the amount sanctioned?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE).
(a) The Southern Railway proposed .
minimum allotment of Rs. 3 crores for
this project for 1976-77 for meeting
the commitments mare in the previous
years,

(b) Rs, 3.35 crores have been finally
allotted in 1976-77.

Victimisation of Employees during
Emergency Period

23, SHRI SAMAR GUHA: Wil] the
Minister of CHEMICALS AND FERTI-
LIZERS be pleasad to state: ‘

(a) the number of employees be-
longing to his Ministry whe have
been (i) dismissed (ii) pre-maturely
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retired and (iii) punished by Gov-
-ernment during the period of Inter-
-nal Emergency;

t (b) State-wise
figures; and

break-up of such

(¢) whether Governmen* propose
to set up an appropriate body to re-
examine the cases of such victimised
Central Government employees?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) ‘NIL’
in respect of Ministry of Chemicals
and Fertilizers,

(b) and (c), Do not arise.

Employees dismissed, retired and
punished during Emergency

24, SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHE-
MICALS & FHRTILIZERS be pleased
to state:

(a) the number of employees be-
longing to his Ministry (i) dismissed;
(ii) pre-maturely retired; and (iii)
punished during the period of Interna]
Emergency;

(b) State-wise of such

figures; and

break-up

(¢) whether Government will set
up an appropriate body to re-examine
tthe cases of such victimised officials?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a) (i) Nil

(i) 3.

(iii) Nil,

(b) This Ministry has no Branch
Offices at places other than Delhi. The
information is, therefore, nil.

(¢) The officials referred to in part
(a) of the question have been retired
under the normal rules of review for
retention in service after the age of
50/55 years. As such the question of
re-examining their cases does not arise.
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Proposal to invite Legal Opinion em
Laws adopted during Emergency

25. SHRI SAMAR GUHA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
stale ;

(a) whether Government propose
to invite the legal opinion of Supreme
Court and High Court Bar Associa-
tions on the merits of the laws
adopted by the Parliament during the
period of Emergency; and

(b) if so, the steps likely to be taken
by Government?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) No, Sir.

(b) Does not arise.

Fresh look on Demands of Trade
Uniong of Railwaymen

26. SHRI C. K. CHANDRAPPAN:
SHRI R. K. MHALGI:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal
under consideration to have a fresh
look on the demands made by the
trade wunions of the railwaymen
during the all India strike in 1974;
and

(b) if ®o, the salient features
thereof?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) and (b). The policy of the Govern-
ment is to consider all genuine demands
that Recognized Federations put
forward and examine them in depth in
the contexi of the resources available.

Qil Exploration in Kerala Coast

27. SHRI C. K. CHANDRAPPAN:
Will the Minister of PETROLEUM be
pleased to state:

(a) whether the Central Govern-
ment have received any proposal from



63 Written Answers

the Government of Kerala for taking
up oil exploration in Kerala Coast;

(b) if so, the main features of the
proposal; and

(¢) what decision has been taken
by the Central Government thereon?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRT H. N. BAHUGUNA): (a) Yes,
Sir.

(b) The request of the Government
of Kerala is for exploration off the
Kerala coast in order to determine the
oil prospects there,

(¢) The surveys conducted so far in
the Continental Shelf off the Kerala
coast have not indicated good sedi-
mentary deposits excepl towards the
deeper portions of the Shelf. The
ONGC has plans to conduct further
seismic surveys in this area.

et @ Gmpd gy fawige
fendet aw W s w1 fwiw

-

28. ®it QAT sqrz qredt . w47
W @ gz I F gur 797 &
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¥ QU@ IE ;WK

(=) afz &, a1 3@ @rea & famiwr
FT 17 a4 oF WOH ffar s FI=w

2

@ ot (ste A awAd) : (¥)
T (@), <A F TR qOAT ¥ SEry
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TE grm fSmd a o @ famto
%l sifaqy fag § &% Awag ad:
qATH FILT IFT | 5 58 qfdismT £
wre 3 #71 fafqveg fear mr | afs
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YT X §q4T & a7 aF oF F9
qeEt arzq & fto & faq g & &
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STATY FIT 47 & aF 7T F19A(
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geara qT &1§ fqug faar qroar

Drilling of Oi] in Cauvery Basin

SHRI K. GOPAL: Will the Minister
of PETROLEUM be pleased to state:

(a) whether drilling of oil is going
on in Cauvery Basin; and

(b) it so, the resultg achieved so
far?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H. N, BAHUGUNA): (a) and
(b). No drilling is being conducted at
present, The wells drilled earlier
onshore did not indicate presence of
0il or gas in commercial quantities.
Drilling in the offshore areas of
Cauvery Basin is expected to be iaken
up shortly,

e g ¥ af ¥ wAnA

30. s} WEHAATOAW  ATAE
st ofy T wow

FIT XA FAY g AT FT FAT & GH
far
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(@) I 9T T FEART F AT
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Abrogation of the Constitution (42nd
Amendment) Act

82, SHRI BASHIR AHMAD:
SHRI HUKMDEO NARAIN
YADAV:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whatl steps Government propose
to take to make ineffective or abrogate
ihe Constitution (42 nd Amendment)
Act and restore the fundamental rights
guaranteed to the citizens under the
Constilution and to restore the Inde-
pendence of Judiciary; and

(b) whether Government propose to
appoint a Committee to review the
appoiniment of committee Judges?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI

SHANTI BHUSHAN): (a) Government
will place before Parliament a com-

prehensive Bill to amend appropriately
the Constitution of India.

(b) No, Sir.

AT TR S e e

WA W T E weTw ¥ e
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Transfer of High Court Judges

34, SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS

be pleased to state:
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(a) whether Government propose to
reconsider the question of transfer of
High Court Judges who were trans-
ferred during the period of Internal
Emergency; and

(b) if so, broad features thereof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) and (b).
The matter is under review and the
Government will {ake a decision
shortly.
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Damage to Coconut cultivation due to
pollution

36.- BDR. HENRY AUSTIN: Will the
Minister of CHEMICALS AND FERTI-
LIZERS be pleased to state:

(a) whether Government are aware
of the wide-spread damage to Coco-
nut cultivation in Vypeen Islands in
general and Kadamakudj Panchayat
in particular consequent on the pollu-
tion by poisonous gsmoke coming of
the Fertilizer and Chemicalg Ltd, in
Udyog Mandal, Ernakulam  Dist.
Kerala and the destruction to the ma-
rine and back water wealth arising
from uncontrolleq letting out of poi-
sonous waste materials intp the Peri-
yvar river; and

(b) if so, steps taken by Govern-
ment to deal with these serious ecolo-
gical problems?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRT H, N. BAHUGUNA): (a) and
(b). According to available informa-
tion, no complaints have been received
from Vypecn Islands in general and
Kadamakudi Panchayat in particular
about damage to coconut plantation as
a result of any fumes from the
Udyogamandal unit of FACT. No
representations  have been  received
from any of the local bodies or
institutions regarding damage 1o
marine or backwaler wealth due to
leiting out of the effluents into the
Perivar river. In the past there were
some individual representations re-
garding deray in marine life due {to
effluents. There were also some oral
representations by the local Panchayat
before the Eslimale Commitice of the
Kerala legislature in general about the
atmospheric and water pollution from
the chemical factories in the Udyoga-
mandal area,

The company is presently discharg-
ing effluents info the river, with the
approval of the Kerala State Board
for . Prevention and Control of Water
Pollution, after neutralising the
pollutants, The company has also

prepared a long-term scheme for the
prevention of water pollution on a
permanent basis,. The scheme which
is estimated to cost about Rs. 125 lakhs
is under the consideration of the
Kerala State Board for Prevention and
Cont‘rol of Water Pollution.
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Rail connection beiween Salem and
Trichy

39. SHRI P. KANNAN: Will the
Minister of RAILWAYS be pleased to
staie;

(a) whether there is any proposal
to connect Salem with Trichy by rail;
and

(b) if so, when wil] it start work-
ing?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) and (b), These places are already
connectied by rail via Erode and Karur.
There is, however, no proposal to
provide a new direct link,

Conversion of metre gauge lines into
broud gauge in Vidarbha Region

40. SHRI GEV, M. AVARI: Will the
Minister of RAILWAYS be pleased to
state 1he programme of conversion of
metre gauge railway line into broad
gauge 1iilway line in the Vidarbha
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area of the Maharashtra State, during
the current Five Year Plan or in the
next Plan?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
It is presumed that the reference is
io Khandwa-Purna metre gauge rail-
way line, Construction of a portion of
this line from Khandwa to Hingoli
passing through Vidarbha region was
completed in 1961. There is no pro-
gramme for gauge conversion of this
line at present,

proposal to run fast trains on metre
gauge lineg in Vidharbha Region

41, SHRI GEV. M. AVARI: Will the
Minister of RAILWAYS be pleased to
state whether Government are con-
sidering any proposal to run fast
trains on metre-gauge line in Vidharbha
area of Maharashtra State?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE): Yes.

Proposals for double lines and halt
stations in West Bengal

42, SHRI SOUGATA ROY: Wil] the
Minister of RAILWAYS be pleaseq to
state .

(a) the number of proposals for (i)
double lines (ii) halt stations under
consideration by Government in West
Bengal for the last one year; and

(b) which ones have been sanction-
ed? [

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): (a)
(i) 2.

(ii) 16.

(b) Of the above, the following five
halt stations on the Eastern Railway
have been sanctioned:—

1, Harish Nagar—between Bannur
and Gede.

2. Satberia—between Bongaon und
Gopal Nagar.
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3. Madartalla—between Sonarpur
Junction and Kalikapur.

4. Bhapla—between Champapukur
and tBashlirhat.

5. Lake Garden—between Bally-
gunj and Kalighat.

Production 0f molasses

43. SHRI P, RAJAGOPAL NAIDU:
Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether rateg of molasses pro-
duced by the sugar factories are con-
trolled; and

(b) if so, price of molasses fixed in
different States?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERS
(SHRI H, N. BAHUGUNA): (a) Yes
sir. The Ceniral Government exercises
conirol on the prices of molasses under
the Central Molasses Control Order,
1961 as amended from time to time.
This Order is applicable to all the
States other than U.P., Funjab, Har-
yana, Bihar, Maharashira and West
Bengal which have fixed the prices of
molasses under their own Molasses
Contral Acts.

(b) The currenl price of Grade 1
sugar factory molasses in all the States
excepl Punjab, Haryana and West Ben-
gal is fixed al Rs. 6 per 116 kilograms.

The prices in the States of Punjab,
Haryana and West Bengal arc as
follows:—

(Price Rs. per 100 kilograms)

Puijah Hiryana West Bengal
For For
Distilleries Industries
1.00 3.00 6.00 2.63
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Double railway line between Bongaon
and Calcutta

44. SHRI DHIRENDRANATH BASU:
Will the Minister of RAILWAYS be
pleased to state whether the work on
double line between Bongaon and Cal-
cutta will be taken up during the finan-
cial year 1977-78?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): The
resources position does not cllow this
work to be taken up in 1977-78.

New railway lineg sanctioned for
Andhra Pradesh

45. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of RAILWAYS be
pleased 1o state:

(a) the new railway lineg recom-
mended by the Government of An-
dhra Pradesh tfo be taken up by the
Central Government;

(b) the lines sanctioned out of them
this year; and

(c) when the sanctioned lines will
be taken up?

THE MINISTER OF RAILWAYS
(PROF, MADHU DANDAVATE):
(a) The following Railway lines have
been proposed by the Andhra Pradesh
State Government:—

(i) Nadikude-Bibinagar Broad

Gauge line—150 kms.

(ii) Ramagundim .- Nizamabad
Broad Gauge line—160 kms.

(b) Consiruction of Nadikude-Bihi-
nagar new line is an approved work.
Survey for the line from Kuamagundam
to Nizamabad has also been approved.

(c) Construction of the Bibinagar-
Nalgonda section (74 kms.) of Nadi-
kude-Bibinagar line has been tuken yp
in the first phase. Survey ior Rama-
gundam-Nizamabad line is in hand and
its construction will be considere;] afier
completlion of the survey.
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Exploration for petroleum ang gas
resources in Godavari Basin

46. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PETROLEUAM be
pleased to state:

(a) whether exploration for petro-
leum resources and natural gag is be-
ing done in Godavari basin or on the
East Coast in Andhra Pradesh; and

(b) if so, the result thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILIZERg
(SHRI H. N. BAHUGUNA): (a) and
(b): As a result of secismic surveys
conducted during the previous two field
seasons, a location near Narsapur has
been released for drilling. Preparatory
work has been taken in hand to start
drilling at this site.

Production of Synthetic Rubber

47. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PETROLEUM he
pleased to state:

(a) whether synthetic rubber is
produced in our country; and

(b) if so, the quantity produced
during 1976-777

THE MINISTER FOR PETROLEUM
AND CHEMICALS AND FERTI-
LIZERS (SHRI H. N. BAHUGNA):
(a) Yes, Sir.

(b) The production of Synthetic
Rubber (S.B.R.) during the pyear
1976-77 was 22, 934 tons.

fagenr ofae o fraf
weafrat

48. S0t gwRdE IO e . FAT
faf|, 7oty AYT & =AY w17 7Y 38 q@TA
# gar w4 5 faeer of@r gra
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1975-76 ¥ fa=itg aut § fwaar osft
wefy g€ oY ?
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ot audw (W) ¢ Sosam
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MR. DEPUTY-SPEAKER. The
papers that are being laid on the Table
cannol be given in advance. Most of
them are Notifications and these Noti-
fications are placed in the Library:
they are not sent o all the Members.
If you want, you can rcfer to them in
the Library.

NOTIFICATIONS UNDER BURMAH SHELL

(ACQUISITION oOF UNDERTAKINGS 1IN

INDIA) AcT, ESSENTIAL COMMODITIES

AcT, O1L AND NATURAL Gas ComMMiIs-
SION ACT, ETC.

THE MINISTER OF CHEMICALS
AND FERTILIZERS (SHRI H. N.
BAHUGUNA): 1 heg to.lay on the
Table—

(1) A copy of the Burmah Shell
(Acquisition of Undertakings in
India) (Administration of Fund)
Rules, 1976 (Hindi and English ver-
sions) published in Notification No.
G.S.R. 945 (E) in Gazette of India
dated the 24th Decembher, 1978 under
sub-section (2) of section 20 of the
Burmah Shell (Acquisition of Under.
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takings in India) Act, 1976. [Placed
#n Library. See No. LT-55/77].

(2) A copy of Notification . No.
G.SR. 94 (E) (Hindi and English
vérsions) published in Ciazette of
India dated the 28th February, 1977,
under sub-section (6) of section 3 of
the Essential Commodities Adt, 1955.
[Placed in Library. See No. LT-
66/171].

(3) A copy of the Oil and Natural
Gas Commission (Amendment) Rules,
1976 (Hindi and English versions)
published in Notification No. G.S.R.
46 in Gazette of India daied the 8th
January, 1977—under sub-section (3)
of section 31 of the Qil and Natural
Gas Commission Act, 1959. |[Placed
in Library. See No. LT-57/77].

(4) A copy each of the follewing
papers under sub-scction (1) of sec-
tion 619A of the Companies Act,

(i) Review (Hindi and English
versions) by the Government on
the working of the Indian Gil Cor-
poration Limited, Bombay, for the
year 1975-76.

(ii) Annual Report (Hindi and
English versions) of the Indian Oil
Corporation Limited, Mombay, for
the year 1975-76 along with the
Audited Accounts and the c¢om-
ments of the Compiroller and
Auditor General thercon.

[Placed in Library. See No. LT-

58/7.]

(5) (i) Review (Hindi and English
versions) by the Government on tbe
working of the Madras Refineries
Limited, Manali, Madras, for the
year ending 30th June, 1976.

(ii) Annual Report (Hindi and
English versions) of the Madras Re:
fineries Limited, Manali, Madras, for
the year ending the 30th June, 1976
along with the Audited Accounts :ind
the comments of the Comptroller and
Auditor General thereon. [Placed ir
Library, See No, LT-59/77].
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~ (6) (i) Review (Hindi and English
versions) by the Government on the
working of the Engineers India
Limited, New Delhi, for the year
1975-76.

(ii) Annual Report (Hindi and
English versions) of the Engineers
India Limited, New Delhi, for the
year 1975-76 along with the Audited
Accounts and the comments of the
Comptroller and Auditor Genersl
thereon. [Placed in Library. See

No. LT-60$77].

(7) (i) Review (lindi version) by
the Government on the working of
the Hindustan Petroleum Corpora-
tion Limited, Bombay, for the year
1975.

(ii) Annual Report (Hindi version)
ol the Hindustan Petroleum Cor-
poration Limited, Bombay, for the
year 1975 along ‘with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

(8) A slatement showing reasons
for delay in laying the papers men-
tioned at item No, (7) above, [Placed
in Library. See No. LT-61/77].

(9 (i) A copy of the Annual Re-
port together with the Audited Ac-
counts (Hindi and English versions)
of the Oil Industry Development
Board, New Delhi, for the year
1975-76, under sub-section (4) of
section 20 of the Qil Industry De-
velopmenti Act, 1974 read with rule
29(2) (e) of the O0il Industry De-
velopment Rules, 1975,

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the above Report

| Placed in Library.
7.

See No. LT-63/
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MabRrAs Crty MUNICIPAL CORPORATION

(SEcONL AMENDMENT) AcT, NOTIFICA-

TION UNDER Tamir Napu DisTRICT
, MUNICIPALITIES AcCT, EIC.

'THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDER
BAKHT): I beg to lay on the Table:—

(1) A copy of the Madras City
Municipal Corporation (Second
Amendment) Act, 1976 (President's
Act No, 42 of 1976) (Hindi and
English wversions) published in
Gazette of India dated the 29th
November, 1976 under sub-section
(3) of section 3 of the Tamil Nadu
State Legislature (Delegation of
Powers) Act, 1976, [Placed in
Library, See No. LT-64/717].

(2) A copy each of the followiilg
Notifications under section 304 of the
Tamil Nadu District Municipalities
Act, 1920 read with clause (¢) (iv)
of the Proclamation dated the 3lst
January, 1976, jssued by the Piesi-
denl in relation to the State of Tamil
Nadu:—

(i) G.O. Ms. No. 1117 published in
Tamil Nadu Government Gazette
dated the 30th June, 1976.

(ii) G.O. Ms. No. 1731 published
in 'Tamil Nadu Government Gazelte
dated the 15th Seplember, 1976.

(iii) G.0. Ms. No. 2194 published
in Tamil Nadu Government Gazette
dated the 17th November, 1976.

(3) Three statements (Hindi and
English versions) explaining reasons
for not laying the Hindi versions ni
the notifications mentioned at (2)
above.

(4) A copy each of the following
Notiflcalions under section 432 of the
Madurai City Municipal Corporation
Act, 1971 read with clause (c) (iv)
of the Proclamation dated the 31st
January, 1976 issued by the President
in relation to the State of Tamil
Nadu:—

(i) The Rules for Election of
Mayor and Dreputy Mayor of the
Corporation of Madurai, published in
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Notification No. G.O.Ms. 379 in
'Tamil Nadu Government Gazette
dated the 24th March, 1976.

(ii) The Rules relating to the ad-
judication of disputes on elections of
Councillors, Mayor or Deputy Mayor
of Madurai City Municipal Corpora-
tion, published in Notification No.
G.O. Ms. 1730 in Tamil Nadu Gov-

ernment Gazette dated the 15th Sep-
tember, 1976.

(5) Two statements (Hindi and
English versions) explaining reasons
for not laying the Hindi version of
nolifications mentioneq at (4) above.

[Placed in Library. See No. LT-
05/77],

NOTIFICATIONS UNDER Comranies Acr,
MONOPOLIES AND RESTRICTIVE TRADE
PRACTICES AcT, DISPUTED ELECTIONS
(PRIME MINISTER AND SPEAKER)
ORDINANCE, ETC.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANT]I BHUSHAN): 1 be'g to "lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English ver.
sions) under sub-sectioa (3) of sec-
tion 642 of the Companies Act,
1956: —

(i) The Trustees (Declaration
of Holdings of Shares and
Debentures) (Amendment)
Rules, 1976 published in
Notification No. G.S.R. 37
Gazette of India dated the
1st January, 1977.

(ii) The Companies (Secrctary's
Qualifications) Amendment
Rules, 1977 published jn
Notification No. G.S.R. 185
in Gazette of India dated
the 5th February, 1977.

[Placed in Library. See No. LT-

66/77).

(2) A copy each of the following
Notifications (Hindi and Eng-
lish versions) under sub-gec-
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tion 3 of section 67 of the
Monopolies and Restrictive
Trade Practices Act, 1969:—

(i) The Monopolies and Res-
trictive Trade Practices
Commission (Recruitment
and Conditions of Service
of Registrar, Joint Regis-
trar, Deputy Registrar and
Assistant Registrar of Res-
trictive Trade Agreements)
Rules, 1976, published in
Notification No. G.S.R. 1615
in Gazette of India dated
the 20th November, 1976.

(ii) The Monopolies and Res-

trictive Trade Practices
Commission  (Recruitment
of Members of Staff) Am-
endment Rules, 1977 pub-
lished in Notification No.
G.S.R. 95(E) in Gazetle of
India dated the 28th Feb-
ruary, 1977. [Placed in
Library. See No. LT-67/77].
LT-68/77).

(3) A copy of the Disputed Elec-

tions (Prime Minister and
Speaker) Rules, 1977 (Hindi
and English versions) pub-
lished in Notification No. S.0.
246(E) in Gazette of India
dated the 9th March, 1977
under sub-section (3) of sec-
tion 33 of the Disputed Elec-
tiong (Prime Minister and
Speaker) Ordinance, 1977.
[Placed in Library. See No.
LT-68/77].

(4) A copy of Notification No.

G.O. Ms. 2328 published in
Tamil Nadu Government
Gazette dated the 8th Decem-
ber, 1976, under sub-section
(3) of section 8 of the Hindu
Marriage Act, 1955 read with
clause (¢) (iv) of the Pro-
clamation dated the 3lst
January, 1978 issued by the
President in relation to the
State of Tamil Nadu.
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(5) A statement (Hindi and Eng-

lish  versions) explaining
reasons for not laying the
Hindi versions of the gbove
Notification. |[Placed in Lib-
rary. See No. LT-69/77].

(6) A copy of the Delimitation

of Council Constituencies
(Uttar Pradesh) Amendment
Order, 1976 (Hindi and Eng-
lish versions) published in
Notification No. G.S.R. 875(E)
in Gazette of India dated the
11th November, 1976, under
sub-section (3) of section 13
of the Representation of Peo-
ple Act, 1950. [Placed in Lib-
rary. See No. LT-70/77].

(7) A copy each of the following

Notifications (Hindi and Eng-
lish versions) under sub-sec-
lion (3) of section 169 of the
Representation of the Feople
Act 1951:—

(i) The! Conduct of Elections
(Second Amendment) Rules,
1976 published ip Notification
No. S.O. 7T95(E) in Gazette
of India dated the 14th Dec-
ember, 1976.

(ii) The Conduct of Parliamen-

tary  Electiong (Sikkim)
Rules, 1977 published in
Notification No. S.0. 45(E)
in Gazete of India dated the
25th January, 1977, [Placed in
Library. See No. LT-71/77].

(8) A copy of the Registration

of Elections (Amendment)
Rules, 1977 published in Noti-
flcation No. S.O. 35(E) in
Gazette of India dated the
21gt January, 1977, under
sub-section (3) of section 28
of the Representation of the
People Act, 1950. [Placed
in Library. See No. LT-72/
T71.
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A copy of the Kerala Small
Industries and Development
Promotion Corporation Am-
algamation Order, 1877, pub-
lished in Notification No. S.0.
241(E) jpn Gazette of India
dated the 18th March, 1977,
under sub-section (5) of sec-
tion 396 of the Companies
Act, 1956,

A 3ztatement explaining rea-
sons for not laying simulta-
neously the Hindi version of
the above Notification. [Placed
in Library. See No. L1-73/77].

(11) A copy each of the following

(i) Report (Hindi

papers under section 62 of
the Monopolies and Restric-
tive Trade Practices Act,
1969: —

version)
pertaining to the .execution
of the provisions of the
Monopolies and Restrictive
Trade Practices Act, 1969,
for the period from 1st Jan-
uary o 31st December, 1974.

(ii) Report pertaining to the

(12)

(13)

execution of the provisions
of the Monopolies and Res-
trictive Trade Practices Act,
1969, for the period from 1st
January to 31st December,
1975,

A  statement (Hindi and
English versions) explaining
the reasons for not laying
simultaneously the Hindi ver-
sion of the Report mentioned
al item No, 11 (i) above.
[Placed in Library, See No.
LT-74/771.

A copy of the Delimitation of
Parliamentary and Assembly
Constituencies Order, 1976
and (English versions) under
sub-section (2) of section 8
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of the Representation of the
People Act, 1950, |[Placed
in Library. See No. LT-T75/
711.

NOTIFICATIONS UNDER INDIAN RAILWAYS

Acrt, ETC.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): I
beg to lay on the Table:—

(1) A copy each of the follow-

ing Notifications (Hindi and
English  versions) issued
under gection 47 of the Indian
Railways Act, 1890: —

(i) The Railwayg Red Tariff

(Ninth Amendment) Rules,
1976, publisheqd in Notifica-
tion No. G.S.R. 1640 in
Gazette of India dated the
20th November, 1976.

(ii) The Railways Red Tarift

(Tenth Amendment) Rules,
1976, published in Notifica-
tion No. G.S.R. 1641 in
Gazette of India dategq the
20th November, 1976.

(iii) The Railways Red Tariff

(Eleventh Amendment)
Rules, 1976 published in
Notification No. 3735 in
Gazette of India dateg the
11th December, 1976.

(iv) The Open Lines (Ruilways

in India) General (Amend-
ment) Rules, 1976 publish-
ed in Notification No.
G.S.R. No. 112 in Gazette
of Indja dated the 22nd
January, 1977

(v) The Railway Passengers

(Cancellation of Tickets
and Refund of Fares) Rules,
1976 published in Notifica-
tion No. S.0. 346 in
Gazette of India dated the
22nd January, 1977. [Placed
in Librury. See No. LT-76/
77].
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(2)

(3)
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A copy of Notification No.
S.0. 264 (Hindi and English
versions) published in
Gazette of India dated the
21st January, 1977, issued
under sub-section (2) of sec-
tion 568 of the Indian Rail-
ways Act, 1890 [Placed in
Library. See No, LT-77/771.

A copy of the Railway Raies
Tribunal (Amendment) Rules,
1977 (Hindi and English ver-
sions) published in Notifica-
tion No. G.S.R. 272 in
Gazette of India dated the
26th February, 197, issued
under sub-section (1) of sec-
tion 44 of the Indian Rail-
ways Act, 1890 [Placed in
Library. See No, LT-78/1717].

A copy of the Report (Hindi
ang English versions) on the
progress made in the intace
of Scheduled Castes and
Scheduled Tribes against
vacancies reserved for them
in recruitment and promotion
categories on the Railways
for the half-year ending the
31st March, 1976. iPlaced
in Library. See No. LT-79/

171

ParkERs UNDER COMPANIES ACT, ETC.

THE MINISTER OF STEEL AND

MINES (SHRI BLJU PATNAIK): 1
beg to lay on the Table a copy each
of the following papers under sub-
section (1) of section 619A of the

Companies Act, 1956:

(1) (i) Review (Hindi and Eng-

(ii) Annual Report (Hindi

lish versions) by the Govern-
ment on the working of the
Bharat Aluminium Company
Limited New Delhi, for the
year 1975-76.

and
English  versions) of the
Bharat Aluminium Company
Limited, New Delhi, for the
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year 1975-76 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

[Placed in Library. See No.
LT-80/77].
(i) Review (Hindi and Eng-

lish versions) by the Gov-
ernment on the working of
the Bharat Gold Mineg Limit-
ed, for the year 1975-76.

(ii) Annual Report (Hindi and

(3)

(ii)

(4)

English versions) of the
Bharat Gold Mines Limited
for the year 1975-76 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. [Placed in

Library., See No. LT-81/77].
81/77.]
(i) Review (Hindi and Eng-

lish versions) by the Govern-
ment on the working of the
Hindustap Zinc Limited, Udai-
pur (Rajasthan) for the year
1975-T6.

Annual Report (Hindi and
English versions) of the Hin-
dustan Zinc Limited, Udaipur
(Rajasthan) for the year
1975-76 along with the Audit-
ed Account, and the com-
ments of the Comptroller
and Auditor General there-
on. [Placed in Library. See
No, LT-82/77].

(i) Review (Hindi and Eng-
lish versions) by the Govern-
ment op the working of the
Hindustan Copper Limited,
Calcutta, for the year 1975-76.

(iiy Annual Report (Hindi and

English versions) of the
Hindustan Copper Limited,
Calcutta, for the year 1075-
76 along with the Audited
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Accounts and the comments
of the Comptroller and Audi-
tor General thereon, [Placed
1 in Library. See No. LT-83/771.

(5) (i) Review (Hindi and En-
glish versions) by the Gov-
ernment on the working of
the Mineral Exploration Cor-
poration Limited, Nagpur, for
the year 1973-74.

(ii) Annual Report (Hindi and
English versions) of the Mine-
ral Exploration Corporation
Limited, Nagpur, for the year
1973-74 along with the Audit-
ed Accounis and the commentg
of the Comptroller and Audi-
tor General thereon.

(6) (i) Review (Hindi and . En-
glish versions, by the Govern-
ment on the working of the
Mineral Exploration Corpo-
ration Limited, Nagpur, for
the year 1974-75,

(ii) Annual Report (Hindi and
English versions) of the Mine-
ral Exploration Corporation
Limited, Nagpur, for the year
1974-75 along with the Audit-
ed Accounts and the comments
of the Comptroller and Audi-
tor General thereon,

(7) (i) Review by the Govern-
ment on the working of Mine.
ral Exploration Corporation
Limited, Nagpur, for the year
1975-176.

(ii) Annual Report of the Mine-
ral Exploration Corporation
Limited, Nagpur, for the year
1975-76 along with the Audit-
ed Accounts and the com-
ments of the Comptroller and
Auditor General thereon.
[Placed in Library. See No,
LT-85/771.

rs

(8) (i) Review (Hindi ang En-

glish versions) by the Gov-
ernment on the working of
the Steel Authority of India
Limited, New Delhi, for the
year 1975-76.

(ii) Annual Report of the Steel

Authority of India Limited,
New Delhi, for the year 1975-
76 along with the Audited
Accounts and the comments
of the Comptroller ang Audi-
tor General thereon,

(9) A statement (Hindi and En-

glish versions) showing rea-
song for delay in laying the
papers mentioned at item Nos,
(5) and (6) above,

(10) Two statements (Hindi and

English versions) explaining
reasong for not laying simul-
taneously the Hindji versions
of papers mentioned at jtem
Nos. (7) and (8) (ii) above.
[Placed in Library. See No.
LT-86/77]1.

ANNUAL REPORT ON THE COAL MINES,
LABOUR WELFARE ORGANISATION, NOTI-
FICATION UNDER DELHI SHOPS AND

ESTABLISHMENTS ACT, ETC.

THE MINISTER OF PARLIA-

MENTARY AFFAIRS AND LABNUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table:

(1) A copy of the Annual Report

(Hindj anqd English versions)
on the activities of the Coal
Mines Labour Welfare Orga-
nisation for the year 1875-76.

|Placed in Library. See No. LT-

LT-86/1.

(2) A copy of the Delhi Shops

and Establishments (Amend-
ment) Rules, 1976 (Hindi and
English versions) published
in Notification No. F. 4(26)/
76/CIS/Lab/21094-98 in Delhi
Gazette dated the 2ng Decem.
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ber, 1976, under sub-section
(3) of section 47 of the Delhi
Shops and Establishments Act,
1954, [Placed in Library. See
No. LT-87/77).

(3) A copy of Notification No.

G.O.Ms. 951 (Hindi and En-
glish versions) published in
Tamil Nadu  Government
Gazette dated the 24th Decem-
ber, 1975 issued under the
Tamil Nadu Catering Estab-
lishments (Amendment) Act,
1975 read with clause (¢) (iv)
of the Proclamation dated the
31st January, 1976 issued by
the President in relation to
the State of Tamil Nadu.
[Placed in Library. See No.
LT-88/771.

(4) A copy each of the following

Notifications (Hindi and En-
glish versions) under sub-
section (4) of section 38 of
the Industrial Disputes Act,
1947 read with clause (c) (iv)
of the Proclamation dated the
31st January, 1976 issued by
the President in relation to
the State of Tamil Nadu:

(i) G.O.Ms., 871 published in
Tamil Nadu Government
Gazette dated the 13th
October, 1976 making cer-
tain amendments to the
Tamil Nadu Industrial Dis-
putes Rules, 1958.

(ii) G.O.Ms. 912 published in
Tamil Nadu Government
Gazette datedq the 2Tth
October, 1976 making cer-
tain amendments to the
Tamil Nadu Industrial Dis-
putes Rules, 1958, [Placed
in Library. See No LT-
89/771.

(5) A copy each of the following

Notificationg (Hindi and Eng-
lish versions) under sub-sec-
tion (3) of section 40 of the
Industrial Disputes Act, 1947.
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(i) S.O0. 4697 publisheq in
Gazette of India dated the
11th December, 1876.

(ii) S.0. 47 published in Gazette

of India dated the 1st Jan-
uary, 1977. [Placed in
Library. See No LT-90/
771.

(6) A copy of the Annual Report

(Hindi and English versions)
of the Employees’ State In-
surance Corporation for the
year 1975-76, under section 36
of the Employees’ State In-
surance Act, 1948, [Placed in
Library. See No. LT-91,77.]

(7) A copy of the Annual Report

(Hindi and English versions)
of the Central Board for
workers Education, for the
year 1975-76. [Placed in Lib-
rary. See No. LT-92/77].

(8) A copy each of the following

Notifications under sub-section
(2) of section 7 of the Em-
ployees’ Provident Funds and
Miscellaneous Provisiong Act,
1952;

(i) The Employees’ Provident
Funds (Sixth Amendment)
Scheme, 1976 (Hindi and
English versions) pub-
lisheq in Notification No.
G.S.R 1717 in Gazette of
India dateq the 4th Decem-
ber, 1976

(ii) The Employeces’ Provident
Funds (Seventh Amend-
ment) Scheme, 1976 (Hindi
and English versions) pub-
lished in Notification No.
G.S.R. 1740 in Gazette of
India dated the 11th Dec-
ember, 1976.

(iii) The Employees Deposit-

linked Insurance (Amend-
ment) Scheme, 1976 (Hindi
and English versions) pub-
lished in Notification No.
G.S.R. 1788 in Gazette of



93

(iy

Papers Laid

India dateq the 25th Dec-
ember, 1076.

) G.S.R., 239 publisheq in
Gazette of India dateg the
19th February, 1977 con-
taining Corrigendum to
Notification No. G.S.R. 1355
dated the 18th September,
1976,

(v) The Employees’ Provident

Funds (Amendment) Sche-
me, 1977 (Hindi and English
versions) published in No-
tification No. G.S.R. 305 in
Gazette of India dated the
5th March, 1977

(vi) G.S.R. 406 published in

(vii) The

(9)

(10)

Gazette of India dated the
18th March, 1977 containing
Corrigendum to Notification
No. G.SR, 1717 dated the
4th December, 1976.

Employees’ Family
Pension '(Third Amend-
ment) Scheme, 1976 (Hindi
and English versions) pub-
lished in Notification No.
GSR. 174 in Gazette of
India dated the S5th Feb-
ruary, 1977. [Placed in LibL
rary. See No. LT-93/717.]

A copy of the Annual Report
(Hindi anqd English wversions)
for the year 1975-76 on the
working of the Employees’
Provident Funds and the Em-
ployees’ Family Pension
Scheme. [Placed in Library.
See No. LT-94/77.]

A copy of the Limestone and
Dolomite Mines Labour Wel-
fare Fund (Group C and
Group D posts) Conditiong of
Service and  Recruitment
Rules, 1976 (Hindi and En-
glish versions) published in
Notification No. G.S.R. 274 in
Gazette of India dateq the
26th February 1977, under
sub-section (4) of section 18
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of the Limestone and Dolo-
mite Mines Labour Welfare
Fund Act, 1972. [Placed in
Library. See No. LT-95/77.]

A copy of the Beedi Workers
Welfare Cess Rules, 1977
(Hindi and English versions)
published in Notification No.
G.SR. 54(E) in Gazette of
India dated the 2nq February,
1977, under sub-section (3) of
section 7 of the Beedi Wor-
kers Welfare Cess Act, 19876.
[Placed in Library. See No.
LT-96/71.]

copy of 1ihe Contract
(Regulation and
Central (Amend-
ment) Rules, 1976 (Hindi
and English versions) pub-
lished in Notification No.
GSR. 199 in Gazette of
India dated the 12th Feb-
ruary, 1977 under sub-section
(3) of section 35 of the Con-
tract T.abour ({Regulation
and Abolition) Act, 1970.
[Placed in Library. See No.
LT-97/77]

A copy of the Metailiferrous
Mines (Amendment) Fe-
gulations, 1977 (Hindi and
Englisn versions) published
in Notification No. G.S.R.
308 in Gazette of India
dated the 5th March, 1977,
under :sub-section (7) of
section 59 of the Mines Act,
1952. [Placed in Library.
See No. LT-98/717.]

the Employees’
State Insurance (Central)
Amendment Rules, 1976
(Hindi and English versions)
published in Nctification No.
G.S.R. 56 in Ciazelte of India
dated the 8th January, 1977,
under sub-section (4) of
section 95 of the Employees’
State Insurance Act, 1948.
[Placed in Library. See No.
LT-99/77.]

Labour
Abolition)

A copy of
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12 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL:  Sir, I
have to report the followinz messages

received from the Secretary-General
of Rajya Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (6) of rule 186
of the Rules of Procedure and Con-

duct of Business in the Rajya
Sabha, I am directed to return
herewith the Finance Bill 1977,
which was passed by the Lok
Sabha at its sitting held cn the 31st
March, 1977, and transmitted to
the Rajya Sabha for its recominen-
dation and to state thai this House
has no recommendations to inake
to the Lok Sabha in regard tc the
said Bill.”

(ii) “In accordance vrith the pro-
visions of rule 111 of the Rules of
Procedure and Conduct! of Business
in the Rajya Sabha, I am directed
to enclose 2 copy of the Food Cor-

porations (Amendment) Bill, 1977,
which has been passed by the

Rajya Sabha at its sitling held cn
the 4th April, 1977.

12.02 hrs.

FOOD CORPORATIONS (AMEND-
MENT) BILL

As PASSED vY RAJva SABHA

SECRETARY-GENERAL: Sir, I
lay on the Table of the iouse the
Food Corporations (Amendment)
Bill, 1977, ag passed by Rajya Sahha.

P — ey

APRIL 5, 1977

Immediate release of g 6
political prisoners (CA)

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

IMMEDIATE RELEASE OF POLITICAL
PRISONERS

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I call the attention of
the Minister of Home Affairs to the
following matter of urgent public im-
portance and reguest that he may make
a statement thereon:—

“The political prisoners still be-
hind the bars and their immediate

release.”

SHRI SAMAR GUHA (Contai): Sir,
I want to make a submission. ..

MR. DEPUTY-SPEAKER: Is it on
this call-attention?

SHRI SAMAR GUHA: Yes, Sir. Yes-
terday I met the hon. Speaker. 'This
matter involves the fate of political
prisoners who are still in a very mise-
rable condition in jails in West Bengal
and other places. Therefore, I re-
quested him to allow the other Mem-
bers also to participate in This. As the
rule does not permit it, he himself sug-
gested that it could be converted into
half-an-hour discussion. I have given

notice of that.

MR. DEPUTY-SPEAKER: I have seen
that. But a call-attention cannot be
ipso facto converted into a discussion.
Therefore, the hon. Minister will make
the statement now. The hon. Memher
can give notice of half-an-hour discus-
sion separately which will be consider-
ed.
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PROF. DILIP CHAKRAVARTY
(Calcutta South): On a point of order.
In Hazaribagh jail, the prisomers ...

MR. ' DEPUTY-SPEAKER: No. The
hon, Member cannot take the opportu-
nity of rising on a point of order and
giving some information like this. 'The
Minister will make the statement.

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH): Sir,
Consequent on the revocation, on the
21st March, 1977 of the proclamation
of the Emergency made on 25th June,
1975, all persons detained in pursuance
of the provisions of Section 16A of the
Maintenance of Internal Security Act
have been released. There were, how-
ever, about 6,851 persons still in deten-
tion on 25th March, 1977, They had
been detained under Section 3 o[ the
Maintenance of Internal Security Act,
grounds of the detention had been fur-
nished to them and their continuance
In detention had been approved by the
Advisory Boards.

We have already announced our
policy in regard to the Maintenance of
Internal Security Act. Further speci-
fic proposals will come before the
House in due course in the light of our
earlier announcement. Consistent with
our policy, we arc clearly of the view
that no one should be kept under de-
tention for an indefinile period. We
are accordingly acdvising the State Gov-
ernments to release all those sfill un-
der detention c¢xcept where interests
of securily of the country arc clearly
involved or where persons have been
detained on account of their recent
indulgence in violent activities.

With the lapse of the provisions of
Section 16A of MISA, the vast majority
of political prisonerg have already been
realeased. Presumably, the Hon'ble
Member has in mind the Naxalites, as
they are called, in detention. Accord-
ing to the information available with
the Government, there were 645 such
persons in detention in West Bengal,
Tamil Nadu, Kerala and Andhra Pra-
desh on 25th March, 1977. While w=
do not at all approve of their ideology
and while we would clearly reiterate

175 L.S—4

(CA)

that any violent activity on the part of
Naxalites or others would be firmly
dealt with in accordance with law, we
are also of the view that indefinite
continuance in detention of even such
persons cannot be any solution to the
problems posed by them. We are,
therefore, advising the State Govern-
ments specifically to release all such
Naxalites in  detention, except in
cases where such detentions had been
made on account of their recent indul-
gence in violent  activities. Several
questions have been asked about the
number of persons who were detained,
etc. So, with your permission, I would
like to place on the Table of the House
a detailed statement about the number
of persong detained in various States
during the period of Emergency.
[Pleesd in Libraru, See No. LT-99A/

7.1 :

MR. DEPUTY-SPEAKER: Yes. Mr.
Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU: Mr.
Deputy-Speaker, Sir, we joined hands
with other ‘Congress-opposed forces' ta
defeat Congress and to restore civil
liberties and human rights and as the
election results have shown, the Indian
people are with us wholly and that is
precisely the reason we are here today.

Our Home Minister, Chaudhuri
Charan Singh, had said in a meeting
in Muzaffarnagar on  27th February,
1977 and it appeared in The Tribune
on lst March, 1977:

‘““The Janata Party leader, Mr.
Charan Singh, today said that the
Janata Party if it came to power
would repeal security laws like the
MISA, abrogate the 42nd Constitu-
tion Amendment and make electoral
laws equal for all”.

I am glad {o see that the matter Is

now in progress and I expect that it
would be completed in toto before long.

In the President's Address, it has also
been stated:

“Having regard to the gross abuse
to which the Maintenance of Inter-
nal Security Act has been put during
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the last two years, a thorough review
of the Act will be undertaken with
a view to repealing it and examining
whether the existing laws need
further strengthening to deal with
economic offences and security of
the country ....”

Sir, I do nout wish to carry coal to New-
castle, but I wish to meniion here as a
person wh) has shared the platform
with the juling party every where in
the country that a target date should
be annouliced. This is because you
have mentioned in the last sentence of
para 2 of your statement:

“We are accordingly advising the
State Governmentis 1o release all
those still under detention except
where interests of security of the
country are clearly involved or
where persons have been detained on
account of their recent indulgence
in violent activities.”

Shri Shanti Bhushanp is sitting
so close to the Home Minister, and he
knows full well that there is ample
provision in the Criminal Procedure
Code to prosecute anybody who acts
as a criminal. Therefore, people with
a political background should not be
brought within the ambit of this.

1 would also like to refer to para 3
of the statement made by the hon.
Home Minister. In the last sentence,
it is slated:

“We are, therefore, advising the
State Governments specifically to re-
lease all such Naxaliteg in detention,
except in case$ ‘whereSuch detentions
had been mate on account of their
recent indulgence in violent activi-
ties,

1 again repeat that therc is ample
provision in the Criminal Procedure
Code and the persons with a political
background should be released at once
and vou can proceed against those who
have done any acts of crime under the
normal laws and prosecute them.

It was stated that political prisoners.
even if they were misguided should be
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released to allow them to think and
mend tihemselves. I would give an
example. Shri K. C. Pant, erstwhile
Minister and consclence keeper of Shri-
mati Indira Gandhi., in matters of
preservation of democracy admitted
on the floor of this House that secretly
he had met a number of Naxalites and
his plea and pretext to us was {(hat
they wanted to give them a chance
10 mend themselves and released
those Naxalites who agreed under
pressure to join the Congress. In
West Bengal, we call them 'Cong-
shells’.

Another erstwhile Minister, B3hri
Kedar Singh, a messenger hoy of
erstwhile Prime Minister, Shrimali
Indira Gandhi met secretly so-called
Naxalites in Meerut Jail. He refused
to sign the visitors' register. When
T asked him why he refused to sign
the register having went inside the
jail and mel the inmates, his reply
was, how I came to know of it. I said:
1 have got a white crow, which comes
and gives me all the news in the
morning.

I understand that this Government
in principle have decided to act in
this matter favourably to preserve
human rights and civil liberties. I
would like to have a confirmation
that no political person would be kept
under delention without a trial. And
also people with a political back-
EAKAIRHTeR il nroseruted on false
charges, such as the case of
Mr. George TFernandes which is a
glaring example of how politics work-
ed in the case of Mr, George Fernandes
and false cases were fabricated and
the CBI fully co-operated. 'Therefore,
you know what the Police in this
country is. They fabricate cases and
involve political leaders according to
the wishes of their masters. So, we
do not wish to be tools in the hands of
such people. I would request the hon.
Minister. Kindly release all political
prisoners. Kindly withdraw all cases
against political prisoners. ...
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AN HON. MEMBER: There should
be a general amnesty for all political
prisoners.

- |
SHRI JYOTIRMOY BOSU: I will
come to that.

Shrimati Indira Gandhi and her
stooge Ministers like the Minister of
State, Shri Om Mehta, pever revealed
the figures because it was so enormcus.
Even a leading Youth Congress leader
said recently:

“In West Bengal we are having
emergency since 1971.”

1930—1932—Chaudhari Saheb will re-
member because he is an old freedom
fichter and a Congress man. The Con-
gress Party  was  declared illegal
because of the civil disobedience
movement but the Britishers did not
do any blanket arrest for detention
elc. Only those who continued with
their activities were  prosecuted but
never  detained. ‘Therefore. in a free
country. what we get to-day cannot
even e eqgualed with that we got
when we were a subjugated race. But
in the Indira Raj because somebody
was a member of a particular party,
he was detained. The whole country
becaume a vast prison. If you rzad the
documents of Amnesty International
and if vou read foreign newspapers
like the New York Times and the
Wushington Post. your head will hang
in shame. I tell you that this couniry’s
image has been tarnished beyond re-
covery and I do not know how long
and how many decades it will take
tr brighten up our face...,.

MR. DEPUTY-SPEAKER: You
please ask your clarification.

SHRI JYOTIRMOY BOSU: Then,
Sir, about the unheard of atrocities
and tortures perpetrated by the erst-
while Indira regime, even relations
were not spared.

You know how the brother of Mr.
Geroge Fernandes was beaten up.

(cA)

Here is a news item in the Indian
Express:

“Relatives of political prisoners
found themselves socially ostracised
by family friends and even relatives
who seemed {o fear that the authori-
ties would give them biack if they
were caught talking to such people.
Middle-aged women, who had lived
a sheitered existence in side the four
walls of their household, had to
make weekly rounds to the sordid
premises of the jail and criminal
courts. Businesses were ruined with
no male members to look after the
shops. ...

This is how you made people's life
awfully miserable. At least for 10
lakhs of people their life was made
miscrable because if 2 lakhs were de-
tained, for each person we can take
that therc are five dependants. For
preserving one person in power all
these sordid acts were committed.
Just like Mr. George Fernandes case,
there are thousands of fabricated
cases, ...

MR. DEPUTY-SPEAKER: Please
conclude.

SHRI JYOTIRMOY BOSU: I tell you
one thing. I am afraid you are new to
this House. In the Businesc Advisory
Committee it was decided that 45
minutes would be set aside for a call-
attention motion....

MR. DEPUTY-SPEAKER: The hon.
Member should know that 45 minutes
is for the entire call attention
motion and not for a. single Member.
You cannot take all the 45 minutes.

SHRI JYOTIRMOY BOSU: That pro-
vision is not there,

MR. DEPUTY-SPEAKER: Besides,
the BAC of the new Hou% will have
yet to decide on it.

I am now asking you to seek your
clarification.
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SHRI JYOTIRMOY BOSU: I am
glad the hon. Home Minister, Choudh-
ary Saheb has said that he is going to
publish and give {o the house the
figures of detenus. Our figures are in-
complete. In West Bengal—in the
Chittaranjan Locomotive Works 14
railway workers who are trade-unioni-
sts are still behind the bars. You
should know what the MISA says—
Section 3 (1) (A) (1) and (if). What
are the figures? Let me quote. In
Andhra, Shri G. G. Rao, a trade union
leader is behind the bar. In West
Bengal, CPI(M) workers—125 are de-
tained under MISA and 137 are langui-
shing without trial. About the so-
called Naxalites, 500 are behind the
bars under MISA and 1600 are in
prison without trial. Forward Bloc,
RSP and a section of the Congress—%00
have been detained under MISA. Ap-
proximately 5000 politic4l prisoners
are rotting in jdils in West Bengal
under our great democratic leader, Mr.
Sidhartha Shankar Ray! In the last
two Yyears, 25 political prisoners bave
died in the fails. You can imagine
what it is. Mr. Bharati, a CPI worker,
was beaten to death in the Ujjain jail.
There are figureg about Jamaet_e-Is-
lami also. So all these detoils we will
get. A DMK Member, Mr. Chitti Babu
was beaten to death in the jail and
when the post-mortem was held, it
was found that his inteMines were
badly damaged.

They had not even spared intellec-
tuals, poets and literary giants. T want
figures of MISA cases State-wise, DIR
cases State-wise, Section 107 CrPC
cases Stale-wise and Section 109 CrPC
cases State-wise. I want to know the
specific charges against them. There
have been a number of journalists
there. There are other intellectuals
also. I want to suggest that there
should be a general amnesty for them.
I want to know whether you will
appoint an enquiry commission in this
regard and fix responsibility for penal
action and nothing short of it.

CHAUDHURI CHARAN SINGH:
The hon. Member has delivered a
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speech, it is not just a few points which
he referred to, He made a long speech,
I would like to refer to two specific
points raised by him. He has referred
to a sentence in my statement in
which I said:

‘“We are advising the State Govern-
ments to release all those still under
detention except where interests of
security of the country are clearly
involved or where persons have been
detained on account of their recent
indulgence in violent activities.'

Ag regards the first category, this
category includes the spies, those who
have been working for foreign coun-
tries, some of them who have gone
underground ete. Such of them as
were arrested have been put under
this calegory. The break-up ol these
prisoners is not available to me. 1 will
get these cases examined and in regard
io caseg where I consider {hat deten-
tion is no longer justified, T will sce
that such persons are released.

As regards those who were indulg-
ing in recent activities. this is a
statement which is confined 1o those
persons who have been arresfed upto
25th March, There are certain cases
of persons who committed violence
after jifting of emcrgency. Those
cases will also be examined and these
cases will be proceeded with under
regular law and necessary proceedings
will be started in law courts.

Regarding fixing target, I cannot
give anvy assurance hecause we can
only advise the State Governmentis.
Final action lies in their hands. We
will do our best in seeing that action
is taken as early as possible.

He said about excesses committed
by the police during the emergency or
even before the emergency. I may
assure the House that whether it be
the police or the Government officials
ete, it is not they so much who are
to be blamed as the political leader-
ship that was there. So I would
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request the hon. Member not to be
very unkind to the police in future.

SHRI JYOTIRMOY BOSU: You
havel not said anything about general
amnesty. You have not said anything
about the specific point I raised about
under-trials,

MR, DEPUTY-SPEAKER: Mr. Bosu,
you have had enough of your say.
And the Home Minister has answered
most ol your points.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr. Deputy-Speaker, Sir,
I am only on a point of clarification.
The hon. Home Minister was not
pleased to refer to the number of
Naxalites in Bihar.

MR, DEPUTY-SPEAKER: I ihink
the statement is here,

SHRI SHYAMNANDAN MISHRA :
Would he be pleased to give us the
figures of Naxalites? (Interruptions)

MR. DEPUTY-SPEAKER: Now, no
more questions please. I have already
called the hon. Minister Dr. Chunder.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): 8ir, I have given
notice to raise an important matter
under Rule 377,

MR DEPUTY-SPEAKER: You have
given the notice which is being looked
irto. You cannot raise it on the fioor
of the House. Nobody else will take
the floor excepting Dr. Chunder whom
1 have already called,

——

12.26 hrs,

STATEMENT RE. YOVERNMENTS
POLICY ON UNIVERSALISATION
OF LITERACY, IMPROVEMENT OF
SECONDARY EDUCATION, RE-
SEARCH, POLITICAL VICTIMISA-
TION TN THE DEPARTMENT OF
EDUCATION AND CULTURE AND
REMOVAL OF RESTRICTIONS ON
ELECTIONS TO STUDENTS UNIONS

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE

Universalisation of 106
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(SHRI PRATAP CHANDRA CHAN-
DER); 1 am grateful to ithe Speaker
for having given me this opportunity
to make a statement in this august
House,

The Government would like to give
the highest priority to the universalisa-
tion of literacy in the country. I am
informed that 87 per cent of the
children in the age group 6—11 and
39 per cent of the children in the age
group 11—14 have facilities for
primary and middle school education
in our country as at present. The
present Fifth Plan envisages enral-
ment of 96 per cent of the age group
6--11 and 46 per cent of the age groug
11—14. In regard to adult literacy.
according to the 1971 census, 34 per
cent of the population above the ag®
of four are literate. In terms of
numbers, I understand, more than
200 million adulis above the age of 15
are still illiterate, The dimensions of
this probhlem are truly gigantic. How-
ever, the present Government are
extremely anxious that urgent steps
should be taken to achieve substantial
progress in the matter of universalisa-
tion of elementary education and
promotion of adull lileracy., We have
ncl yet had time fo study in detail the
various aspecis of the problem and
also consullt the States who are
primarily concerned with this. How-
ever, we ‘would take the ecarliest
opporriunity {o study this question in
detail and prepare a time-bound plan
of aclion for universalisation of
elemeniary education and promotion
of adult literacy. We shall also make
earnest efforls to reduce the existing
gap between the world of work and
world of education keéping in view the
principles of ©basic educalion as
enunciated by our Father of the Natipn.
Mahaima Gandhi.

The secondary education sector
especially the curriculum, syllabus
and text books may all require to be
looked into tg lighten the academic
burden on the students to enable them
to turn their attention to sports,
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recreation, cultural aesthetic pursuits
and social work. At the level of

higher education fundamental and
applied research deserve greater
emphasis, I should also like to state

here that we are not in favour of undue
interference in the field of edwcation.

Many Hon'ble Members of this
Houre and other friends are approach-
ing me and also 'writing to me about
complaints of political victimisation in
the Departments of Education and
Culture, I asked for delails of prema-
fure retirements and reversiong in the
Departments of Education and Culture.
I find that as far as the Department
of Education and its attached and
subordinate offices arc concerncd,
there has been no case of premature
relirement during the last 2 years.
There has been one case of reversion,
but it would appear that this reversion
wag based on entrieg in the confidential
recerds. However, 1his case is also
under review.

In the case of Department of Culturg,
while there was no premature retire-
ment or reversion in the Department
at the Secretariat level, three cases of
premature retirement in the attached
offices have been reported. I have
directed that these cases may be
reviewed and submitted to me, I have
also issued directions that a thorough
check should be made in the attached
and subordinate offices, under the
Departinents of Eduecation and Culture,
to verify whether there has been uny
case of victimisation on political
grounds, 1 have also issued similar
instructions to obtain the same
information in regard io the aulonom-
ous organisations ailtached 1to 1the
Deparimentis of Education ang Culture.
I hone 1o secure the information
urgenily und complete the review
within a3 few days. 1 should like to
assure the Hon'ble Members that all
cases which involve political victimisa-
tion will be reviewed.
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We shall write to the State Govern-
ments and universities requesting them
to review the action taken againsi the
staff in the educational organisations
on political grounds, in the changed
circumstances. I am hoping thai the
State Governments and Universities
will respond to our request,

I have learnt that instructions had
gone from the Ministry suggesting
temporary postponement of elections
1o the various student unions in the
Universities, I have directed that
revized insiructions may issue remov-
ing these restrictions, I am also laking
up a review of instructions issued
during the last 20 months in the wake
of emcrgency imposing similar restrie-
tions. (Interruptions).

MR. DEPUTY-SPEAKER: Mr. Bosu,
do not interrupt now., That sub-
ject-matter is now over. You will
have enough opportunities to raise
it again. Let the Home Minister
introduce the Bill, Then you can
have your objections and points of
order.

12.33 hrs.

GOVERNMENT OF UNION TERRI-
TORIES (AMENDMENT) BILL*

THE MINISTER OF
AFFAIRS (CHAUDHURI CHARAN
SINGH): Sir, I beg to move for
leave to introduce a Bill further to
amend the Government of TUnibn
Territories Act, 1963,

HOME

MR, DEPUTY
question is:

SPEAKER: The

“That leave be granted to intro-
duce a Bill further to amend the

Government of Union Territories
Act, 1963.”

The montion was adopted.

*Published in Gazette of India Extra ordinary, PartII, section 2, dated 5-4.77.
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CHAUDHURI CHARAN SINGH:
Sir, I introduce the Bill.

MR, DEPUTY-SPEAKER: Now, I
will listen to your points of order. I
cannot listen to any point of order
when there is no business before the
House.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Mr. Devuty-Spoaker.
Sir, these Bills have been sent only
this morning. They are very impor-
tant Bills which seek to undo some
of the mischiefs done by the previous
government. As they have been
circulated only today how are we to
study them? The rule savs that there
should be at least seven days’ notice,
What is the urgency? The cxception
should not become the rule. Of
course the Speaker has got powers to
waive the notice ang allow the fintro-
duction. Tomorrow is the lasf date.
I know what Mr. Patnaik is telling
you. He is bringing to your notice
that the Memorandum has been
circulated. 1 have gone through the
Memorandum., but the Memorandum
does not explain the urgency of this.
Can’t they wait till the next Segsinn?
I object 1o the inwroduction of the Rill
and I object to the Speaker waiving 1he
notice period.

SHRT ARAVINDA BALA PAJANOR
(Pondicherry): T would like 10 submit,
Mr. Deputy-Speaker, Sir. that 1 would
like to have a method by whirh you can
suggest to the government so that we
can hear all the Members at the same
time because now we are not able to
hear the proceedings properly.

MR. DEPUTY-SPEAKER: That is
why the Members should have some
restraint. If one by one speaks, every
Member can have a chance to speak.

SHR] ARVINDA BALA PAJANOR:
Sir, the lunch hour is approaching and
the brain power has no value and I
don't think many of the Members will
be here now, Mr. Deputy-Speaker, the

CHAITRA 15, 1899 (SAKA)
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present Government is very much
against the Emergency provisions. And
we know pretty well that last time
when the 42nd Amendment and some
other amendments were presented be-
fore this House, they used to cupply the
material about 8 O'clock or 9 Q'clock
and ] had raised it in this very same
House that this is a very Lad practice.
I agree with Mr. Kalyanasundaram for
giving more time to introduce a Bill
like this. Actually, I have got my
paper today at 8.30 a.M. and this is
not the way to treat us and if that is
going to be the method and you are
going to hurry with these Bills, I think
you are going to bury justice.

SHRI SOQOUGATA POV (Parract.
pore): The charge apainst the previous
government was that it tried to rush
through legislation during emergency.
We are making the same charge against
the present Government that it ig try-
ing to do the things in a similar way.

MR. DEPUTY-SPEAKER: Mr.
Kalyanasundaram, [ may say that what
the Secretary was giving me was a copy
of the Memorandum. The Memoran-
dum has been circulated ynd they have
explained the urgency that is forcing
them {o adopt this course and the
Speaker has waived notice and he has
permitted this Bill to be introduced.
So, there the matter ends.

-—

12.36 hrs,

STATEMENT RE. GOVERNMENT OF
UNION TERRITORIES (AMEND-
MENT) ORDINANCE

THE MINISTER OF HOME AXFAIR'S
(CHAUDHURI CHARAN SINGH):
Sir, with your permission I lay on the
Table an explanatory statement (Hindi
and English version) giving reasons for
immediate legislation hy the Govern-
ment of Union Territories (Amend-
ment) Ordinance, 1977.

ey e
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12.37 hrs,

DELHI ADMINISTRATION (AMEND-
MENT) BILL*

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH): Sir,
I beg to move for leave to introduce
a Bill to amend the Delhi Administra-
tion Act, 1966.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to amend the Delhi
Adminisration Act, 1966."”

The motion wgas adoptad.

CHAUDHURI CHARAN SINGH:
Sir, I introduce the Bill.

STATEMENT RE. DELHI ADMINIS.

TRATION (AMENDMENT) ORDI-
NANCE

THE MINISTER OF HOME

AFFAIRS (CHAUDHURI CHARAN

SINGH): With your permission again
I beg to lay on the Table an cx-
planatory statement (Hindi and
English versions) giving reasons for
immediate legislation by the Delhi
Administration (Amendment) Ordi-
nance, 1977.

12.39 hrs,

DISPUTED ELECTIONs (PLRIME
MINISTER AND SPEAKER) BILL"

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIlIS (SHRI
SHANTI BHUSHAN): I beg to move
for leave to introduce a Bill to pro-
vide for authorities to deal wilh dis-
puted elections to Parliament in the
case of Prime Minister and Speaker of
the House of the People unid for matters
connected therewith.
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MR. DEPUTY-SPEAKER: WMotion
moved ;

“That leave be granted to introduce
a Bill to provide for Authorities to
deal with disputed elections to Parlia-
ment in the case of Frime Minister
and Speaker of the House of the
People and for matters connected
therewith.”

I have received notice from three
Members and I will allow those three:
Members to speak.

SHR1 SHYAMANANDAN MISRA
(Begusarai): Mr. Deputy Speaker, Sir,
I am rising to express certain doubis
and misgivings about this measure.
And if the hon. Law Minister succeeds
in removing those doubts and mis-
givings. I will not finally oppwse this
motion. But at the moment the posi-
tion is that it seems to me quite obvious
that this measure is contrary to the
spirit of Article 14 of the Conslitution
which provides for equality before law.
At the same time I nm nol ahle to
understand why the present Govern-
ment should be as keen as the previous
government was that a Member when
he or she becomes the Primge Minister
he or she should be considered as a
different amimal tn he {reated in a
different kind of =zoo. That is the
position which is, frankly speaking, not
very clear to me. That the present
government should subscribe to that
principle, as did the earlier govern-
ment, is on the face of it strange. I
have no doubt, Mr, Deputy-Speaker,
thal my government is as much com-
mitird to the salutary principle of
equlity hefore law as any one of the
members of the party is. At the same
{im~. I realise that ihey have certain
difficulties to contend with at the
present moment which they may not
have in the future. But I venture to
think that there could be some other
alternatives before the government.
It is also quite clear—it does not require
any reiteration to the hon. Law Minis-
ter—that our election manifesto states

*Published in Gazette of India Extraordinary, Part II, section 2.

dated 5.4.77.
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that we shall ensure that all incivi-
duals including those who hold high
offices are equal before law.

Whatt is the concept of equality be-
fore law? Is it being sought to be
observed in this case? These ure the
crucial questions before us.

Equality before law means that among
equals the law should be egqual and
should be equally administered; that
is, likes should be treated alike. Are
we not as Members alike? I do hope
that the hon. Law Minister thinks that
we are all alike and that he would
certain by do something 1o undo the
grave wrong that has been done to the
Constitution. I would have been happy
if the hon. Law Minister had made it
clear in the statement of cl:jects and
reasons itself that 1{he ultimate
objective of the government was to
clear the position in this regard, name-
ly, it could not subscribe to the idea of
placing the Prime Minisier ahove law.
1 do not think that there could be any
objection to the ultimate objective of
the hon'ble Law Minister being made
clear in the statement of o®jecls and
reasons itself: nothing came in the way
of its being mentioned in the statement
of objects and reasons, Even
so I do hope that cven at this point
of time, the non. Law Minister would
come forward, if not teday, tomor-
row, with a Bill to repcal Article
329 of the Constitution. I would now
be coming t> certain other points.
But before I do sc I would like 10
emphasise that the special privilege
in favour of an individual continues
to disfigure the Constitution; and it
does do away with the salutary prin-
ciple of equality before law. We
should like the hon'ble Law Minis-
ter to make it clear to the House
and to the world that he and this
government do not subscrible to the
principle that the Prime Minister
can do no wrong, that the Prime
Minister should be treated in
a different categorwv altogether. How-
ever, T do realise, us I said earlier,
that the government is placed in a
difficult predicament because of the

Speaker) Bill

amendment of the Constitution and
there is not sufficient time to undo
the wrong that has been done to the
Constitution. The Constitution now
requires that a special authority
shall be provided to try election
cases relating to the I'rime Minister
and the Speaksr and that authcrity
was sought to be provided by an
ordinance. It is also clcar to me
that this Bill is a substantial impro-
vement upon ihe ordinance that had
been promulgated by the earlier
government because the earlier gov-
ernment had tried to institute a kind
of tribunal which wag unheard of in
judieial history. There was to be a
congery of persons to try out election
cases relating to the Prime Minister
and the Speaker. This Bill seeks
to eliminate non judicial elements
from the tribunal and this provides
for the matter to be referred {o a
judicial tribunal. To that extent, it
is an improvement upon the ordin-
ance that was promulgated by the
former government ii February. But
my submission to the novernment
and thed hon'ble Law Minister is
that they should tale early steps to
undo the wrong that has been done
to the Constitution and to the sacred
principle of equality before law,

Now a aquastion may he asked: If
vou do not provide for an authority,
would there be a wvacuum in law?
It the ordinance was allowed to lapse,
would there have he2n a vacuum or
chaos in law? 1if inat i; so. that
position hag to be tzken into account.
But to my mind, there could not have
been any vacuum, although T am
assailed by a doubt, becausa article
329 says that no such election shall
be called into question ¢xcept before
such authority not being any such
authority as is rcferred to inn clause
(b) of article 329. Clause (b) refers
to the ordinary tribunals which trv
other election cases. That really
creates a difficult situation, but since
the hon’ble Minister hapoens to be
a great expert in law, I would ask:
if there is a vacuum in law, what
operates? Would the government be
called to account for that? Can there
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be a vacuum in 'aw? If therc is
indeed a vacuuvin 1a law, is if not
that somehow the court will have to
bring itself to accepling the existing
forum for that purpose? The hon'ble
Minister should have cxamined tle
position namely, if the ordinznce had
been allowed to lapse, there would
have been a vacuum so far as the
authority to try such cases was
concerned. To my mind, if there
was a vacuum, it would not have
been allowed to rermain by the court
and the existing authority would
have been allowed 1o operate,

Secondly, my doubt is with regard
to the forum of appeal. If the Chief
-Justice of the Supreme Courl appoints
a judge of the osupreme Court to
try the cases relating to the hon.
Prime Minister and the hon. Speaker,
would not the Supreme Court as a
forum of appeal be chut outl? It
may not be so. That js also my
position but iet the minister make
the point clear. Apart from that,
in accordance with the provisions of
the amended Constitution. 1 think
that any forum of appeal iz ruled out
in this case. I am now tlaking a
different position altogether., 1 am
not merely taking the position that
since the tribunal would be appointed
by the Chief Justice of India from
amongst the judges of the Supieme
Court, the Suprzme¢ Court cannct be
a forum of appeal; T am also taking
into account the provisiong of article
329 of the Constitution as it stands.
Is not any forum of appeal com-
pletely ruled out according to article
329? Should the position be allowed
to remain as it is? Could ot a
forum of uappeal have seen provided
for? Perhaps the Constitutio, comes
again in the way. Has the hon'ble
minister examined whether there
would be a forum of appeal in the
matter of these election cases? These
are some of my doubts and I hope
the minister will clear them.

st W qrEw (FFAYI) ¢ weA
wEEy, g ANl ¥, oar et &
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AW A YA HIWuT 9@ ¥ &g 97
ff w7 & o fggeam % 62
FUT ARH IqaxX @A «fFa 7g
femstoargsad sgrov g &
sy J@r #wR w4 fed
gan  fesgaw  a@mr smEam SR
JF H AT Y AT | F AT Tgar
g WX ggFgaT =gar g€ fF fowa
JU Hel 4 @ yurT wEr z@ FW
% 32 foaa fearem & A @@,
T F1 A qamar, faww e
F1 A7 Famar, fad w139, Merad
¥ IFLFAAS AF @9 F1 AW 04T,
o 7 3w ¥ @Sfagv =9t )
A aqmar, fagw 3w & 62 FA
wIefadl 1 IAH GA4T Ag Y
A F TAATH FATA qTA QAT 19
q9? ag FW 9T ? gg Wy &
oY | &Y FUTT AET TW qIg AT ATAT
FI AFAT & ag FIT @I TE B
37 & fo9 =9 aw@ ¥ W=7 F%
graa far s@ g@ F1ogw Sl
TR F4 | F GEHTC  FgAT ITEAT
g fF zw aww #r #rf fads
gfgar ar #v§ fufeas 3w wuw
A #R TF F AAT W@ IME,
ag &% #=gr qua @ g 1 fagw
U Wt §qg I1q @rfgd g oTE
2 fF wum w5 ¥ gar W@ g,
FTA TT TH B BT @ | ST ¥ WAEHT
s g€ &1 97 %1 3w Aw & O
SICISE SO - S A R
™ ) Ug WO W TUE HAT A
g frar ar) o9 g@Y guw AT
HR EHT av g @ feger & @7
TH g9 FT FAT FEWTIAT g ¢ zHfed
F guv ar fafreex & Wl wodt

qdff ¥ fadew AT wEar § &
gar wEETd AEr ger  arfgd o
or gAd w9 #Y duT J|wr av 9
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TS ggi T FT wHAT | AN qEATHY
®Y Fga ¥ @it g @ fafreex @
du fragg @ fF oew fawr &1 9%
aifew faar @@ | T@a@ #1 ®E
fegaa 7€t Fwmar ST =fed | W
qg FAET FEAT & BW F AYEW
T T gUYA AF FGT gW AT
r g g9 faw wrafaw &)
FNA § WA gEFE gfyw ] a7
EN wIEl ¥ wgT wdr W) 9
WEY 62 FUT wAar famr Fa9
qqqEr gt i § agi 9} ST
¥ oot g WEATH] ¥ 9 T4
@ F I I FE W g (awET
Qg H&Y T 91 90 f@ g gSw ¥
aifaq g omar & fF @ ¥ H
YT Hell agd agy Afeqar T qHat g
i fF ag @t T are #wiX adl
TEEl § FMT ¥ ®WA  qqEd
g =ifgd 1 @y ww e fafaet
& fraew 21 Taar & FEa § sl
JIq qETT FIAT § |

it wa fow@  (aiF1) : SOTEmw
wgred, 39 fagas ¥ qw €1 & ww
T @ & foF 3w # TerangHT Beeft
Y o9 o FEOgET J@ ar § o
qor g1 T v fow fagas &7 gw
A & fadry frt ar—aw | & mfasio
A 99 qwg J1 § a2 & SfeT o qeAa
HISE & I T WIEAT T WA
¥ s & ) O gEy o "o fa=re
AT ¥ AT O FT g9 fHAT AT
afe o mE 3@ F & qwA g
9T ST ATH Y qT TR_T & | A9
v afay

Special Provisions as 1o eleclions
to Parliament in the case of Prime

Minister and Speaker.
;T 9UTE HAT HIT #AT aﬁ-ﬂ
T TRy Rm AT A
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¥ o awr & IefEEre gy &
S I9F wAEr o W TG AT !
waTa™Al # AT W g g fr
T TUTT HAY G ATAT & | THT Frev
# iw aaT & IRfieary § T aee
#1 #1¢ faws FagR FO0 @ TR
a faama & ot gy ferere &, e
& fagra & 9% fauda g

¥ sar € i 329(T) # e
TE FA H T & G049 3@ FieArgar
g af fR ot J AT & f o
q Igeal FT ST qI9T & IHH facgw
qEE F &g FgAr wifed, v fE
WA St A Far fr e ofdfafy
¥ gw gg faggs Iw s @ & 1 IO
g et 7€ g% & fF ww fawaw &
am grq It faT IS § 320(0)
Fr foite 3@ T gfaum g
fava= ot sTAT Wfgw 4r 1 99 -
wel Ag gt | F AT g—umaw
FA WAl qg @9 @ & froafg @
329(q) arem gww fadggs @i
dw ¢ WY T AT a8 AHAWT & qUF WY
g\ S, a1 ag IEQ 7@ g 5 ag sy
qwT # ot qTF g 9w | §W & foy §
98 &1 a8 gwTa fear a1 fv 2w & foad
gy wre & Sfeenfes s g,
FagTE GET —3A% a1 F HTIHT
farr aer & AT ¥ aeg Aafaw FEv
Tifer | &, SuTEAE WERW, ;W F
ATETR & FTAT AAT ST & G0FAT F2M
f& 7 wirafer ak o fadwow &
ST HAT §—T5T AW § 3T TF ST H—
T F1 TATSY FI IT F arata Ffad |
¥ gz I@ oWy gaurfas SwEEl &
R ¥ T8 Fg W §, {ifF 59 339
¥ IAEY AT T &, ST wgAr Afa
g w9 FTEARA & A IAH T TG
FaaT ArEx | dfeq g@r ¥ oSAY
Fg7 97 {5 ¥ qHSET FT ST I
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[ =it wgfera |

FARa & | aq IFW FEr fF oot
FRA N GTR, WA T F
qAET TGl §, TRE B AT F AYET
T8 ¥ | W STy 1R 9.
afiFk  fge-faady ®R 9lgER
UEE—TA® qX H AT IT9T TF
@ & | @y A s & fF oo
dfqgT qaaT § J19 e ot -
Tt w1 day e at § ey )
weaheHT Ay gy & Y 8, Smd g Ew
ST & BN g Wi F Y A w@E )
WIO-EATITT FT AEFTL, 7O T2 §
gox sfafafad F1 T &1 "fas<
U 9 AT AT AIGHIL, FHTAAT
FT WigF—T T9 aTd IgH AT T |

et A% qA ATAH R ATET
T&qﬂ'ﬁmﬁﬁr AT qE F Jaqv &,
far 7 & i e TF a9 F & Aa
8\ 7@ fol & O ST {0 & qEFAY
J——@ [T A F——AT TR
& wgar g % #el wSEd W aA
# greataa 2 5 3 5w a3 v fagas
A HYT ST SUTEAET HEIRA HTIHT
mia&wﬁm:ﬁarﬁ%wﬁ
Y ST G FifwT | FAF a8 qar
oz &, fomd ak § 100 "
a%qﬁmmmafﬁa#mwﬁ
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13.00 hrs.

SHRI HARI VISHNU KAMATH
(Hoshangabad): I rise on a pcint
of order. I fail to understandi why
the Janata government shouid con-
tinue to hold the babies, o- rather,
the ugly ducklings of tha predecessor
government. (Interruption) [ invite
attention to Article 123 of the Cons-
titution, clause (2), Government
could easily have found a way out ef
the course that they have adopted this
morning—an unheaithy and underir-
able course for the Janata goverhment
to adopt. The Meéemorandum under
Directions 19A and 19B supplied aiong
with the explanatory statement laid
on the Table along with the Bill states
that the ordinance was promulgafed
by the President on the 3rd February
1977. Now the present Bill seeks to
replace the said Ordinance with
certain modifications. Now, j= that
the only way open to the Government?
Could Government not have taken
recourse to articl2 123, clause (2),
which would have easily heloed them,
without holding this baby before
Parliament, this new Parliament, this
Janata Parliament? Clause (2) says:

“An Ordinance promulgated
under this article shall have the
same force and effect as an Act of
Parliameni. pult every such Ordin-
ance—

(a) shall be laid before both
Houses of Parliamen* and shall
cease to operiie at the expiration
of six weeks from the rcassembly
of Parliament. or, if before the
expiration of tha: period resolu-
tions disapproving it arc passed
by both Houses, upon the passing
of the second of those resolutions;
andl! ;

The latter part of above does not
apply. Further, part (b) says:
“(b) may be withdrawn at any
time by the President.”
This is very very helpful. If they

had taken it very seriously and if part
(a) is not acceptable, they could have
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advised the President to withdraw
the ordinance to restore the s‘atus quo
‘ante prior to emargancy. I would like
the Law Minister ‘o throw light on this
‘matter,

‘SHRI SHANTI BHUSHAN: Mr.
Deputy-Speaker, Sir, T am very happy
that this matter ha; been raised by
the hon. Members, Shri Shyamnandan
Misra, Shri Sharad Yadav and Shri
Madhu Limaye and a point cf order
by Shri Kamath also.

I would like to say with all the
emphasis at my command that the
Government is totally opposed to ithe
whole of article 329A. The Govern-
ment is fully committed to 1restore
rabsolute equality between the Prime
Minister and the Speaker on the one
hand and all the other hon. Members
of Parliament on the other hand. The
‘Government believes that in all these
matters the principle of equality is so
basic and an integral parl of demo-
cracy that without this equalily no
damocracy can really succeed in this
<country.

But the hon. House would appreciate
the difficulties and the eonsiroatints
uncer which the present Government
has to function today for a certain
period, on accnunt of the things decne
by the previous government earlier.
As the House is aware, article 329A
was enacted under very very unfor-
tunate circumstances in August 1975.
I am, however, very happy that a
part of that article 329A, namely,
clause (4), was found to be so opposed
to the basic structure of the Constitu-
tion that it was struck down by the
whole Supreme Court. But, so far as
the other clauses were concerned,
namely, clauses (1), (2) and (3), the
Supreme Court did not get any cppor-
tunity in that case o pronounce upon
with the result that those clauses are
still in existance in the Constitution of
India.

Now this Ordinance was promulgated
by the previous Government is in

Speaker) Bill

accordance with the requirements of
article 239A. I would just read out
as to what the requirement of article
329A is. That article says:

“(1) Subject to the provisions of
Chapter II of Part V except sub-
clause (e) of clause (1) of article
102, no election—

(a) to either House of Parlia-
ment of a person who holds the
office of Prime Minis‘er at the {ime
of such election or is appointed as
Prime Minister after such elec-
tion;

(b) to the House of the Peopleof
a person who holdg the office of
Speaker of that House at the time
of such election or who is chosen
as lhe Speaker for that House
after such election;

shall be called in question, except
before such authority....”

—now what follows is very im-
portant—

“not being any such authority as
is referred to in clause (b) of article
(320) or body and in such rianrer
as may be provided for bty or under
any law made by Parliament and
any such law may provide for all
other matters relating 1o doubts and
disputes in relation to such election
including the grounds or which
such election may be qucstioned”.

So that, so Jong as the constitutional
amendment was on the statute-book,
the position wag that neither Parlia-
ment. nor the President in exercise of
his ordinance-promulgating authority,
could again provide for the same
authority, because it was expressly
said, “such authority (not being any
such authority as is referred to in
clause (b) of article 0.29)", which
means that the High Court to which
the election petition has to be present-
ed against other Members of Parlia-
ment has been ruled out. So, while
the Government was very keen that
the position of absolute equality must
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be immediately restored between the
Prime Minister and the Speaker on
the one hand the other hon. Memkers
on the other hand, this constraint
imposed by article 329A came in its
way.

Government wants to introduce a
Bill for the total and complele repeai
of article 329A, and I would appeal
to the Leader of the Opposition as
well as friends on the other side to
help us in establishing this equality
between the Prime Minister and the
Speaker on the one side and the other
Members of the House on the other.
This Bill, I hope, would be introduced
very early.

The Ordinance which had been
issued by the previous Government
provided that in the case of the Prime
Minister and the Speaker, the autho-
rity to decide the dispute about the
e.ection would be a kind of a parlia-
mentary committee consisting of three
representatives of the Lok Sabha,
three representatives of the Rajya
Sabha and three nominees of the
Government. The public sentiment
was that such an authority would not
command the confidence of the public.
The option before us was to subslitute
somc authority other than the High
Court, because that was prohibited
by the article itself, and we thought
that if we could not substitute a High
Court as the authority as in the case
of other Members of Parliament, we
must not substitute an inferior autho-
rity, but might substitute a superior
authority. That was the reason
behind this provision and we thought
that as we cou'd not have any autho-
rity other than a Judge, we would
have a permanent sitting Judge of the
Supreme Court to be nominated by
the Chief Justice.

Shri Shyamnandan Mishra raised a
point that the Ordinance could have
been withdrawn under article 123(2)
(b). There is no doubt that it could
have been withdrawn, but if it had
been withdrawn and no other Bill had
been introduced, there would have
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been a vacuum. Shri Mishra appears
to be under the impression that if
there was a vacuum, the courts would
perhaps have formulated some kind
of a remedy, the High Court perhaps:
might have entertained a petition
against the Prime Minister or the
Speaker. I am very sorry to say that
that would not be the legal position in
the face of the clear provision in
article 329. So, if tha Ordinance had
been withdrawn or allowed to lapse,
the position would have been exactly
the reverse of what the hon. Member
contemplates, namely, we would have
been open to the charge that by
allowing the Ordinance to lapse, while
we are not restoring and cannot con-
stitutionally restore the authority of
the High Court to question the elec-
tion of the Prime Minister and the
Speaker, we are eliminating even such
authority as was provided by the
Ordinance, and it would have bLeen
said that the election of the Prime
Minister and the Speaker could not be
questioned before any forum. So, some
forum had to be provided. A vacuum
should not be allowed to come in.
Therefore, we have, within the con-
straints of the Constitutional provi-
sion, provided for a Supreme Couri
Judge. There cannot be anv possible
objection to that.

But, at the same time, we would
like the judge of the High Court to
be substituted as quickly as possible
and therefore that Bill would be in-
troduced. Another point which has
been raised is about the appellate
forum. Now care has beep taken
that here a Supreme Court judge who
would be nominated by the Chief
Justice, would not be deciding the
election petition. It would be the
authority constituted by a notifica-
tion of the President. But the autho-
rity will be that sitting judge of the
Supreme Court who is nominated by
the Chief Justice with the result that
he would be functioning as the autho-
rity, and since that authority would
be a judicial authority, it would be
disposing of judicial disputes, judi-
cial controversies. Therefore, the de-:
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cision of such an authority would be
questionable by an appeal to the
Suprempe Court under Article 136 of
the Constitution.

Just as in the High Courts, some-
times g matter is decideq by a single
judge of the High Court, and even
though a High Court judge has dis-
posed of a matter, an appeal lies in
the High Court itself before two jud-
ges or a large number of judges, the
legal position would be that in regard
to this single judge of the High Court
who would be deciding a dispule as
an authority constituted, an appeal
would like against the decision of
that single judge of the Supreme
Court before the Supreme Court as
such under Article 136 of the Consti-
tution.

I hope that with this clarification,
any doubts in the matter anywhere
in the couniry, which might other-
vsi-+ have been there and the point
which had now been so pointedly
raised, would be completely set at rest
and we shall get the co-operation of
the entire House in our firm resolve,
as guickly as possible, to put the con-
stitutinnal position on a sound foot-
ing which is in the fitness of things in
a democratic country,

MR. DEPUTY-.SPEAKER: He has
an-wrered all the points. Has he leave
of ‘he Iouse to introduce the Bill?

SHRI SHYAMNANDAN MISHRA:
One point remains to be clarified.
According to the provision of Arficle
326 of the Constitution. the appeal is
perhaps not eliminated, 1 want to
know the clear position. It appears
to me—op a cursory view of Article
329; as the Bill was circulated amongst
us this morning and we did not have
enough time to go into it—in accord-
ance with the provision of Article 329,
that the appeal is not barred.

SHRI SHANTI BHUSHAN. In fact,
earlier also, before the High Court

Disputed Elections  ;26.
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was designated as the authority to
deal with the election petition, the:
House would recall that there used to:
be a tribunal to decide election peti-
tions. At that stage, this very ques-
tion had been raised in High Courts
and the matter had ultimately gone
to the Supreme Court and arguments
had bee; advanceq that because Arti-
cle 329 contemplated no authority
other than the authority laid down
under Article 329, it would alone de-
cide the election disputes. There-
fore, that haq ruled out either the
writ petition in the High Court
against the decision of the election
iribunal or an appeal to the Sup-
reme Court under Article 136. But
the Supreme Court had decided on
that question that Article 329 did not
rule out the constitutional power of
the Supreme Court to entertain a writ
petition against the decision of the
election petition or the power of the
Supreme Court under Article 136 to
entertain the appeal against the deci-
sion of the tribunal. There is no
reason to think that the Supreme
Court will pnot take this in view,

MR. DEPUTY-SPEAKER: The
question fis:

“That leave be granted to intro-
duce a Bill to provide for authori-
ties to deal with disputed elections
to Parliament in the case of Prime
Minister and Speaker of the House
of the People and for matters con-
nected therewith.”

The motion was adopted,

SHR] SHANTI BHUSHAN: I intro-
ducet the Bill. ’

S

STATEMENT RE: DISPUTED ELEC.
TIONS (PRIME MINISTER AND
SPEAKER) ORDINANCE

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN). I lay

———

+Introduced with the reccmmendation of the Vice-President acting as Presi.

dent.
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.on the Table an explanatory state-
ment (Hindi and English versions)
giving reasons for immediate legisla-
tion by the Disputes Elections (Prime
Minister and Speaker) Ordinance,
19717.

13.15 hrs.

MOTION OF THANKS ON THE
ADDRESS BY THE VICE-PRESI-
DENT ACTING AS PRESIDENT

MR. DEPUTY-SPEAKER: We shall
begin further discussion on the mo-
tion of thanks on the Address by the
Vice-President acting as President.

THE MINISTER OF PARLIAMEN-
"TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Before
we begin discussion on the motion of
thanks on the Address by the Vice-
President acting as President, I would
like to make a statement regarding
the gitting of the House. Yesterday,
you would recall it was decided that
the debate on the motion would con-
tinue for an hour this morning and
the Prime Minister would be request-
ed to reply to the debate at 2 P.M. As
things have gone on in the House
now, we see that one hour after the
Question Hour is over and the time
for lunch recess has come, I would,
therefore, request you to agree to fore.
go the lunch recess and continue with
the debate on the President’'s Ad-
dress. This will give an opportunity
to more hon. Members to speak and
participate in the debate. The Prime
Minister will then reply to the debate
at 3 PM,

SHRI K. RAGHU RAMAIAH (Gun-
tur): Sir, it has been the customg and
the procedure in this House all these
years that when changes like this are
made, the Opposition is also consult-
ed, While I have no objection to the
present proposal, I would like my hon.
friend, the Minister of Parliamentary
Affairs, (o follow the time-honoured
rcustoms of consulting thz Opposition
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about any extension of time or exten-
tion of the sitting of the House or
any such accommodation. We are
willing to cooperate. But we should
not be ignored.

SHRI RAVINDRA VARMA: I wish
to say that I am extremely sorry that
I did not have the occasion to consult
the Opposition. I will see that such
a lapse does not occur in future,

MR, DEPUTY-SPEAKER: 1 think
the House agrees to the suggestion
put forward by the Minister of Par-
liamentary Affairs.

HON. MEMBERS. Yes,

MR. DEPUTY-SPEAKER: I would
also suggest that, if need be, we may
sit beyond 6 O’clock today to com-
plete some of the Government busi-
ness,

ot YT ATIA (FEAYR) ¢ FUTEYeY
wereg, & grer @r fagr arenr wwer
S g7 IEFT AR AGFT ey fawraw
|rgar g | wy fad fF fggeara &
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W FE & X § fEaw AvoErar #)
€, @9 3@ gaT AT 90 wfafagy ¥
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& 9T qT AT SN AVF GNT F qTHA
@ I FX R 8 | Ay § Ao
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TR & §, ooy g qmaag WK
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fear § w3 sowr GEem e

ot wy fowa (31370) @ W9 ST
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JqTEET WR1A, MY I7 B & fAew
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W | 49T JgT 9K ST AR § |
e § faar awr & @@ FT O
elections to the Assembly .

FT =IFTL F) 9% Geay | A qYAT

feafa =Y Jomr & qre w3 & F1f77 )

MR. DEPUTY-SPEAKER: Now, we
proceed with the discussion on the
President’s Address. As there is
hardly 1-1/2 hours time left, it would
be appreciated if the hon. Members
take only about 5 minuteg each.

Shri Chitta Basu,

SHRI .CHITTA BASU (Barasat):
Mr. Deputy-Speaker, Sir, as you are
aware, the Sixth Lok Sabha has been
constituted against the background of
a series of political events of extra-
ordinary and far-reaching significance,
Therefore, in all fairness, the Pregi-
dent’s Address is to be viewed in the
light of the political changes that
have taken place in the country.

The result signifies, in short, the
unshakable faith of the Indian masses
in the parliamentary institutions and
the democratic processes, despite
strong-arm policies of the erstwhile
Government to reverse them. It is
nothing short of mass revolt against
the tyranny of a thin caucus who

175 L.S.—5
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went in the name of the Government
and who permitted the operation of
extra-constitutional powers at vari-
ous levels. It was a silent revolt but
conspicuous in its eloquence,

This is the inevitability of the pro-
cess of historv. We know that cer-
tain policy statements have been made
by the Government and those policy
statements are really in accordance
with the mass movement in the coun-
try. Particularly, I refer to the state-
ments made by the Minister of Rail-
ways and the Minister of Communfi-
cations wherein the wishes and aspi-
rations of the working class, the la-
bour leaders ang the employees have
been properly reflectedq in the mat-
ter of reinstating those employees
who were dismissed or suspended be-
cause of the participation in legal
trade union activity.

13.20 hrs.

[SHRI DHIRENDRANATH Basu in the
Chair]

We know that the new Govern-
ment ‘is riding on the wave of vic'ory.
New hopes and expectations have al-
so been Taised among the masses.
This mass enthusiasm has to be fur-
ther consolidateq and strengthened.
It js necessary that the Government
of the day should take appropriate
measures and specific and concrete
decisions in the matter of ensuring
popular involvement ip policy making
and also in administration. I am
sorry to note that no mention of this
aspect has been made in the Presi-
dent’s address. I think thig is a lacu-
na, and this has to be taken note of.

I further appeal to the Government
that such measures should fmmediate-
ly be taken whereby the people will
feel that there will really be a change
for the working classes of this coun-
try. The House knows that the agri-
cultural workers of our country cons-
titute an overwhelming majority of
the working population. It has been
the policy of the erstwhile Govern-
ment to allow the State Governments
to fix up the minimum wages for agri-
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cultural labourers. As you know, in
many States, the minimum wages for
agricultural labourers have been fix-
ed, but in most of the States these
minimum wages are not being give'n
to the agricultural labourers. This
Government is committed to give
effect to the Gandhiap principles, Ac-
cording to Mahatma Gandhi it is in
the villages that India lives and the
agricultural workers of our country,
as I mentioned earlier, constitute an
overwhelming bulk of the working
population. I think the Government
should take immediate measures to
see that there is general implementa-
tion of the minimum wages for agri-
cultural workers. Labour js a Con-
current subject: I don’t know why
the Government cannot have laws of
a nature which will also include en-
forcement of the minimum wages in
different Statcs in respect of agricul-
tural workers and Scheduled Castes
and Scheduled Tribes and Adivasis
who have Loren subject to inhuman
atrocities in the past. In the Presi-
dent’s address there is no specific
mention of measures to safeguard
their interests in their economic, so-
cial and political life.

The organised working class is hap-
py to know that the Government is
willing {0 amend the Bonus Act. But
it has not been specifically mentioned
as to whether this amendment will be
given effect to with retrospective
effect. Government should amend
the Bonus Act immediately and res-
tore the right to a minimum bonus
of 833 per cent with retrospective
effect with effect form 1975.

Todav during the call-attention on
political prisoners, some statement
has been made, but the statement is
not specific and clear. As far as my
knowledge goes, the State Govern-
ment of West Bengal recently made a
statement wherein it has been said
that more than 6,264 political 7riso-
ners are still behind the prison bars
in the State of West Bengal. There
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are various charges against them,;
there are undertrial prisoners. There
has not been any specific declaration
of amnesty for the release of all poli-
tical prisoners. 'That is very neces-
sary in order to avoid the legal com-
plications. I do not have much time
to discuss that. But it is well known
and it should be known to this Gov-
ernment also, that, while these politi-
cal prisoners were in  jail, many of
them have been victims of opajression
and torture in jail: many of them
have also Dbeen killed while in
jail, and we have heard of built-up
stories of killing on the plea of so-
called cncounter with the police.
There have been many instances of
this nature, It is for the Government
of India to institute a thorough in-
quiry into the matter relating to the
question of political prisoners and
declare immediately an amnesty for
the immediale release of all political
prisoners,

Certain points have beep raised by
the Leader of the Oppos.dicr as to the
justifiability of the Forty-Second Con-
stitution Amendment. I would like to
remind him that, although they have
the plea that the Forty Sccond Am-
endment has been made for the streng-
thening of the democratic fabric of
our country, it is our feeling, it is our
considered opinion, that it wos per-
petrated only to perpetluate the one-
party rule and to perpetuate the
Emergency. Therefore., in the fitness
of things, if they are really for the
strengthening of the democratic cha=-
racter of our Constitution, they should
not oppose any move from the pre-
sent Government for scrapping that
Forty-Second Constitution Amead-
ment Act.

I would further request you to con-
sider that there is a new situatiom
now in the country. The State Legis-
latures in different parts of our coun=
try, after the poll results, have got
no moral or legal claim to wield the
authority of the State. There should
be immediate elections in the States.
Unlesg that is done, the Governments
in the States will not have the confi=
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.dence of the people to run the Gov-
-ernments.:

Thede are the few points which
were lacking in the President's Ad-
dress. Even in this late hour, the
Prime Minister or the other Ministers
who take part in the cdebate can give
these specific assurances to the House
and to the country, so that the people
can feel that there has heeon g real
change in our country and they can
also have the feeling of meaningful
participation in the governance of the
country,

SHRI P. K. DEO (Kalahandi): Mr.
Chairman, Sir, it was the biggest am-
bition in my life to see a non-Congress
Government at the Centre and cvolu-
tion of a two-party system, so that
the monopoly of pawer could he wrest-
ed from the ruling Party. If the his-
tory of evolution of demccracy in- this
country is to be written, this will find
a place that. as early as 1948, after
placing all that we had at the feet of
Mother India, I and Shri R. N. Singh
Deo raised the banner of opposition
in the name of Ganatantra Parishad.
I am alive today to see this unique
spectacle, but he is not here, he is
dead and gone.

In 1952, an aftempt was made for
th first time in the first Lok Sabha
for the polarisation of the opposition
parties in this House and the Natio-
nal Democratic Party was formed
with Shri Shvama Prashad Mukher-
jee as the leader and Shri R. N, Singh
Deo as the Secretary-General.

For this magnificant election re-
sults, I salute the people of this great
country, who during this emergency
in their typica! charact2:ist.c manner
endureq all hardship and sufferings,
indignation and humiliation and wait-
ed for the appropriate time to undo
the wrong and have manifested their
‘vitality and maturity in putting a
non-Congress Government in the Cen-
tre. This unprecedented; bloodless
‘coup will go down fin the history of
the world as a magnificent achieve-
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ment of the pecple. It had the unique
leadership of Loknayak, Shri Jaipra-
kash Narayan, to whom all my salu-
tations go. Democracy has taken a
firm root in this country and will be
a permanent feature in our Yife.

The e.e-tions are over and the Gov-
ernment have settled down to busi-
ness. I would like {o remind you that
in spite of minority of votes, it is the
Congress Party which managed to be
in power for thirty years.... If you:
analyse the voting figures, it used to
vary from 37 per cent to 42 per cent
in favour of the Congress Party. But’
it is because of the multiplicity of
the opposition parties that they could
be in power for all these thirty years.

In all humility, in the name of God,
in the name of this ancient land Bha-
rat Versha and in the name of demo-
cracy, I plead with our revered Prime
Minister, respected Babuji, Sardar
Parkash Singh Badal and the various
other components of the Janata Party
lo eschew all their diTerctaces and to
bury them and try to forge a viable
alternutive to the Conzs-ess Party and
to form one Party under one disci-
pline. This is because our experi-
ence regarding SVD Governments has
been very bitter in the past. In
Orissa, we had the opportunity to
share nower witin the Congress Party,
the Jan Congress Party and the Utkal
Congress three times, but the Govern=
ment did not run its full term. Tainng
all these facts finto consideration, I
again request the various compo-
nents, the various constituents of the
Janata Party, to forge into one party.
Only in that case, they can fullil the
aspirations and expectations of the
people. The President, in his Ad-
dress, has rightly pointeq out about
the evolution of a healthy two-party
system and I hape it will inaterialise
in the near future.

In this old land, a new era of free-
dom has dawned which wag eclipsed
during the emergen2v. There is no
more the climate of suffocation, sus-
picion and suspense, which in those
days vitiated the premiseg of Parlige
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ment House, an.l tha Tentriul Hall. The
Central Hall which used to be hum-
ming with various activities and in-
tellectual discussion had the look of
a ghost house. The whole country
was converted into a prison. We
know that wvarious atrocities and ex-
cesses had been committed by the
then Government during that period,
I take this opportunity to give a few
examples which will provide a peep-
hole to look into the ghastly pano-
rama of the holocaust that was perpe-
trated during that period.

One, Shri Parsuram Satpathi, a
budding journalist gnd a youth lea-
der was murdered in broad daylight
in Bholangir and he was crushed to
death by the jeep of the Youth Con-
gress and uptill now the truth kas not
been brought to light.

Shri Sarat Chandra Singh Deo, an
MLA in my constituency, died in mys._
terious circumstances in the Inspec-
tion Bungalow nf Rayaguda while he
was on tour with the Estimates Com-
mittze and in spite of our request 1c
the Chief Minister, nothing was done.

Shri Satya Prasag Mund, an inno-
cent and respected lawyer of Bhava-
nipatna was put behind the bars be-
cause some RSS pramphleis were tound
at his place. Some students singing
patriotic songs were put behind the
bars as MISA prisoners. The orime
‘hey committed was that they were
singing patriotic songs. Shri Natwar
Paihan MLA was detained under
MISA had a heart attack in the jail
and in spite of my request to the
Chief Minister to release him, at least
on parole, nothing was done, So, in
the shape of an amendment, I have
made 5 request that an inquiry should
be made into the excesses committed
by the various Chief Ministers during
the emergency ang appropriate ac-
tion should be taken against them.

The President has reiterated the
pledge of the Government to remove
destitution within a #ime limit of 10
Years. To form a socialist ang egali-
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tarian society we need not take a leaf
from Engel or Marx or Lenin. We
need not import the connotation of
socialism from Moscow or Peking.
India is basically a socialist country.
Bharat is not a Bhoga Bhoomi, it is
a Thyaga Bhoomi. The Isavasyopani-
shad of the Yajur Veda says:

o7 erwE g aqfuieq o wisag
AT AT G | AT AT I )

It is our good fortune that the Prime
Minister is the embodiment ¢f all
those values for which India is great
to-day and I hope our objective would
be achieved in the Gandhian way. I
wish the Prime Minister all success
and I sincerely hope that what has
been mentioned in the President’s
Address will be achieved in the {ime
schedule.

The President has not dilated in his
speech regarding the various socio-
economic programmes and the steps
to be taken to remove disparities bet-
ween man and man and region and
region.

In spite of 25 years of planning,
there has been no impact on the west-
ern districts of Orissa even though
that area has been endowed with vast
natural resources. No employment
opportunities have been created in
spite of 25 years of planning and all
the money has flowed to the coastal
districts. Even peons, even clerks,
motor car drivers and cleaners are
being recruited in that area from out-
side.

Our demand for g second steel
plant for which there was a Satyagra-
ha before the Prime Minister’s house
in which Shri Biju Patnaik also par-
ticipated, should be implemented as
soon as possible. It is our good for=
tune that the mantle of the Steel Min-
istry has fallen on his bold shoulders
and I hope he will fulil the genuine
demand of Orissa,

Then, Sir, the Indravati project
which will irrigate 5 lakhs acres of
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chronically drought.affected  western
districts of Orissa and also generate
600 megawatts of hydel power and
which will go a long way to help
putting up an aluminium plant due
to the availability of high-grade
bauxite ore there, should be taken up.
I stress gll this because the Fifth Five
Year Plan is going to be recast and
with all humility I submit that this
should be given effect to. In the
shape of an amendment to the Presi-
dent’'s Address to the Motion of
Thanks to the Acting President, I
suggested that it should be made
mandatory for all Ministers and Mem.
bers of Parliament to declare their
assets publically every year and to
make them available for public scru-
tiny. 1 think Government will give
thought to it.

Shri Morarji Desai was the Chair-
man of the Administrative Reforms
Commission. Shri V, Shankar was the
Secretary and Shri H. V. Kamath was
also the Member of the Commission.
In the first Report they suggoested
that an Institution like Ombudsman,
Lok Pal or Lok Ayukta should be in-
stalled soon to look into the peovle'’s
grievances and complaints. As Shri
Morarji Desai has become the Prime
Minister, he should take the first siep
to have the Lok Pal and the Lok
Ayukt Act passed soon as recom-
mended by him.

The previous Government never
gave thought to this. This Bill was
introduced. It continued for five
years and ultimately lapsed. Taking
into consideration all these facts, I
beg to submit that the Prime Minis-
ter should give a serious thought to
this matter,

Lastly, 1 would like to subrait that
we are going to submit our Election
Returns. We all know that Election
Returns which we have o submit will
be a false statement, because all of us
have spent much more than what has
been prescribeq in law. So. I would
request the Law Minister to give a
serious thought to this question that
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all political parties should be regis-
tered under the Society Registration
Act of 1860 and their yearly account
should be audited and published with-
in the prescribed perioq of one year
from the date of election.

With these words I conclude.

SHRI NARENDRA P. NATHWANI
(Junagadh): The speeches on this
Motion of Thanks centre round main-
ly on two points.—bread and liberty.
Both are essential. In fact thev cre
complementary to each other. I shall
deal with the question of liberty.

It is most gratifying that in his Ad-
dress the Acting President referred to
the urgent need of restoring rulc of
law and freedom of cxpression. He
also assured the nation that a number
of measures were contemplaied to
strengthen democratic functioning. He
also referred to the nced for restoring
proper balance amongst the three or-
gans of the State-Exccutive, Judiciary
and the Legislature. This stress on
democratic functioninz is a corollary
to the issue on which the elections
were fought durinz the last month.
What was the issue? Ii was a clear
specific single issue, namely, the peo-
ple had to choose between democracy
and dictatorship, distatorship of the
worst type. There can be dictator-
ships of an enlightened nature. But
here it was of a fascist +type What
are the essential characteristics of a
fascist type of dictatorship? In a fas-
cist type of distatorship the ciw is for
‘one leader, one party and one banner’
and the erstwhile ruling party bad
adopted the slogan ‘India 1: Indira
and Indira is India’ which represented
one of these characteristics of Fascism.
We have now known how internal
emergency was declared on 25th June,
1975, The promulgation was made.
And only after that the Cabinet mect-
ing was held and this step was approv-
ed. So, it was a decisio taker. by one
individual, namely, the then Prime
Minister of India. It was this issue
of Emergency which was raised speci-
fically in a pointed manner without
any ambiguity before the electorate
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and they gave their verdict by an
overwhelming majority in favcur of
the Janata Party and with Congress
for Democracy. The Leader of the
Opposition himself said the other day
while participating in this Debale that
people had rejected emergency and
the attendant amendments of MISA
and Pre-censorship.

SHRI A. K. ROY (Dbanbad): I have
got a point of order. Th~ llouse does
not have quorum. Both the Treasury
benches and the opposition benches
are empty. Nooody is there in the
House. The debate should be discon-
tinued. They should not neglect the
speech of new Members. It shouid
not be the case that only when impert.
ant members speak a»verybody will be
there and when new members speak,
nobody will be there. It will be only
discrimination. On this point I raise
my point of order. I propose that this
debate must discontinue,

THE MINISTER OF PETROLEUM
AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): I
respect the feelings of the hon. Mem-
ber that all members should, be rre-
sent here. But during the lunch hour
it has been the practice, of this House
not to raise the question of quorum.

So far as Treasury Benches were
concerned, Mr. Shantj Bhushan was
here and he left only when I had come
and resumed my seat here. We are
taking note of whatever is being sald
here. I am sure my learned friend
will see that when the debate is repli-
ed to on behalf of the Government all
important points will be answered.
However, I do hope that all the Mem-
bers will be here. Tor lunch hour,
you do not need the quorum.

MR. CHAIRMAN: Anyway, if the
quorum is challenged, the bells mayv

be rung.
SHRI H. N. BAHUCGUNA: T said

that there was no need for the quorum
during lunch hours.
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MR. CHAIRMAN: All right. Let the
hon. Member continue.

SHRI NARENDRA P. NATHWANT:
Sir, I heard the Leader of the Opposi-
tion to gsay that the people had reject-
ed only the emergancy. But, Sir, there
are members of the erstwhile ruling
party and some of them, botn inside
and outside the House, who still try
to pass over, may even dismiss this
verdict of the people by saying first
that the defeat was dque to some ex-
cesses committed by overzealous offi-
cials and then tried to find some scape-
goats and in this connection references
made to the high personages namely
Sarvashri Bansi Lal, Sanjay Gandhi
and V. C. Shukla. How far it is true,
has to be examined by the persons
concerned. It is not that a frw isolat-
ed, casual, golitary instances were res-
ponsible for their rout in this election.
Suppression of the freadoms gpd the
democracy was resorted to systemati-
cally and in an organised manner. Not
only the Leadars of the Opposition
parties were taken in delention but
some Members of the erstwhile ruling
party in Parliament whgo were inde-
pendent were also dastained and thus
the freedom of expression on the part
of the ruling party members was also
suppressed. We also know how the

press was gagged.

We know that the press was gag-
ged to a great extent. Let alona the
memebrs of the cpposition who were
detained under MISA but even the
genuine hardships were not allowed
to be published. I can give you inst-
ances after instances. Here, I would
only quote one to show to what extent
the press was gagged. Sir, it was a
casc of a village in n part of Sau-
rashtra, where people experienced
scarcity of water. In ‘PHUL CHHAB'
published from Rajkot a news item
was published that there was scarcity
of water and peonle were experien-
cing hardship and that th~ authorities
should look into it.

But the censor officer camie down
upon ‘PHUL CHHAB' and to'd them
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to take note that this was emergency
and such news item should pot be
published. When his attention was
drawn to the news item being correct,
he replied that even if there was hard.
ship such a fact should not he publia
shed, even if the trains were not run-
ning according 10 time, people would
have to say that there was no delay
and hardship because during that
emergency there was to be no sugges=
tion of any hardship suffered by
people. :

Sir, there were also restrictions
placed on holding of me=(ings. That
brings me to my personal case. In
September, 1975, there was Maha-
rashtra State Lawyers’ Conference in
Bombay. Lawyers from ouiside Bom-
bay were brought and given accommeo-
dation by the Government, A handful
of lawyers from Bombay attended it
and they approved of the emergency.
I had gone abroad and just recturned.
I am a retired judge of the High Court
and I decided to call a meeting—a
closed door meeting—of the lawyers
from Greater Bombay to consider in a
constructive manner the civil liberties
and the rule of law under the Consti-
tution.

Sir, it is interesting to note what
happened? There was a notification
issued at that time by Government
prohibiting the assembly of five or
more persons without the permission
of the Police Commissioner. This was
going to be a closed door meeting of
lawyers only interested jr the rule of
law. That meeting was to be addres.
sed by three persons—Shrsi M. C.
Chagla, former Chiof Justice of Bom-
bay High Court, Shri J. C. Shah, for-
mer Chief Justice of Supreme Court
and myself, former judge of the Bom-
bay High Court. I. for sake of caution,
applied for Police Commissioner’s
permission. The Pulice Commissioner
is a wise person. He saw no objection
to this meeting being held but he
knew the cabinet might not like it.
Therefore, he referred the matter to
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the Cabinet—though he was not bound
to do it. The Cabinet turned down
my application. I took the matter to
Bombay High Court. The matter was
argued for 30 Jays bzfore a Division
Bench. Shri Jethmalani and Shri
Palkhiwala argued the matter on
behalf of myself and other petitioners.
Ultimately the judgemnnt wag given
in our favour permitting us to held
the meeting. The Government of
Maharashtra preferred an appeal! for
stay which was granted by the Supre-
me Court. Technically the matter is
still there. Pevsonally, I believe that
in view of withdrawal of Emergency
and the subsequent ewverts, that have
happened, that appeal would not be
heard and it would b2 withdrawn.
But what is to be noticed is that it is
not a few isolatedd acts of excesses
alleged to have been commmitted but it
was a systematic programme and an
organised comprenensive scheme to
suppress liberties, to tlerrorise the
people and then to gag th: press. The
situation that prevailed at that time
can be described ia an Urdu couplet:

2R stz Y wod & A1 1 91T & FeAW
g F@EA =9 H

What I mean is this: when demo-
cracv was smothered we, the lawers,
could not discuss it in a meeting which
was to be addressed among others by
Mr. Chagla, the ex-Foreign Minister
of India and other judges. We were
dubbed as spreading cedition, spread-
ing treason and so or.

So, Sir, these alleged acts of excess-
es could not be passed over merely
as stray examples. If the public has
expressed Its condemnation, that con-
demnation is directed against Emer-
gency and the reign of torro: that
prevailed durines thoze 19 months. This
does not mean that we do not believe
in discipline. We  knov' that Jaw
without liberty s iyranny: Liherty
without Jaw and order, withcut disci=-
pline, is chaos. This is well-known.
When we ask for restoration of ¢é#rjl
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liberties or rule of law, it does not
mean that we want to encourage indis-
cipline. That must bec made very
clear.

Sir, yesterday an hon. Member .rom
the opposile side said thal progressive
measures by way of l.nd reforins and
by way of social and cconomic changes
were thwarted by r-actionary judicial
system. I do not linow whether that
hon. Member xnow: about a full bench
of 13 Supreme Court judges having
been constituted in Dceember 1975 to
re-consider the orinciple laid down in
Keshvananda Bharaii’'s ca<e which
said that Parliament «ould not amend
the Constitution so as tu abrogate Jhe
fundamental basic structure of the
Constitution. At ihat tim: geveral
judges of the Beuch asked the Attor-
ney General one relevaat question:
“Can you give us pn single instance
where a progressive measure—either
economic or social—has been thwarted
by the Supreme Court or by any of
the High Courts?” No answer wes
given to that question. Su, Sir, what
is the use of indulging lousely i a
statement like this that the judicial
system has come in the way of ecuno-
mic and social progress.

14 hrs.

Lastly, Sir, vesterday another hon.
Member from the opposite side iried
to compare the respect with which
members of the present ruling party
listened to the advice giver by Shri
Jayaprakash ji. Sir, we know the
power that was exercised by Shri
Sanjay Gandhi. He cxercised extra-
constitutional power. He had po posi-
tion as such. His only qualification
was that he happened to b the son
of the then Prim: Minister and the
highest authorities, namely, even Chief
Ministers are reported to have touched
his feet and praised him sky high.
How could you compare uch a case
with that of members of the ruling
party—whoever may b2 the ruling
party—listening to the adviec or (eek-
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ing advice from men Jike Acharya
Kripalanj or Jayaprakasn ji? Such
analogy is puerile, Sir, with these
words I support the Motion of Thanks
to the President's Address moved by
Shri Karpoori Thakur.

WY ATTEY <TA(T T qIE
e wwafa 9, § oAme w7
IFT A F A AU T
FT GHGT FA ¥ o7 =T TG
gare wfager F AWAE qEw A
gAY FEETA TeRAfd @7 & IW
afsarer F1 @97 & TFT T/
¥ zamrE FgAr Wgar g fF mewaw
FRGL—AGF A SR
PSR | ST A% ¥ °g I[@A Hoar
BT § AfFd SwaT g &1 q.q0
Fraarfeal &1 fem few & F
qga & awH )

§ |/ gget &1 g femmn
TRear § & dmar gwR 3 oI
FA-H-FH Tw dg WeEr ar & 2
fF a@ g9 W@l 1 §e7 § ¥
T ¥ FEL TFE FL T | HUA-
Frei/ feafa @ & aFa g feafa
g @t ff wfoafeg 3 @eew @t
qg G 9w+ fF wrawee feafa
CAlR

affr oo gwrg & fF swar gt
¥ owEd H[eR A oA FRT A
qa 9T @, B R

o §9E ¥ gEdE wT O qgd
FIT IqUET 1 W 2| TS a9q A
et Rk EMfaom F1 FHEAHO
@ o a1, feam s F\ER S
@O am I W A gen @, ey
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a% sfrr o § qgelt e sfw &
T owr wmw ) wafa g W
effasm X WA | gEgE §
g TGE FT ®T g W oA qre
F Sy famfm @ wr )

W & & ggr qaET g, I
e WAt § & G oawm T
AR fage # gEem 43§ 0
qT, 99 99 AT feafa a4t
ToammE %7 ag  HEEEEe
fafg q@ =g o€ 93 FEEW
S gAE H [dufaw ey &
FE W T T | TG FAGT T
F A HAl AT R AF &, qHR
fre 3%y €, T8 FE smA-TA
HqTaseE  feafa Sor W SR
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¥ w1 www w W & amed
qIY T A GEET FHRIS A 0
TR FEEFTY Tgafa 7 ¥ 18 THC
# frfow fear & fF oro|aw ¥
AT FY guaar & faew e
S # g § faww FEw
fF 30 ¥ W faam #r wfeer
Wer ¥ Seq qure @, fawy s
I AT F ATHY g GIHTL RN FE-
I gFE g OHF AR F
AR fae 7v 5 7= ¥ fe
ETT F1 FA74 § Fe5id qIAT TA-
@ T oF fear & @@ §Ee oW
2 A aﬂﬁmwﬁa@me’qﬁﬂ%‘*
T T

AT el d F oFfw #
ffs & a & ot 3@ fFAr 10
aad H 48 FUF qUTH AT qTA
qu™ g 91 W@l 9% FUH FT AT
A FE 303&?‘%%&%
X gust ®Y W AHMT &Y ITET
1 fq@F F70 IW AWIE 7 FA-
fagt &1 gl fFar) o Fd@-
FTar we2afq @1 A T2 2, fF et
F1 Fod Iaarad &1 3fEA am T Y
feer 2, Ffa Arag fawmat
F fam fafrgem @ &
gqutea 2 #ix war & feafd qurd
F AEEFAT 97 TEA F9 A faan
T UF W@ § SATAT qiEl ¥ 9
& o e wrafew grar o A
2 A g@ER I THa d@ifq
goqroay, fagd  zfa fasm, W
IAM, BIE AT FIAT  IAWD HT
fadrg ®q & grarr gATRT § wrafasar
= 761

gafa {HTH’EH‘HTW ¥ qifa
fagw Kl famr war 2, afFa @<
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1 g Nfa & ot @ e
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; g, FAET AR
A g fyu, gEa™ Wi @< &
AT AqEET T qg a9 g fF

F| smar fwer fouw
1 WT FAT IR g1 faER
4 T 54 ¥ 9T FUE F
| qg 3H 919 & FAH STHI0

SHRI VASANT SATHE (Akola):
Sir, I have been hearing with rapt at-
tention the speeches made by the hon.
members from the government side on
the Motion of Thanks to the Vice-
President acting as President for his
Address. Let me say at the outset that
although his speech js brief, the basic
sentiment expresseq by the Vice-Pre-
sident acting as President about con-
solidating democracy in this country
and hoping that a two-parly system
will emerge is laudable. On cconomic
policy to evolve a policy of decentra-
lisation of agro-rural industry, of
doing justice {o the rural class, 1o the
agricultural class, giving them hetter
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price and all that, all this is a laudable
statement in his Address. The only

thing that hurt me in the speech was
a little sense of euphoria. That could
be seert when in the very first page
there was an attempt to condemn ge-
nerally the previous Government and
say that the verdict of the people of
this country has gone against (a) pro-
clamation of emergency by itself and
(b) 42nd Constitutional Amendment.
I beg to submit for your consideration
and that of the House whether this
analysis is really borne out by the
facts. And immediately it is said that
in the entire northern belt an aval-
anache, g flood, an earth-quake of re-
sentment, discontent, dissatisfaction
and anger of our people went against
the Congress because of the excesses
committeq during the emergency. No
one can deny that., And the Congress,
as our leader has said, hag to learn a
lesson., If we do not, we will never
be able to face the people again. = So,
I agrec that there has to be an intros-
pection of looking within the heari by
the Congress organisation. But when
we try to analyse and say that this has
been a vote against the proclamation
of emergency under those circumstan-
ces to which 1 will come presently,
then we must remember that procla-
mation of emergency was for the
whole country and not only for north
and if the people were against emer-
gency, then people will have reacted
in a similar manner throughout tke
country, Remember the other wave,
1971 wave tn which wave some of my
friends like my dear friend Shri Ba-
huguna was a contributory and bene-
ficiary and so our great leader Babu-
ji; then in that wave on the call of
garibi hatao, on that promise, on that
assurance, on that hope the antire
country had reacted from Kanya-
kumari to Kashmir, from Bombay to
Bengal, from Goa to Gauhati, the
whole country reacted in the same
manner except Tamil Nadu where the
issue was local and not a national one,
That one can say, that the reaction of
the whole country was the mandaie of

the whole country. } It does not appear
-
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to_be that the resentment throughout
the natmn .wa.n ‘against ‘emergency.
Some people say that it is againsf the!
42nd Amendment. If that was so, the
people would have rejected the Con-
gress on the 42nd Amendment throu-
ghout the country. But that has not
happened. I am not going into percen-
tages. What will be the conclusion?
Why has North in such an unanimous
manner rejected the Congress? The
answer is simple, i.e, the excesses com-
mitted in the North angereq the peo-
pie so much that it created a disgust
in the minds of the people there. That
is why it ran through the whole North.
Therefore, while analyzing the situa-
tion, unless we have a correct diagno-
sis of the disease throughout the coun-
try, we will not be able to provide a
proper remedy. So, I will plead with
my iriends on the government side to
consider that the resentment is not
against the 42nd Amendment by itself,
as our leader has said. If there are
any defects in the 42nd Amendment—
€.g. 1n-aay there was a proposition
debated--and if you want to come
forward with any concrete suggestion
which does not militate against the
fundamer‘tal proposition vz, of supre-

macy of Parliament, we are willing
to consider and cooperate, Let us say
‘this very frankly. Our attitude to co-
operate with the government is there,
because we feel and we sincerly hope-
that here is an opportunity where a
democracy of a two-party system can
get consolidated. And that js why we
are in earnest to cooperate. But, for
this copperation, the climate must be
this: cooperation requires two hands.
Cooperation must be on both sides. It
is never one-sided. There must be ea-
gerness on the part of the government
also to have cooperation, Otherwise
when we say. “we will cooperale”,
if you say, “Who cares for you?”, Fow
can we cooperate?

In the very breath of offering co-
operation, no one from our side has
said: “Forget and forgive.” I do not
know whom you are quoting. T have
not known anyone saying. “Please
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forget anq forgive” Yet I find spea-
ker after speaker on the other side
saying: “No. We are not going to for-
get; we are not going to forgive. What
do you talk of forgetting? Can we
forget the atrocities, can we iorget
those who died in jails, cun we forget
those whom you have shot here in
Turkman Gate?” We say; “Please
don't forget.” Therefore, don't also
forget the past. I would like now to
quote something about the zttitude of
no less a person—I am thanakful that
the hon. Prime Minister has come just
at the right time. I do not want to
say something behind his back. When
we say, “don't forget”, don’t forget tke
attitude of our worthy Prime Minister
towards firings, killings and shoot-at-
sight. You, Sir, will find this in his
autobiography, volume one, page 255—
at that time he was the home minister
of Bombay State., I quote:

“During this period, a communist
labour union had createq a distur-
bance in Amalner ¢ity; and the po-
lice had resorteq tp firing while sup-
pressing the disturbance, 8 or 9
persons died during the police fir-
ing.”

Then in the next paragraph it is stat-
ed thus:

“The Maharashtra Provincial Con.
gress Committee ang its president
demanded a public enquiry into the
firing at Amalner. The communists
and some others had already made
such demand......

Another quotation:

“If the police, whose work on such
occasions was difficult, were not gi-
vern prolection, then those who crea-
ted disturbances would get encour-
aged and succeed ip their mischie-
vous aims. It the police became de-
moralised it woulq be almost im-
possible to control such disturbances.
I, therefore. refused 1o take any
further action in the matter.
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The agitation for an enquiry, how-
ever, continued and the Pradesh
Congress Committee obtained the
support of Shri Jawaharla] Nehru
and Sardar Saheb. Both of them
wrote to Balasaheb in this conne€c-
ticn. Sardar Sahib had written to
say that, as many people were ask-
ing for a judicial enquiry, we should
th:ink of getling such an enquiry
made and as the police were not at
fault at all there was no reason to
werry about the results of the en-
quiry. Balazaheb felt raber wa ri-
ed and asked me what his reply to
tihe leaders should be. 1 saig that
there would be only two possible
solutions in this matter, He could
eithor write to Delhj that such an
enquiry was not proper as it would
causa a great deal of damage, or al-
tornatively, I could resign and let
him make an cnquiry.”

Then, at the end of this, he says:

“On receiving this letter, Jawa-
harlalji anq Sardar Saheb informed
us that they had no intention of in-
terfering with our right to take de-
cisions in such matters and that they
only wanted to tell us what had
come to their nottice. They, there-
fore, suid that they would leave the
decision to us....

There were many other unplca-
sant occasions when firing had to be
resorted to while quelling anti-gov-
ernment disturbances during my
tenure as Home Minister in Bombay
State up to 1956. But after this in-
cident, the Central Government did
not make any suggestion for an in-
dependent judicial enquiry.”

Then came the famous occasion of
Sanyukta Maharashtra Agitation in
Bombay and our worthy Prime Minis-
ter was then the Chief Minister. In
that firing, according to him, 84 per-
sons were shot and killed, but people
say that 105 persons were Killed. I
will not go into that. But what were
the facts? I will quote Shri C. D.
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Deshmukh, not known to be biassed
or partial, progressive or reactionary.
I am quoting from page 819 of the de-
bates of 25th July 1956, where Shri C.
D. Deshmukh says:

“There is evidence to show that
they were instructed by the Chiet
Minister to shoot at sight and to
shoot to kill, that the deliberate use
of tear gas before intended firing
brought out women and children
from their rooms choking for breath,
only to be shot down by the indis-
criminate firing of the police, using
tommy guns, firing several rounds
to the second, that there were 2,500
rounds fired, resulting in 80 persons
dead and 450 injured, that the police
injuries through stones and acid
bulbs were insignificant and not con-
temporancous with the firing epi-
sodes.”

I would further like to quote on this
very occasion a speech, when an en-
quiry was asked for, and Shri Morarji
persistently refused even to hold a
judicial enquiry intpo those killing,
when the matter wag raised in this
House, when Shri V, N. Gadgil had
spoken on this subject, I am quoting
from page 468 of the debates of 2Ist
February, 1956.

I quote:

“When I read this morning that
the Chief Minister stateq that there
was a plan to overthrow the Govern-
ment and to take the city by force,
though he has not named by whom,
I felt it was a serious statement. If
that is true, then in the interest of
the public and in the interest of the
future of this country, it is necessary,
that an enquiry by, or presided over
by. the highest judicial authority in
this couniry should be instituted.”

Then he further goes on to say:

“Now, was there a real plan? If
there was a plan, when did the
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great Chief Minister of Bombay dis-
cover it? If he discovered it after
the incidents took place, then surely
it is no testimony to the efficiency
of his police.”

Further on, he says:

“In his second statement, he hes
said that there has been no indis-
criminate firing. I have here a
newspaper, the copies of which have
been, so far as I know, taken posses-
sion of by the police in Bombay,
and in which the names of 69 persong
occur and a description is given as
to how they received these wounds.
Out of these 69, the Lok Sabha will
be surprised to know that 23 are
non-Mauharashtrians. There are
Sikhs. Gujara:ies, Marwaris and
there are pcople from other tom-
munities. The nalure of the wounds
and the place of the body on which
the wounds have been received have
alsn heen mentioned, The wounds
have been received from the eye to
the tne. They have received wounds
while on the street, while they were
in the room and while they were on
the terrace, They range from g boy
of 14 to an old lady of 64.”

Thercfore, when you. say “don't
forget”. we also say to you ‘don't
forget™.

If a Chief Minister feels that there is
danger of a city being taken over and
thercfore he cap order shooting at
sight, indiscriminate shooting by the
police, killing people who can never
go back to their families ag the 14-
year old boy, then, if there is danger
felt to the whole couniry, to the
Capital . .. (Interruptions). The Prime
Minis'er is going to regly at 3 O'Clock.
Have some patience.

The assessment of the previous
Prime Minister might have been com-
pletely wrong. You can make that al-
legation. I am not questioning your
right. All I am saying is that when al-
legations of malg fides were made
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.against him, he held his ground say-
ing that he thought that there was
danger to the city and therefore they
resorted to firing, I think he will
stand by that action, unless he has
chang:g his mind,

THE PRIME MINISTER (SHRI MO-
RARJI DESAIy:; I have not,

SHii VASANT SATHE:; I know you
will not, you said it at a public meet-

ing aiso,

Can you, in the same breath, say,
when a call is given at a rally of five
lakhs at Ram Lila Maidan to people
to go and surround the house of the
Prime Minister....

SHRI MORARJI DESAI: That is
wrong,

SHRI VASANT SATHE:...... and
asking the police and the army to dis-
okey whai they consider to Dbe un-
lawful orders...... (Interruptions)

Yesterday, when Mr. George Fer-
nandes was speaking, we kept quite.
Now, you should have at least the
courage and courtesy to hear me, You
may not agree with me. If the police
and the army should not obey orders
which they at least considered as un-
lawful, who will decide? (Interrup-
tions) I asked the great leader Mo-
rarjj Bhai, who was alsgp the Home
Minister, who was to decide about it.
Can the police decide about the order
given by the superiors as jllegal? If
when he gave his order to the police
to shoot at sight in Bombay, were the
police to say that they would disobey
it, could he have agreed? We must
have some standard. Here was a situ-
ation in the country in the back-
round of what hag happened in Guja-
rat where the elected legislators were
forced out in the name of some samiti.
This was followed by burning rails
and disturbing meetings by throwing
stones. I myself have been a victim of
stone throwing in Gujarat. I would
.have been killed but for the fact that
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that stone just missed the mark,
(Interruptions) I therefore, submit for
yvour kind consideration that this was
the background of the action on 25ih.
The background of the situation un-
der which action was taken on 25th
which was recjocted by the people has
no bearing for cmergency as such, It
was for the exce:ses committed in &
particular part. That is a fact and
we agree. Now, I come to our great
lead>r €h-i Ceorge Fernandes, (Inier-
TUPLIDE)

In ilodras. while speaking on \larch
29, 1974, Shri George Fernandes,
exhorted railway men.

SHRI MORARJI DESAI. May I
know what is the time limit? (Inter-

ruptions).

SHRI VASANT SATHE: Shri Raj
Narain spoke for about two hours.
Shri George Fernandes also spoke for
some time You cannot give me 30
minuies? (Interruptions).

I will quote this and then finish.
(Interruptions).

SHRI S. KUNDU (Balasore): On
a point of order.

SHRT VASANT SATHE: You quote
the rule under which you rise to a
point of order.

SHRI S. KUNDU: I draw your kind
atltention to....(Interruptions).

I am raising a point of order.
(Interruptions).

SHRI VASANT SATHE: He must
formulate a point of order.

MR. CHAIRMAN: You have already
finished your speech, (Interruptions)
Therefore, he cannot raise the point
of order now.

SHRI S. KUNDU: The Janata Party
will give maximum opportunity to the
members of the opposition to speak
here. The Janta Party is proud that
the'right to speak is restored to them.
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I want to say one thing What I
have been observing from yesterday
is that when you are in the Chair,
sometimgs I find that some people
speak for 45 minutes to an hour.
Today, the Deputy-Speaker specifically
gave the ruling that no Member should
.speak for more than 5 or 6 minnfes so
that 1:0st or the Members could ke
covercd, I find, the hon. Mcember,
Mr, Sathe. is speaking for quite some
time, Sometimes, he is quite irreievandt.
You are giving him so much time...
(Interruptions).

SHRI VAYALAR DRAVI Chirayin-
kil): Let them study the rules first
and then raise points of order. It is
our time; it is not their time, (Inter-
ruptions). 4

SHRI VASANT SATHE; 1 am con-
«cluding.

1 was quoting Mr. George Fernan-
des. He said:

“Realise the strength which you
possess, Scven days strike of the In-
dian Railways will cause every ther-
mal ¢a‘lon in the couniry to close
down. A ten days strike of the In-
.dian Railways—every steel mill in
India would close down and the in-
dustrics ip the country will come to
a halt for the next 12 months. If
once the steel mill furnace js swit-
ched ofl, it takes 9 months to re-fire.
A 15-day strike in the Indian Rail-
svavs--the country will starve.”

Then, in an interview with “Der
Spiegal” rublished in its issue of 12th
April, 1976, Mr. George Fernandes ad-
mitted that he had built up an under-
ground organisation ang that hig sup-
porters were engaged in sabotage and
other subversive activities, He said:

*T am totally ip favour of violence
against things. ... In November last,
in the Union State of Karnataka
alone, we had caused derailment of
52 trains, We have created some un-
rest,”
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He continued to say:

“All forms of struggle including
satyagrahas, strikes, sabotage, guer-
illa action is legitimate.”

This was the belief, They wanted to
paralyse the transport, create situa-
tion similar to one which wasg cr{!ated
in Chile and bring about the collapse
of the Government. You know what
happened in Delhi after this and whose
hand was behind. With & situation
similar to that of Bangladesh, what
democracy would have survived im
this ecountry? Therefore, I would say,
don't forget and don't forgive; let us
not concentrate on the basic recoas-
truction of this country; don't do all
this; all th.t you have 1o do now is
to keep on harping on one thing—
‘Adrocities, Atrocities’.

14.45 hrs,
[ Kuriany Asita oJIarrr in the Chairl

I congratulate you, Madam. At lecsg
one lady hcere could take the Chair.
In the fight or thie ottitude of Mr.
Morarj! Dessi way reitavated to the
ladies today that he does not censider
any woman worthy ol holdiag anv high
oflice, 1 don't know how you are
there!

MR. CHAIRMAN: Please come to
your point,

SHRI VASANT SATHE: I am com-
ing to it,

I will be very happy when the Jana-
ta Party comes into existence. Today
there is no Janata Party. Today tlLe
Janata Party is an embryo; it is still
in conception. A coneeption of 19
months in jail is a good conception.
And now, you have also named the
baby which is yet to be born. We
don’'t know whether this baby, the
Janata Party, will be a girl or boy,
but we are very happy.

MR. CHAIRMAN: You have taken
more than half an hour, (Interrup-
#ons) .
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SHRI VASANT SATHE; There is
nobody else from my side; I am the
only one. The Prime Minister is to
reply at 3 O'clock; so there are still
fifteen minutes.

MR. CHAIRMAN: But there are
others yet to speak.

SHRI VASANT SATHE; I have only
one point more.

The Janata Party is yet to be born:
I wish it will be a good and healthy
baby. Because of the type of people
who have come together I am not sure
whether the Janata Party is really go-
ing to be born at all. Therefore, I
offer all my good wishes to the Prime
Minister to have this baby ang to have
this Party. I hope you will concen-
trate hereafter on the censtractive
side and nol Keep on repeating ‘nine-
teen months of atrocities’ and forget
all your own atrocities of the past.
Everyone has skeletons in the cup-
board including my friend Mr. Pat-
naik. Therefore, don’t harp on these
things: it does not pay. Concentrate
now on construction and cooperation.
(Interruptions).

I thank you very much for giving
me this opportunity to speak.

SHRIMATI RENUKA DEVI BAR-
KATAKI (Gauhati): Mr. Chairman, I
rise to support the Motion of Thanks
that has been so ably moved by my
hon. friend, Shri Karpuri Thakur, and
also equally ably supported by my
hon. friend, Shri Hegde. I am sure
that all sections of the House will join
with me and support me when I say
that the Acting President’s Address
was delivered after the most momen-
tous election that we had since the
independence of our country. The ele-
ction which we have just had was an
election which we should remember.
The Opposition as well as the ruling
Party feel that the election is free ang
fair only if both sides get equal op-
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portunity for mobilising public gpini-
on, for placing before the people their
policies and programmes for public
scrutiny. But in this election, the
Congress Party had done whatever
they could. The abrupt and sudden
announcement of the election put the
Oppositionin in troubie; the sudden de-
tention of hundreds and thousands of
people as political prisoners put us
in trouble, But actually what we
have seen ig that, in this election, the
people have given their massive ver-
dict against the Congress Porty.

The other day when Mr. Chavan,
Leader of the Opposition, was speak-
ing in the House,—I heard him with
great respect and expeclation—he was
telling us that the Congress had learnt
its lessons. But his very speech bcre
testimony to the fact that the Con-
gress has learnt nothing from  the
stunning repudiation with which they
have been removed from power, He
said that this repudiation and failure
of the Congress Party wag because of
Emergency, that the people did not
like the Emergency. Mr. Sathe was
also telling us that it was because of
the excesses of Emergency that Con-
gress had been removezd from power
in nothern India, The Leader of the
Opposition, Mr. Chavan, was telling
us that it was because of Emergency
and that was why the Congress ended
the Emergency., It has amused me, I
would like to ask my hon. friend whe-
ther the Congress ended the Emergen-
cy of its own accord or they had no
option but to eng the Emergency in
the face of the massive verdict of the
electorate when they were thrown out
from power. That is why, they ended
the Emergency. They waited till the
moment Shrimati Indira Gandhi was
defeated in the election; then only,
they ended the Emergency. It amus-
ed me very much when Mr. (havan
wanted credit for ending the Emergency.,
He is now Leader of the Opposition. I
know him very well. We have work-
ed together for 15 or 16 years; Mr.
Morarji Desai, Mr. Chavan and some
of us of this gside were all in the Unit-
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ed Camgress, Mr. Chavan said after-
wards that Emergency was not a part
of the Congress tradition. I did not
know that the hon. Leader of the Op-
position could use this type of euphe-
mistic phraseology. He was never us-
ing such a phraseology earlier; his
language used to be very simple,
straightforward and truthful, But now
he has started using euphermistic phra-
seology—'Emergency is not a part of
the Congress fradition’. Why? Is it
because he wanted to cover up the en-
ormous guilt of his party? Is that
the rcason why he has used this euphe.
mistic phrasevlegy? We all know
what Mrs. Indira Gandhi and her Gov-
ernment were doing during the Emer-
genty. Mr. Sathe wag telling us today"
that Emergency was not repudiated all
over India because many Members

from the South have got elected Iromi

Congress tickets; there was no uni-
formity all over India. Mr, Chavan
vwanted to tell us that they were not
responsible for Emergency; it came as
a dark cloud on the sky and went off
on its own as if the Congress Party had
no responsibility, as if Mr. Chavan,
Mr. Sathe, Mr. Brahmananda Reddy
and Mr, Hitendra Desai had no res-
posibility for the declaraiion cf the
Emergency ...

SHRI VASANT SATHE: Who said?

SHRIMATI RENUKA DEVI BAR-
KATAKI: You have said it.

SHRI VASANT SATHE: I never
said that. We accept the responsibili-
ty for Emergency. But the verdict
of the people is not against Emergency
per se (Interruptions).

SHRIMATI RENUKA DEVI BAR-
KATAKI: Shri Chavan tried to give
an impression as if he and his party
had no responsibility in declaring the
Emergency, as if he and his party
had no responsibility in permitting
an individual to cling to power, as if
he and his party had no responsibility
in removing the right of the highest
organs of the judiciary to examine
whether the declaration of the Emer-
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gency was warranted in public in-
terest, for the preservation and of the
security or integrity of our country,
as if he and his party were not res-
ponsible in snuffing ou: our funda-
mental rights, in arresting and
detaining hundreds of thousands of
citizens from all professions and
walks of life, as if he and his party
were not responsible for lawless laws
that would have put evén the worst
of dictatorship to shame, as if he and

“his party werd nol responsible in

snuiling out the freedom of the press
and rying to convert all mass media
into instruments for the suppression
of truth and the propagation of false-
hood, for the propagation of the
‘personality cult ang the cult of the
dynasty, as if he and his party were
not responsible for subjecting hund-
reds of innocent non-violent dissenters
including women #And children to
brutal and inhuman torture, as if he
and his party were not responsible in
snuffing out the rights of the trade
unions, as if he and his party were
not responsible for eroding the role
of the judiciary to afford protection
to the rights of the citizens, for
legislating to put a person above the
law, and foreroding the Rule of Law.
In short, Shri Chavan wanted to give
an impression, as if he and his party
were not responsible for concentrating
all power in the hands fo an individu.
al and ex‘ra-constitutional coterie of
courtiers .and heir-apparents. They
wanted to give an fimpression that
Congressmen had nothing to do with
all these things, but in fact, they are
responsible for all these things.
Hundreds and thousands of people
were put behind the bars and it
disturbeq the normal lives of many
people. Shri Reddy was the Home
Minister then. Can he tell ys what
for those people were arrested and
pul behind the bars? Tell us why I
was arrested. What was the crime
that I had committed.

The Congress Party was in power
ffor thirty years. The people have
given a massive verdict now in favour
of Janata Party. We have now come
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to power with a massive mandate of
the people. The people have asked
us to form a Government and they
want a clean administration. It is
through a silent revolution that they
have sent us to power. We hope that
the Government formed by our Party
will be loyal to the objectives for
which we have been returned to this

House.

THE PRIME MINISTER ( SHRI
MORARJI DESAI): Madam Chairman,
while replying to the debate on the
Prtsident’s Address, I would like to
take care to see that I am not pro-
voked into using a language which
was used by my hon, friend Shri
Sathe, or even by the hon. the
Leader of the Opposition. 1 do not
want to set a wrong example from
this side of the House. But, if mem-
bers of the Opposition make provoca-
tive speeches and if replies are given to
those speeches by members on this
side, T do not think that there can be
any legitimate'cause for complaint,
1t would only be proper if neither
this side nor that side uses any
derogatory language against anybody
or nobody makes incharitable remarks
which are not -onsistant with anybedy’s
self-respect, That is what I would
beg of all the members of this House
to do. I hope I will not fail in
setting an example in this matter.

1 was, therefore, pained {o hear the
Leader of the Opposition comparing
Janata Party to a strange animal. I
wish he had not used those words. I
do nol want to relaliate. We are all
strange animals in one sense. Ulti-
mately we belong to the animal
species. But man is different from
an animal in the sense that man has
more discretion and intelligence which
animals do not have. But if we
forget that, then 'we relapse into
animal terminology. I hope that will
not be done in the future. That is
all I beg of him to do.
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I was also surprised because even
in spite of his experience of many
years as a member of the government
that he should have used such langu-
age. The new experience he is now
having of sitting on the Opposition
Benches for the first timz in his life
is rich experience which I had some-
time ago and by which 1 benefited
and I am sure he will also benefit
but it will take some time for him
and his colleagues because they are
not very easily corrigible. They do
not follow the system of self-intro-
spection. That is where the difficulty
comes in, I hope they will do so now.
Then the improvement will be quick.
But who am I to improve them? It
is not for me to do that. It is for
them to think about it,

But I was surprised when he said
that nothing was said in the Presi-
dent’'s Address about the economia
programme. I dao not know whether
he cared to hear it or to read it afier-
wards. We have very clearly sizted
what the policy of government will
be in regard to economic programmes.
Does he realise that we hardly got
even 2 days to prepare the Address
after assumption of office and in that

did he expect that we formulate
detailed programmes? I do not know
if he has the capacity. At least 1

do not have it. But we have men-
tioneq what requires to be done and
what we are going to do. We will be
judged only by what we do in future
and we will certainly welcome all
criticism in this matter if we fail in

our undertaking and we will not try

to retaliate as they are trying to do.
And yet, it is said that we are retaliat-
ing. Where are we retaliating? At
least I have not done so. I was
surprised when my hon. friend. Shri
Sathe or rather, I should not be
surprised because I know him very
well.

I have never heard anything else
from him in this House during the
years he was here and I was on the
other side. What he referred to had
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happened 21 years ago. He is not
bothereq about what happened 21
mcnihs zgo but he deves not mind men-
tioning and repeating ad nuuseum
what' happened 21 years ago. I have
replied to him in this very House
from the Opposition Benches and let
bhim refresh his memory from the re-
cord« of this debate, I will not,
therefore, reply him here. I have said
what I have to say not on one
occasion but on several occasions and
still he goes on repeating these matters
after 21 years in the knowledge that
he is not distorting facts

He quotes from my autobiogravhy.
I am very happy that he did ‘o me
the honour of reading it at any rate.
But I am sorry that he has only
jooked at some coniroversial points
which have little relevance here and
he did not have the courtesy to read
th, whole thing together. Apart from
that it ‘would be wrong for me {fo say
thal he mis-appropriated the time of
the House. He went on speaking even
though the Chair asked him to cut
shert his speech. But then he ob-
jected to other people interjecting
whereas some Member on this side
spcke. ne began to interject. Is that
1the way how he will set a good
example? May I request him to have
mcre patience now as he is in the
Cproasition, 1 could not restrain him
hefore nor do T wish to restrain him
now. It is difficult for anybody to
restrain him. Even it was pot possible
fer Mrs, Gandhi to restrain him when
he spoke from this side. 1 know that.
He spoke anything that he liked, Let
him do su. It will hurt him. It does
¢! hurt me. But in this House if I do
like-wise, will not somebody be justi-
fied in paying me back in the same
ccin, How would I complain about
that? Bui he goes on complaining
abcut us.

SHRI VASANT SATHE: 1 quoted
facts. 1 quoted from the debate.

SHRI MORARJI DESAI: 1 do not
know whether my hon. friend has
any regard for facts. Does he ever
bether about facts, I do not know?
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SHR] VASANT SATHE: You said,
“Do not forget? Let memories be
sharp.”

SHRI MORARJI DESAI: Now he
is getting exciteq like that. He com-
plains about people having been Shot
in Bombay. 1 had said he does not
bother about facts, That is all right.
Why restrain him if he does rot wish
to restrain himself.

Does he realise that in Bombay, all
the Members of my party, the majo-
rity of whom were Maharashtrians,
never raised a protest before me
about what had happened in all those
years. Was that not 5 sufficient sup-
port for what had happened. He was
nowhere at that time. Twenty years
ago, I do not know what he was
and what he was doing. Let him
learn a lesson from that as also from
the leader of the Opposition. Let him
ask him whether he had told me that
I hag done wrong. Then he will be
justified in saying what he is saying.
Therefore, what 1 did at that time
was not done without pain, But I
was forced to do that. That is, the
police were forced to do it. It was
not that I went and gave orders. Of
course, it is true, that if I had said
that, no police man would have fired.
Then no one should have fired. That

is irue. —

I do not deny that responsibility. Bﬁ‘}: v,
what had happened then? The whole,
of the Bombay city would have,bean,,
finished. Nothing else woulq. have
remained in Bombay city if f had
not been done, Who did it?--It was
done by the Maharashtrian officers. It
was not done by anybody else™

Sse what happened in Delhi. Who
burnt it, who bulldozed it? It was the
Administration of the past Government
which did it. I do not want to say
that the former Prime Minister did
it. I do not know who did it. But it
was done in her regime. Therefore,
that regime has to be hlamed. The
buildings were bull-dozed without any
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proper notice. Notice of a few hours!
Is that the way to deal with the
people ? Have I ever dealt with like
that? I am sorry my hon. friend tries
tol' compare those happenings with the
happenings of emergency. Delhi was
burning. How did it happen ?

I am glad he recognised it, that
there was a meeting attended by five
lakhs of people. Of course the police
report at that time was that it was
attended by only 50,000. 1 am glad that
that knowledge has dawned on him
today, that they were 5 lakhs. But
what does that show ? That shows
the feelings of the people, and the feel.
ings of those who attended; otherwise
they would not have attended it. We
were not in Government. We ‘were
non-officials. How would people have
come there? We had no money to bring
them in trucks. They came on tiheir
own and they heard us patiently. And
it is objected to on the ground that
we declared Satyagraha there. Does
ba,. understand what Satyagraha
wmeans ? I don’t know whether he has
Satyagraha. I don’t
¥mow whether he is capable of practis-
ing Satyagraha. Satyagraha does not
‘mean that any force can be used by
anybody. I would be the last person
to do it. If anybody were to do it I
would certainly protest ahout it, He
referred to Gujarat happenings. Who
were responsible for those happenings?
It is these Congress people, not the
opposition, who have encouraged them,
and gave money to the young people.
Who protested about it? I protested
and said that they should never do
any wrong thing and if they persisted
then I will have to sacrifice my life.
And it was therefore that T undertook
a fast to stop violence and to stop other
things also.

15.11 hes.
[MR. DEPUTY-SPEAKER in the Chair]

Therefore, it is not for my learned
friend to advise me. I only haope he
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takes a lesson from this, That is all
that I hope. I do not know whether my
hope is too much. At any ‘rate one
could hope for the best and be prepar-
ed for the worst! '

Let us not, in our anxiety to de-
fend the indefensible, say things
which unnecessarily cause repercus-
sions, When he said that people were
fired upon like that, doess he realise
that Pandit Jawaharlal Nehru phoned
to me that very evening when the
riot started in Bombay and asked me
to call the military; to call the tanks
but asked me to finish it as quickly as
I can. I told him. I am very sorry.
I won't call the military. If I had
called the military the casualilies
would have been five times of what
they were, and the police would have
lost their morale. 1 did not want to
use maximum force. I wanted to have
minimum force. I {old him - that
if I was not able to control it in two
days I would resign and get out of
Government but I will not call the
military. This is what I had told him.
Therefore please be careful about what
you say.

After all, I would not find fault with
any Government if they meet violence
wijth force. I would not find fault with
any Government for that matter. 1
would not find fault with the post Gov-
ernment. Governmsnt has fo use fcrce
to suppress violence, I have always
said that. I will say it even now, But
when there is no violence why should
force be ysed ? 1 cannot understand
this. These are the standing instruc-
tions. They were the standing instruc-
tions when I was there and even now
when I am here.

There was a strike goning in Madras
the other day soon after we look
charge, The Governor phoned to me.
They said, they are doing dharnas, not
allowing people to do their work.
I told him, if they do it and there is no
violence, don't use any force, no tear-
gas. no lathi.charge. You can arrest
them and prosecute them. These are
the instructions which I gave. These
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are the instructions of this Govern-
ment, '

But, if some State Governments
which are not wunder our cotrol do
.sgmething. I will not be responsible for
it. But we will certainly take action to
see that that does not happen. That 1
«can certainly assure you.

Then, the hon. the leader of the
Oppoesition said—that we had not men-
tioned any programme, I would refer
him only to page 3 from the second
paragraph onwards. The programme
has been given. But, does he expect
that we can spell it out immediately ?
Did they spell it out their T'wentypoint
programme? They only said twenty-
points and, like mantras, they went
on repeating all the while and nothing
wag spelt out, I have not objected to
any of them, (Interruptions) They said
twentyfive and then it became twelve
in their manifesto. That is the trage-
dy of it. What is the use of saying all
these ? I have gone into it very deep-
1y. I do not neglect whatever comes
from you, I want to benefit from it if
1 can. That is all I would like to add.

Therefore, Mr. Deputy-Speaker, Sir,
1 would only beg my friends to have
more patience in this matter and not
to compare the janta party to a
strange animal. I hope more restraint
will be observed in future. That is all
1 expect. If it does not, I shall go on
using restraint from my side. That I
can assure him. We have started im-
plemeting our professions and the
Leader of the Opposition will be broad-
casting to the nation to-day. He did
not ask for it. We have requested him
to do it. Is that not true ?

This is what we are going to do.
Indeed I had mentioned and I can
assure my hon. friend, Shri Sathe also
that if he has any complaint about any
administrative actions resulting in any
oppression, I would request him to
tell me. I can assure him that all
grievances capable of redress would be
looked into, That is the attitude of this
Government in the matter of law and
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order, in the matter of economic orde},
in the matter of social order and in
the matter of administration, We have,
mentioned all these things. But we
cannot put details irio that address.
That is what ought to be appreciated.
They wish that the janta party will
break up—this is what the Leader of
the Opposition said that the janta
party will break-up in no time and that
it cannot last. If wishes were horses,
then everybody will ride on them, It
is not possible. As a matter of fact, it
is the wrong desire that leads to ihe
down-fall of the people. That has
happened. That is the tragedy of it.

Let us take a lesson from it and not
have wrong desires, Afier all, how
will it benefit the Opposition? If he
thinks that the two party system
should function and if it is good
for democracy, should we rot wish
that this should last? If you defeat
this party legitimately when the
occasion comes I will not resist. Even
if they so desire the Jania party will
not break up, I do not kaow what will
happen in the future. But I only hope
and trust that this wish will not be
fulfilled, This will not benefit him at
all. He said that they have been Ce-
feated. It is true that the people decla-
red themselves against the emergency
and therefore they had been defeated.
If we had not won, then how are we
here ? I do not know if the people
did not prefer us to them, how would
we have got the wvotes ? I cannot
understand this which is such a simple
matter. I never thought that he was
not using his commonsense in 1his
maiter. I am afraid if his desire is to
see that the Janta party goes out he
will be in possession of office, this is
an indiscreet statement. That is all I
can say.

Sir, as long as the Janta Party is in
Government, we will see to it that we
will establish democratic tradilions by
our behaviour not by asking other
people to do it if our performance 1alls
short of the expectations. I shall be
thankful to the leader of the opposi-
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tion to point it out to me or for that
matter any member of the opposition
can point that out ic me so that we
can improve wupon it. No man 1Is
wise enough not to learn from others.
And that was the fault committed by
the previous government. That was the
fault commitied, and T may b= pardon-
ed if I say, by the then Prime Minis-
ter. If that had not happened, then all
that happened would nol have happen-
ed. But whatever happened is for
the best in my view. If suffer-
ings come, they come to chastenr us.
And it is then that we can improve.
Even three years agzo 1 lold my friend
that what is happening is for the good
of the country. This country would
not have learnt a lesson unit it suflered
We got freedom very easily bLecause of
Mahatma Gandhi. I have always felt
that we did not pay sufficient price and
therefore, this country cid not realise
the value of freedom, We had to pay
a price. We have paid that price dur-
ing the last twenty months and I hcpe
we will not have to pay a further price
now. At any rate we will see to it that
we will not extract any price from
the Opposition. Let me assure the Up-
position. That is not our intention to
do so. If any price is to be paid, we
will pay it, but we will not make
others pay it. That will be our attitude
in his matter. What do we want? I
am quite sure our aims are comnion.
1 do not doubt that they also wani to
see that this couniry becomes great.
happy. strong and to help the human
society to be happy. That is our aim.
1 am quile sure the aims are common.
But aims may be anything. Unless the
means are pure, nothing can be free
from blemish. That is what the Father
of the Nation taught us. It is possible
that we will make mistakes. After all,
we gre not angels nor can we say that
we have no faults. All have faults. But
let usnot try.to inke advantage of faults
of each other but try to help each
other in removing them. If we do that,
1 am quite sure the future of the coun-
try is very good. I have no doubt that
it has been my faith for years that
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this country cannot go down, it is
bound to go up and become happy and
in the terms of Mahatma Gandhi, it
would establish “Ram Raj”. If that
happens in this country, then we will
be able to be of some service to the
world in creating those conditions by
our example, We do nnt have to advise
other people or to give sermons to
other people. It is enough if we serve
ourselves by promoling peace and
goodwill in the world. Well, that will
be our foreign policy, Of course, there
is difference in the fcreign policy of
non-alignment. Non-alignment must
be there, It is not a policy which is in
doubt, but sometimes aberraticns enter
in that policy. We wili try to see that
aherrations will not come. That is all
that we can say. I don't say that for-
merly aberrations had come deliberate~
ly or by mischief. That is not my con-
tention at all. But 1T would say that irr
human efforts, sometimes weaknesses
do come. We have gol to guard »guinst
them and that is what we are trying
to learn by experience.
Non-alignment can be practised only
if there is freedom: from fear and
fortunately this  country passed
through such fears in the last twenty
months that 1 can never compare this
condition to any other conditions in
the history of this couniry. But we
have got to live it down. We have got
now to see that such fear does not
recur again in this country. We must
have freedom from fear in this coun-

try. Otherwise, we will not grow at
all, If anything has plagued us in this
country, it is this fear which has
plagued us and it is that which comes
in the way of development on all
sides. Unless we are able to restore
this freedom from fear in this country,
all our efforts at development are not
going to succeed and in that common
endeavour of removing that fear I
would appeal to my friends in the
Opposition to help us in seeing that
fear is removed from the minds of the
people at large. But that can happen
only when we ourselves shed fear.
We are not afraid if we have to get out
of this Government. That was the
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fear from which the past government
suffered. It was, therefore, that emer-
gency came; olherwise emergency
would not have come. And my
friend, the Learder of the Opposition
has said that this was a vote against
emergency. Can there be a greater
criticism of it than that? And who
had supported the Emergency very
strongly? He himself. But I suppose
he was not free to do otherwise. It is
that freedom which we want to re-
store to everybody not only here but
to all of you. This is what we would
like to do. There will be no demo-
cracy unless there is freedom from
tear and it is this which we have got
to restore and everything that we
have will be directed towards that
end.

Therefore, I want my hon. iriend, Shri
Sathe, to be free from fear. But I
also want him to be free from
bravado; Bravado does not give fear-
lessness. It brings for him more fear.
Therefore, may 1 suggest to him to
see this. If he does not wish to see
it, I shall have no quarrel with him. I
have not considered him: as anything
but a friend. I know that when I
was in the Opposition benches he was
talking to me very freely. But when
it came to speaking here he spoke
in a different language, Now, this
is what we ought to avoid. I know he
will want to say one thing and then
say another thing. Even now in his
speech here I saw that. He respects
me and also condemns me. Both
things are done.

SHRI VASANT SATHE: Is it not
freedom from fear?

SHRI MORARJI DESAI: This is
not freedom from fear. This is free-
dom from truth, Therefore, let us he
more careful about it, We ought to
be more careful about it that there
should be fearlessness in practising
truth. If that is not realised, I am

afraid we will never acquire free-
dom from fear,
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1 do not want, Sir, to take up
time of this honourable House because
I do not see there was much criticism
of what is done because there is not
much done yet. Things are being done.
Therefore, how can there be much
criticism? The criticism is only in
the air and I have nothing to reply
about it. I have only to appeal to my
hon. friends to see that we work to-
gether in cooperation. That does not
mean that they should not criticice
us. We welcome every criticism that
you make, But let us make in such

a manner that we don't hurt each
other. That is all my request, Sir.
Thank you.

MR.DEPUTY SPEAKER: Now, no

question will be replied.

SHRI O. V. ALAGESAN (Arko-
nam): [ am on my legs SiTI.
MR. DEPUTY-SPEAKER: You

may be on your legs, but on what?
If it is a point of order, you could
have said ‘point of order’.

SHRI O. V. ALAGESAN: I am go-
ing to ask the Government to give

a catcgorical assurance that they
will continue the work of the Sar-
karia Commission. Will the Prime

Minister be pleassd to say scmething
on it? That is what I want.

SHR1 MORARJI DESAl: Mey I 56y,
Sir, that the Sarkaria Commission’s
work is going on? It is not complete
and I cannot take any deflnite action
unless that is complete and I have
requested Mr.Sarkaria to completel
his work as soon as it is possible a1V
he has said that he will do it in fou'
months. e

MR. DEPUTY SPEAKER: Now
some amendments have been move
to the Motion of Thanks. I will put a!j‘
these amendments to vote togethe/
unless any hon, Member wants tha.
any of the particular amendmc.-is

should be put separately.
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I shall now put all the amendments
together to the vote of the House.

All* the amendments were put and
Tnegatived.

MR.DEPUTY-SPEAKER: The ques-
‘tion is:

“That an Address be presented
to the Vice-President acting as
President in the following terms.—

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Vice-
President acting as President for

! the Address which he has been
pleased to deliver to both Houses
of Parliament assembled together
on the 28th March, 1977.”

The motion was adopted

15.31 hrs,

STATUTORY RESOLUTION RE

CONTINUANCE IN FORCE OF THE

PROCLAMATION IN RESPECT OF
TAMIL NADU

THE MINISTER OF HOME AFF-
AIRS (CHAUDHURI CIIARAN
SINGH):

SIR, I beg to move:

“That this House approves the
continuance in force of the Pro-
clamation, dated the 31st January,
1976, in respect of Tamil Nadu,
issued under Article 356 of the
Constitution by the President, for a
further period of one vyear with
effect from the 10th March, 1977".

As Hon’ble Members may be aware
the Proclamation under Article 356
of the Constitution in respect of Tamil
Nadu was issued by the President on
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31st January, 1976. This was done i
pursuance of a report received froms
the Governor of Tamil Nadu in
which grave allegations of corruption
and mal-administration were also
made against the Gowernment headed
by Shri Karunanidhi. The President's
Rule was again extended for a period
of six months in September, 1976 by
another Resolution of the Parliament.
Before the expiry of the last exten-
sion, the previoug Govermment moved
a Resolution in the Rajya Sabha on
1-3-1977, for the continuance of
President’s Rule in that State for a
further period of one year with effect
from 10th March 1977 which also was
accorded approval, The legal position
is that as the resolution for extension
of Proclamation has been passed by
Rajya Sabha for the comntinuance of
President's Rule, a resolution by Lok
Sabha to the same effect is necessary
within 30 days of its Ist sitting after
re-constitution.

According to the amended pro-
visions of article 356(4) of the Con-
stitution of India, the period of exten-
sion of President’s Rule mow stands
raised to one year. This is, however,
only an enabling provision, because
the Proclamation in this regard can
be revoked at any earlier time. I do
not wish to go into the merits of
imposing President’'s Rule in Tamil
Nadu nor into the justification for
extending it indefinitely. Our Govern-
ment is committed to restoring nor-
malcy and early popular rule in the
States under President’s Rule.

Hon'ble Members would bear with
me that it is not possible to revoke
the Proclamation without holding
Elections in the State, since that would
mean an administrative vaccum. It
will be the endeavour 9f Government
to have elections in Tamil Nadu in
the rourse of next few months. 1
would, therefore, request the House
to pass the Resolution for continuance

e T - —

*Amendment negalived: Nos, 1 to 5, 26 to 91, 102, 103, and 160 to 162.
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of President’s Rule for a period of
one year, so that administration could
continue to function till a popular
Government is in position.

t With these words, Sir, I commend
the Resolution for approval of this
House.

MR. CHAIRMAN: Resolution mov-
€d:

“That this House
cont’ .uance in force of the Pio-
c] aation dated the 31st January,
1976, in respect of Tamil Nadu,
issued under article 356 of the Con-
situation by the President, for a
further period of one year with
effect from the 10th March, 1977

15.34 hrs, —

approves the

[KuMART ABHA MAITI in the Chair]

SHRI P. KANNAN (Salem):
‘Madam Chairman, President’s ruleth
Tamil Nadu is being extended but
the people of Tamilnadu want an
«arly poll. I should request the con-
«cerned Ministers to hold early elec-
tions because we should like the same
results now as we have got here.
We alsp want that there should be
no withdrawal of any case. Charges-
heets and trials are panding in courts
in Tamil Nadu against some of the
Ministers and M.Ps. Alj corrupt
persons should be brought to trial.
I request the Central government pot
to withdraw any case. This is what
was done in respect of Mr. George
Fernandes and Shri Subramaniam
‘Swamy. This Government should
assure us that there will be pg inter-
ference in judicial matters; in fact
they assured the people that they
would not do so but the first act done
by the Janta Government was to
‘withdraw those cases. I do not think
that they are doing justice to the
judiciary. We want no interference
with the judiciary and we told the
Congress Party government and Mrs.
Indira Gandhi also that they should
not do so. But the very first act of
this government was to withdraw
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It is for the judiciary
to give verdict that Shri George
Fernandes and Shri Subramaniam
Swamy were innnocent or not. If
they are proved innocent, then it is
well and good. But jt is for the
judiciary to come to the conclusion
whether they are innocent or not. It
is not for the executive to decide this.
Because these two  gentlement
happened to be elected on Janta Party
ticket, should the cases against them
be withdrawn? Ther: are thousands
of cases against innocent and poor
persons in other parts of the country.
But those cases have not been con-
sidered by the present Government.
Let not the withdrawal of -cases
against Mr. George Fernandes and
Shri Subramaniam Swamy as happen-
ed at the Centre be repeated in Tamil
Nadu where there are cases against
the erstwhile Chief Minister and
other Ministers, becuase you have
won three seats in Tamil Nadu in
alliance with the DMK. I do not
think that you will get even one seat
in Tamil Nadu State Assembly Elec-
tions if the cases against the persons'
belonging to DMK were to be with-
drawn. The desire of the Tamil Nadu
people is not to withdraw the cases
against them. The Sarkaria Commis-
sion has given findings on 7 charges.
Action must be taken against the per-
sons and they should be punished.
Action should also be taken on other
cases that are pending trial. After
the President’s rule in Tamil Nadu,
all the labourers have been paid
Wages, the bounded labourers huve
been released and rescued during the
Congress regime under the leader-
ship of Shrimati Indira Gandhi. The
hill tribes have got the benefits by
way of implementing the 20-Poin:
programme in Tamil Nadu. All the
cases that were not detected during
the previous Government have beer
detected and discovered during the
President’s rule. The Statewide:
sensational case called the Poolavari/
double murder case—where a fathel-
and his son were murdered—in which
Mr. Karunanidhi was involved was
not pursued. Mr. Karunanidhi

those cases.
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screened the offenders but the case
was treated as undetected. We gave
a petition to the Prime Minister,
Shrimati Indira Gandhi, when she
visited Tamil Nadu. At the instance,
special police were deputed to detect
the case. Now, the case has been
detected and the persons responsible
were chargesheeted in whiih the
District DMK Secretary is an accused.
The people of Tamil Nadu desire that
the proceedings and pending trials
should continue and they should not
be withdrawn, as has been done in
the cases of Shri George Fernandes
and Shri Subramaniam Swamy. Pro-
ceedings of the pending cases against
all the DMK Ministers and others
should not be stopped. We will be
supporting the Centre for all pro-
gressive measures that they may take,
otherwise, we will not be supporting
your Government.

SHRI O. V. ALAGESAN  (Arko-
nam): Madam Chairman, I welcome
this Resolution because it is to fill
the gap in the present difficult situa-
tion. The question is as the elections
cannot be held here and now, Presi-
dent’s rule has to be extended. As
per the Resolution brought forward
by the Home Minister, President’s
rule is to be extended for one Yyear.
But I am glad that the Minister has
clarified that it does not mean that
the President's rule will go on for
one more year and the elections
would be held as soon as possible. In
this connection, I would like to say
that I have heard the Prime Minisler’s
broadcast to the nation yesterday. It
was a welcome gne and it was marked
by wisdom and humility. It looks to
me that he is a changed man now.
He has to live down several of his
past reputations. I think he will be
slowly doing it, which can be inferred
from the way he took back his com-
ments that he made on women in
general and from what he said on the
radio yesterday. I hope he has
changed. We are interested in seeing
that the trends of change taking place
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in him are strengthened. Recognis-
ing the inherent lacauna in the:
geographical distribution of seats wom:
by the Janata Party in the last elec-
tion, he has hastened to assure the
people of the south that he will be:
considerate towards them and see that
their interests are safe in his hands.
He claimed that his is a national gov-
ernment and no segment of the
population will feel orphaned. This
is a welcome assurance, taking a
realistic view of the results of the
election, unlike some Janata members
who fell foul with us when we point-
ed out that very fact. But mere:
assurance is not enough. Government
should think of some institutional
arrangements and spell them out so
that the above assurance is translated
into suitable action. He has also
assured the State Governments that.
he will be even handed in dealing
with them and also he will not in-
dulge in securing defections or toppl-
ing State Administrations. This is:
also a welcome statement of policy.

But what do we find? Already at.
party level and governmental level
efforts have started to secure the:
defection of the All India ADMK from
its electoral alliance with the Con-
gress, CPI and Muslim League and
get it attached to an alliance with the:
Janata party. The leader of All India
ADMK in Parliament is being wooeq.
The General Secretary of the Al¥
India ADMK, Shri M. G. Rama-
chandran, is being pursued and
passionately wooed because the re-
alisation has dawned on the Janata
Party that when they clubbed them-
selves with the DMK in the last
elections, it was an embrace of death.
Now they want to retrieve the situa-
tion by aligning themselveg with the
All India ADMK. Is this not am
effort at defection? Op the other
hand. the DMK leader is rather afraid
and he is giving a hot chase to the
Janata Party so that he may retainr
their friendship so that he may get @
few more seats in the Assembly
election tomorrow. But I, think the
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Janata Party has learnt its lesson and
will not have any more truck with
the DMK. Even on the eve of the
last election, we do not know whether
this alliance was struck on the initia-
tive of the local leadership or
whether the local Jleadership was
over-ruled by the All India leader-
ship and they were advised to have
this alliance. But let us wait and
see whether the Prime Minister keeps
his promise and  refrains frcm
weaning the All India ADMK away
from its present stand or tries to force
that party into an alliance with the
Janata.

The Prime Minister has galso said
that an autonomous machinery to
probe charges of corruption or misuse
of office at all levels is proposed to
be established. The statement is not
quite clear. The other day the Home
Minister said, he will have three
separate enquiries conducted into
Maruti, Nagarwala episode and
charges against the former Defence
Minister, Shri Bansi Lal. I want to
know whether the Prime Minister’s
statement supersedes that of the
Home Minister or whether the
autonomous body is an addition to
the bodies mentioned by the Home
Minister. This may be made clear.

Again I am thankful to the Prime
Minister for giving a categorical
assurance on the door of the House
that the Sarkaria Commission of
Enquiry will be continued.
I wanied 1o have such a categorical
assurance because the term of the
Commission came to an end on Ist
Februay this year. So, unless the
iferm of the Commission is extended.
it will not be possible for it to go into
thz other allegations made against the
erstwhiie DMK Chief Minister and the
erstwhile DMK Ministers. If I heard
the Prime Minister aright he said that
he had asked Mr. Sarkaria to com-
plete the enquiry within a period of
four months. I would lKke to submit
that the time that ig allowed to Mr.
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Sarkaria is not enough. Of the total.
allegations Mr, Sarkaria chose 28 and
it took one year for the Commission
to complete enquiry into seven allega-
tions. Now there are 21 more allega-
tions and they are very important and
very complicated. I would like to read:
these 21 allegations. They are:

1. Mekalg pictures. 2, Anjukcm
Pictures, 3. Gopalapuram
House. 4, Anjukam Pathi-

pakam—DMurasoli. 5. Son's
house, Tiruvarur. 6. Dharma.
7. Vaidyalingam. 8. Veeranam.
That is a project to bring
drinking water to the city of
Madras from Veeranam lake,
Crores of rupeces have heen
swallowed in that. 9. JKK
Angappa Chettiar. 10. Sama-
yanallur Power Station. 11.
Sugar scandal. 12. V. S. T.
Mudezliar. 13 Amirtham. 13,
Kodai-Palani Road. 14. Pri-
vate Trusts. 15. Anbil Dhar-
malingam. 16, Aditanur Ve-
llandu Bank. 17.Trade Unjon.
18, Intimidation of Press. 1.
Misuse of State machinery for
party. 20, Police excesses. 21.
Sakthi Pipes.

These are the 21 allegations tha! are
vet to be enquired into by Mr. Sar-
kariz. So to say that Mr. Sarkaria
should complete his enquiry into all
these allegations which are very com-
plicated and which are having rami-
fications within that short period
fcations withi that short period
year to enquire into only 7 allegations,
I would submit is not realistic. I do-
not want the Government to ask Mr.
Sarkaria to hasten with the enquiry.
I want that Mr. Sarkaria should be
given more time so that he completes-
the enquiry. Now it is for the Gov-
ernrment to take action.

I cntirely agree with the Prime Min-
ister that discipline should not be im-
posed from outside but it should be
self-discipline. That is what Gandhiji
had said. I would be excused if I say-
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*that it was the Janta Party which was
.responsible for creating conditions of
-indiscipline in the country which
brought about the then much needed
- emergency. Now emergency has been
lifted. Several things have happened
in the State of Tamil Nadu after the
lifting of emergency and I would like
the Government to take note of them
because they are straws in the wind.
" There was a bus strike to which the
“hon. Prime Minister made a reference
‘while replying to the discussion on
* the Motion of Thanks tg the President
"for his Address. I do concede that the
workers employed in the transport cor-
poration may have had pent-up grie-
vances. But what happened is this:
©one driver was transferred from one
depot in the city of Madras to another
and immediately, there was a strike.
Thousands of students who had to
-write their examinations were incon-
- venienced. Many more thousands of
others going to offices and other places
were inconvenienced. People were
talking in the streets that this was
the first taste of the Janata govern-
ment. I do not decry anybody. I am
only poiniing out thal these are straws
in the wind. The bus strike provided
- a certain amount of disillusionment to
the people in the city of Madras who
returned two non-Congress candidates
.out of the 3 constituencies.

Then there was another incident.
Immediately after the lifting of the
Emergency, some 30 or 40 students
stormed the room of the Vice-Chan-
cellor in the Madras Universily. They
did not even seek permission for an
interview. They just went there and
demanded an interview, got into his
room and wanted 1hat all examina-
tions should stand postponed. Natur-
ally, the Vice-Chancellor was not able
fo give an immediate answer., I beg
to think, Madam Chairman, that if
campus indiscipline again spreads, it
will not be to the good of the country,
and to that of the younger generation
.of this country. Again, J am told thaf
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the janata meal which was being sup-
plied for one rupee has been given up
by the hoteliers in the city of Madras
and elsewhere. This has caused great
hardship to the ordinary people and to
the poorer sections. I am not able to
know the reason why this healthy
change which was introduced during
the Emergency—this is not a case of
arresting persons or putting them in
jail—has been given up. The Home
Minister may perhaps taken the trou-
ble of finding out and seeking that this
at least ig restored,

I have already spoken aboui the
electricity department which is in a
very very bad way. It requires a
thorough overhauling. I am sorry to
say that the Advisers’ regime did not
have time to look into this. It so
happens that on the day the new Min-
ister of Energy who hails from Tamil
Nadu—TI wish him well and wish him
success—was taking his oath of office,
news came in that there will he a
further cut in the electricity supply.
There was already a 30 per cent cut.

They now propose to make it g 50
per cent cut. I am told that the cut
is now 40 per cent. Madam Chairman,
you know that this is summer and
that for having good crops, it is neces-
sary for the pump sets to be working
well, so that the standing crops do not
wither away. (Interruptions) I am
not saying anything against your gov-
ernment, or against Mr. Ramachandran.
He has started well. He said that he
will look into the ongoing projects,
assess them and see what can be done:
So. I am bringing this to his notice,
even though he may not be here now.
It is very unfortunate that on the day
of his taking the oath (Interruptinns)
a further cut was announced in the
supply of electricity. The reason why
I am pleading thus is that the Neyveli
project has produced 75 per cent more
power this year, than last year. Most
of it is being supplied to Tamil Nadu.
When that is the case, there is not
much convincing reason why this cuf
should be continued in the first instance
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and, secondly, why it should be in-
creased further. So, I would like the
hon. Minister to look into the matter.
.Becadse, we read in the newspapers
that he is visiting Madras on the 9th
of this Month and he is going to have
discussions with the officials of the
Electricity Department. That is why
1 am urging that he may have a good
look irto the power projects of Tamil
Nadu and try to improve matters,

I would like to say a few things
about the imperative needs and re-
quirements of my constituency. I have
been pleading for a long time for a
bridge near Pallipet on a road which
is an inter-State road connecting Tamil
Nadu with Andhra Pradesh. The peo-
"ple have been put to much difficulty
there for want of this bridge on the
river, Though the Central Govern-
ment was willing, the DMK Govern-
ment was not recommending the work
to be taken up. Now that there is
President's Rule, which is being sought
10 be extended for a short while, I
hope the Advisers’ regime will see its
way to recommend this work and see
to it that it is taken up immediately.

There is also a proposal to establish
a sugar factory in Tiruttani Taluq in
my constituency. That has to be clear-
ed by the Central Government because
of which the project is being delayed.
I hope the hon. Minister will ask the
concerned Ministry to see that this
proposal to establish a sugar factory
is cleared.

There is a very famous temple in
my constituency at Sholingar. The
hon. Prime Minister felt offended when
the Leader of the Oprosition called
the Janata Party a strange animal, and
a reply came from the other side that
it is something like a....

CHAUDHURI CHARAN SINGH: 1
do not know what the hon. Member is
speaking about. The House is now con-
sidering a very limited question just
now, whether there should be an ex-
tension of the President’s Rule or not.
That is all. All questions about elec-
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not relevant here,

SHRI O, V. ALAGESAN: Perhaps
the hon. Minister is not well acquaint-
ed with the practice in this House. It
is customary, it is usual during such.
discussions to make reference to these
things. We can say that such and
such things should be done and until
the elections are held it is for the
Government here to deal with those
things, because Parliament is in charge -
of the administration of Tamil Nadu.
In fact, the previous Home Minister
was presiding over a Committee of
MPs cn Tamil Nadu, which was look.
ing into these matiers. In fact, the-
other day in my speech I requested:
the Government to see that this Com-
mittee of MPs on Tamil Nadu should
be set up as early as possible. So, I
am very relevant when I am urging
these things. This refers to the ad-
ministration of Tamil Nadu and they
have to do all these things. The Home
Minister has to take note of them and
see that these things are done.

16 hrs.

I am coming to a temple. The other-
side answered back saying that we-
are aware of Narasimhavatra where
the Lord Himself took the shape of
both a man and an anima!. So, why
should they be very much ashamed of
being called an animal? In this tem-
ple. the presiding deity is Lord Shri
Lakshmi Narasimha. It is a very
beautiful temple. Many pilgrims and
tourists go there. I want that a road’
should be made and a-winch should
be provided so that all people may
reach the temple and have a good
dearshan.

The hon. Education Minister made
a statement today. Ii was a prelimi-
nary statement Taturally he could
not go in any depth int, the various
matters that have to be looked into by
him. I have no grievance about that
but I would like to draw attention to:
a brochure published by the expert
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. body, ihe National Council of Educa-
ticnal Research and Training, where
there is discrimination made in the
teaching of English between non-Hindi
. and Hindi States. It has been men-
tioned :n that brochure that the teach-
ing of English in non-Hindi States can
start from the ninth standard and that
too for twp periods in a week. On
the other hand, they have said that
the tecaching of English could start in
the Hindi-speaking States from the
: sixth standard and will be taught for
five periods. 1 drew the attention of
the erstwhile Education Minister also
to this very great discrepancy and the
discriminatory treatment that has been
meted out to the Hindi and non-Hindi
* States. He said that he would correct
1he discrepancy. that he would declare
a new policy. So, 1T would beg of the
new Fducation Minister to study this
“mertter, I would not hustle him. and
see ihat this discrepancy is removed
and that in the matter of teaching
English to the boys. whether they arc
in the Hindi States or non-Hindi
' States, the same policy is followed,
ard that there is no discrimination,

With these few words I support the
Resolution moved by the hon. Home
" Minister.

SHRIMATI PARVATHI KRISHNAN
“(Coimbatore): I thank you very much
‘for giving me this opportunity of say-
‘ing a few words.

At the risk of being told that T am
¢l of order by the hon. Home Minis-
ter, I would like to take this oppor-
iunity of drawing his attention to a
few very important and urgent pro-
bleins that exist in my State today.

First and foremost is the fact that
in Tamil Nadu more than in any other
"State in this country, we are besel by
i{he problem of drought of very serious
*proportions. This is a continuation of
the drought conditions which have
"bezn there for a very long time. Dur-
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ing the period of the DMK regime,
from 1972 orrwards, we had the miser-
able experience of finding all drought
relief money being channelled into
pockets other than those intended, with
resulting Ioss to the State as a whole,
Therefore, on this occasion when we
are discussing the Resolution for ex-
tending President’s rule, it is but cor-
rect and meet that I should draw the
attention of the new Government to
this very important problem, so that
it is immediately taken up by the hon.
Minister through his agencies and put
on a war footing.

As a result of this, there will be a
lasting eflect. It is not that we only
want our agricultural labour to get
emplovment by digging earth work
roads here ard there but the long
distant persnective on irrigation
schemes. That work can be under-
taken as drought relief work so that
on the one hand. we *will have income
through emplovment for agricultural
labour and on the o‘her hand, we will
have already this grecund work of new
irrigation schemes,

Apart from that, I would like to
drawv the zttention of the Minister {o
the fact that there was a problem of
sinking bore wells in the dreught aveas.
These give enough water and the
water is available as drinking water
for the villcgers. But when the ex-
is'ing hore ‘vel's g0 out of order, then
there is ne arrangemeni{ for mainien-
ance en that they continue to function
properly. The water is there; the bore
well is there and the statistics are
there, but because the bore well is out
of order, the water is not there as
drinking water for the villagers. There-
fore. it ig extremely necessary that
immedizte stens should be iaken to
sclve thig problem. For the simnle
reason that these pump sots were given
on contract to a particular firm out-
side Tamil Nadu against the advice of
the officials by the erstwhile Karuna-
nidhi Government and ‘he whole
matter was not handled pronerly. The
mechanics who are responsible for see-
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ing them function properly do not
bother about it. Then there is a com-
mission which is also looking into it.
Mgeanwhile, please take up the work
«0f maintenance of existing bore wells
.and drought relief measures for the
pecople of my State, if they are to
receive any relief whatsoever,

Then there is a problem for the
-handloom weavers which we raised
.also in the form of an amendment to
the President's Address. The Prime
Minister, when replying to the debate
cn the President’'s Address just escap-
‘ed by saying that we are new; we
do not know all the problems; we have
1o study problems. So, I can, in all
humility, bring it to the notice of the
Home Minister, this problem so that
at least they can take up these pro-
biems, study them and see that very
«quick results are found.

Then there is a question of sales tax
'on hosiery products in Tamil Nadu.
Az a result of this, the manufacturers
:and the workers in the hosiery indus-
iry bhave to suffer a loi.. This is a
discriminatory sales tax which has
‘gcne against the hosiery industry in

aruil Nadu and the traditional market
has now been lost on account of this.
Unfortunately. the earlier Karunanidhi
Ministry had introduced this tax. We
had brought this matter to the notice
of the Central Government during the
President’s Rule. The matter was on
the anvil. We were assured that it
=would be reviewed. Therefore, 1
weuld like the Home Minisier taking
over this portfolio to look into this
matiter of my State and see that a
decision is taken very soon in order
io give relief {o this key industry.
There are thousands of workers de-
pendent on it and thig is a small scale
industry. The Prime Minister yester-
day assured that small scale indus-
iries are going to be helped. This can
be a magnificient step by the Central
Government that they would help the
hesiery industry in  Tamil Nadu by
seeing that this discriminatory tax is
removed there and pretection is given
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to them so that that industry can pros- '
per once more as in the past.

Therg are a series of lock-outs in the
glass and enamel factory in Salem, in
Metres Instruments in Madras, And
certain mulls are closed in my own
constituency of Coimbatore either for
financial reasons or for other reasons.

There is the Lotu s Mill They
made a request for financial
assistance from the banks that
+was necessary to get it goirg. I hope

the Minister will see that this is im-
mediately looked into so that in this
period our ‘workers are guaranteed
employment and the normal and de-
mocratic system of our country con-
tinues to function smoothly as a result
of the elections which were conducted.

Another point that I would like to
make is about our indigenous system
of medicine i.e. Ayurveda. In the
south and in many other parts of the
couniry, many people go in for Ayur-
vedic medicines. The Health Minister
is not here. I would like to bring to
his notice one thing. In the south.
particularly in Tamil Nadu. Kerala
and Andhra Pardash. there are many
Avurveda pharmacies. Particularly.
in Tamil Nadu. quite a few Ayurveda
pharmacies. hospitels and nursing
homes have come up because they
have been able to serve the people and
many people from the North also go
there 1o get treatment for certain
ailments which allopathy cannot cure.
So much so that the WHO has decid-
ed to have a research scheme along
with Ayurveda pharmacies in Coimba-
fere. It is a great credit to our country
because the UNESCO and the UNO
themselves are recognising that India
has gol a good heritage in the medical
field also as we have in education and
other cultural fields. The erstwhile
Karunanidhi Government had a kind
of allergy—I do not know why—parti-
cularly to Ayurveda medicines and
pharmacies which are concentrated
more in Kerala. So they introduced
a 40 per cent sales tax on Ayurvedic
drugs. We had brought this to the
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attention of the Government and
pointed out that it was most unfair
that our indigenous system of medicine
was being discriminaled against. I am
not speaking as a person coming from
Kerala or from the South, I am
speaking in terms of encouraging the
indigenous system of our medicine.
The 40 per cent sales tax on Ayurveda
medicines which the poor people are
using is something which is jusl bhe-
yond onc's imagination. Of course,
the people of my city Coimbatore go
to Palghat and pay Rs, 4/- more {o go
by bus and get the medicines. But
what about others in Tamil Nadu?
Why this discrimination againsi our
indigenous system of medicine?

Surely, the Minister of Health can
go into this matter and see that the
protection is given to our Ayurveda
medicines and this discrimination is
removed. This will benefit the poor
people who take to Ayurveda treat-
ment. This will be a great move for-
ward in removing discrimination bet-
ween one State and another and bet-
ween allopathic medicines and indi-
genously prepared medicines,

Lastly, when we are discussing the
extension of the President’s Rule in
Tamij] Nadu, I would like to say that
elections in Tamil Nadu should
be held at the earliest. The Home
Minister has said that the elections
will be held in a few months. We
have beep seeing various reports in
the newspapers that the elections
may be held in three months or four
months or six months or two mecnths.
We have been demanding electiong to
the Tamil Nadu Assembly at the
earliest possible time to give an op-
portunity to the people of Tamil
Nadu to have g duly elected popular
Government to deal with these pro-
blems and many other problems which
we cannot discuss here for want of
time today. I do not think the hon.
Minister is in a mood to reply to all
the problems. That is why I have
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brought only a few problems to his
notice and I would appeal to him lo
look into them immediately. I would
appeal to him to give an assurance
here and now as to how soon the
elections will be held. The elections
should be held not in a few months
but, at the earliest giving time to the
people of the State to have the elec-
toral rolls rectified. During the recent
electiong in our State, we were:
horrified to find that many voters of
long yearg of standing suddenly found’
themselves outside the electoral rolls.
We' had this experience and we over-
came it. We do not want to accuse
anyone of rigging the elections. But
that attempt was there. We are glad
that we overcame it and that is be-
cause of the strength of democratic
spirit, democratic ideas and democratic
norms that exist in our State.

In conclusion, I would again urge
upon the Home Minister to give an
assurance that democracy will be
taken one step forward by havingz the
State Assembly elections as early as
possible and ensuring a duly demo-
cratically elected popular Govern-
ment in the State.

SHRI KUMARI ANANTHAN: (Na-
gercoil): First of all, I wanted to
point out one thing. 'The hon. Member
Shri Alacesan misquoted our Prime
Minister when he referred to the Sar-
karia Commission. Our Prime Minis-
ter had said that Justice Sarkaria
wanted four months. There is no
question of giving four months. Our
Prime Minister asked Shri Sarkariax
about th- investigation and the Justice
asked f~r four months {ime to com-
plete it. which was agreed to.

Then, another Hon. Member spoke
about electricity cuts. In what way is
our Prime Minister responsible for
that? In what way can the Janata
Government take the responsibility?
It was your regime which was there
at that time and you were responsible
for it. The present Minister has said’
that we will see that the present
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projects and systems are fully utilised.
That means you have not ulilised them
properly and fully, so it is a reflection
on your own regime.,

Then, there is another thing. The
lady Member who spoke just now said
that some names were found missing
from the electoral rolls but that she
did not want to find fault with any.
body. The responsibility can be placed
only on the previous Government and
that is why she did not want to find
fault with anybody. Not only have
they left out some names, but there
were atlempts at rigging also. I have
ample proof of it. I have a bundle of
papers cduly signed by the Presiding
Officer. With the permission of the
Chair I can place it on the Table.

Then., another Hon. Member men-
tioned the first strike after we took
over. Without lifting thée rifle and
without using any  force we could
bring the strike to a  happy ending.
You should give encomiums {o the
Janata Government for this.

Another thing is that the Janata
Government will not swing in its res-
ponsibility of upholding justice. As I
said yesterday, our measuring yard
will not swing or bend in favour of
anybody. At the same time it will not
leave out anybody from the purview
of enquiries by the Commissions.

With these words. I conclude.

SHRIMATI PARVATHI KRISHNAN :
Just a point of personal clarification:
the enumerations were done when the
DMK was in power in 1975. So, he
should stand corrected.

ANANTHAN: It
your Government

SHRI KUMARI
was revised when
took over.

SHRIMATI PARVATHI KRISHNAN :
Not my Government: I never had my
Government.

SHRI A. ASOKARAJ (Perambal-
ur): Madam Chairman and Hon, Mem-
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bers, it is a happy occasion for me to
deliver this maiden speech as a mem-
ber of the All India Anna D.M.K. from
Tamil Nadu.

In the month of January 1976 the
corrupt D.M.K. Government was dis-
missed and President’s rule was impos-
ed. The Tamil Nadu people expected
Assembly elections along with the
Parliamentary elections but, unfortu-
nately, it was not so.

The Home Minister has announced
the Assembly elections to the Kashmir
Assembly  within three months. I
wonder and don't understand why the
Hon. Minister has not said anything
about the Tamil Nadu Assembly elec-
tions though it was dissolved fifteen
months ago. Some officials are acting
in a highhanded manner and the peo-
ple are unable to express their feelings.
Hence I request the Prime Minister
through the Chair to announce imme-
diate elections to the Mamil Nadu
Assembly. If the Government do not
announce it immediately, the people
of Tamil Nadu will have doubts re-
garding the credibilty of the statement
that democracy is said to be flourish-
ing now. Government says that they
have faith in the people's verdict: then
why don't the Government allow the
people of Tamil Nadu to give their
verdict? The present administration
may be a good one, but a popular. Gov-
ernment will be a better, and the
people of Tamil Nadu will give their
verdict for a better one,

There is no popular Government in
my State now. Therefore, I have to
talk about my constituency here. My
constituency, namely, Perambalur, is a
very backward area, it is a drought-
hit area. People belonging to the
Scheduled Castes and Scheduled Tribes
and backward classes are living in
huts. Human beings cannot live in
such huts. we should really be asham.-
ed of this. These huts are often des-
troyed by fire. So. the Government
should come forward with compre-
hensive plans to change these huts.
The drinkijng water problem is an
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enormous one. People have to go for
miles to fetch a pot of water. Protect-
ed water supply must be ensured. I
would request the Government to come
forward immediately with plans for
this purpose and also arrange for
execution of these plans immediately.
I would like to warn the Government
through the Chair that, if Government
do not make the necessary arrange-
ments to meet the basic needs of hous-
ing and water supply. I am afraid.
people would resort to revolutionary
methods.

I would request the Government to
allocate funds for 8mall and cottage
industries as it is a drought-hit area.

Regarding education, I would like to
express my viewg as I was a reputerd
teacher for ten years prior to my elec.
tion. The present system has negleci-
ed the essence of Indian culture. Gov-
ernment should try to help the teacher
to restore his nersonality in the educa-
tional set-up by means of suitable
methods. At this  ijuncture, I would
like to congratulate Dr. P. C. Chunder.
the present Minister of Education,
through the Chair, for his thinking on
reforming the secondary school system.
I would like to  suggest to the hon.
Minister of Education that autonomous
boards may be set up for Elementary,
Secondary and Collegiate education, so
that they can function without inter-
ference from the bureaucrats.

We should not forget that povertv
compels the parents to keep their chil-
dren out of school so that they can
work and supplement the family earn-
ings. It is a sorry state of affairs. The
Education Minister plans to employ
two million primary school teachers
and high school students for spreading
literacy in the villages where their
schools function., each taking on ten
illiterater. On behalf of the ANl India
Anna DMK. I congratulate the Edu-
cation Minijster for this concrete pro-
posal, ard I would request him to
have it implemented honestly.
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Regarding secondary education in
Tamil Nadu, the graduate teachers
are in two administrative wings, name-
ly, ‘A’ wing and ‘B’ wing. It was dis-
cussed elaborately with the former
DMK Ministers, but they did not take
any action for the unification of the
wings as they always iried to separate
the teachers for their political gains. 1
request the Education Minister through
the Chair lo do the needful to abolish
the separate wings of graduale Assis-
tants in Tamil Nadu.

The Acting President has noted in
his speech that {he family planning
programme which was implemented
last year has caused public anger and
reseniment. I would like to draw the
attention of the Education Minister
through the Chair that the teachers in
‘Tamil Nadu are made to bring family
planning cases. Thus, they are humi-
liated and they arc losing their pres-
lige and image among the public. They
are not allowed fo teach, but are com-
pelled to bring family planning cases.
On bchalf of our Puratchi Thaluivar
S4ari M. G. Ramachandran and our All-
India Anna DMK, I thank the acting
President for mentioning in the Ad-
dress that the family planning pro-
gramme will be pursued vigorously as
a wholly voluntary programme and as
an integral part of a comprehensive
policy covering education, health,
maternity. child care, family welfare,
women's rights and nutrition.

In his Address to T™e Juimt Session
of both the Houses, the acting Presi-
dent has observed that, in the economic
sphere, the Government is pledged to
the removal of destlitutton within a
definite  time-frame¢ of ten years,
Though it is not easy to achieve it
within ten years, I wish for it.

The farmers have been denied rea-
sonable and fair price for their pro-
ducts. I request the Government to
improve the conditions in villages—

for their betterment. Handloom
weavers must be given all sorts of
assistance,
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As we have already promised, our
All India Anna DMK  would support
the Government in all their construc.
tive and progressive measures.

*SHRI A. MURUGESAN (Chidam.
baram): Madam Chairman. on behalf
of All India Anna Dravida WMunne-
tra Kazhagcam, I rise to say a few
words on the Resolution seeking to
extend the President’s rule in Tamil
Nadu.

At the very outset, I would refer to
the regrettable omission in the Presi-
dent's Address to hoth  the Houses of
Parliament. I is unfortunaie, that the
Acting President in his  Address has
nol reiterated the solemn assurance of
late Pandit Jawaharlal Nehru. which
was scrupulously observed in letter
and spirit by late Lal Bahadur Shastri
and Shrimati Indira Gandhi, that Hindi
would not be imposed on non-Hind!
speaking people of our country. I
hope that at least the Home Minister
in his reply to  this  Debate would
assure us that Hindi would not be im-
posed on non-Hindi speaking people of
India.

The Acting President in his Address
has assured that his Government,
which swears by the name of Mahatma
Gandhi and which professes to follow
the footsteps of the Father of the
Nation, would give a pivotal place to
rural India in its scheme of economic
development. 1 am an agriculturist by
hirth and I am spending my life among
the agriculturists. There is a rroverb
in Tamil which says that, when the
agriculturist starts his calculations. he
will find that only the measure is
with him and nothing else. His grie-
vances are manifold. The Government
should arrange for the supply of im-
proved varieties of
tractors etc., at the appropriate time
and at reasonable prices. He dors
not get remunerative price for his pro-
duce. For the last one year, he is
undergoing untold indignities and his

seed, fertilisers, "
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labour is not honoured properly. The
President's rule in  Tamil Nadu has
stopped even the bonus of Rs. 10 per
bag being paid to him. Yesterday, the
hon. Minister of Agriculture of the
Government of India has. in his dis-
cussions with the State Agriculture
Minisers. pointed out that the agricul-
turists of the country would be paid
remunerative prices for their wheat,
paddy etc.. and as an incentive for in-
creased production they would be given
some bonus also. I welcome this
wholeheartedly. I need not say that
the agriculturists are the backbore of
Indian economy and as reffeatedly
pointed out by Mahatma Gandhi, un-
less their welfare is assured, the
nation’s welfare will be in jeopardy.

After the enactment of the law
liquidating rural indebtedness, the agri.
culturists are finding hard to get credit
fa(-ilitips for their operations. Before
the local money-lenders were shunted
out, alternative credit giving institu-
tions should have been established in
the rural areas. I do not mean to say
that the agriculturists live on loans
only. But, on account of the fact that
they are not getting remunerative
prices for their produce, they are per-
ennially in debt. Here lies the impor-
tance of having alternaflve credit in-
stitutions for them. This must be
done by tre new Government at the
earliest.

In most of the rural areas of
our country, drinking water is so acute
that the villagers walk many miles to
get drinking water. In particular. the
village women have to face this ordeal
throughout the year. In my district
this is a chronic problem. TUlundurpet.
Kallakurichi and other adjoininig areas
face drinking water shortage for so
many years now. The new Govern.
ment at the Centre must provide this
primary need of the people living in
the rural areas.

*The original speech was delivered in Tamil.
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The former Central Minister, Shri
C. Subramaniam gave an assurance
about the opening of second-cut mine
in Neiveli and here I need not empha-
sise the need for the setting up of
Thermal Plant there for generating
electricity needed for this purpose.
Electricity is required for bringing out
under-ground water and for so many
other important economic activities. I
request that this must be sanctioned
immediately.

In Chidambaram and Tanjore Dis-
tricts, which are known as the granary
of Tamil Nadu, the land which gives
three crops a year has become dry for
want of water. Even after the con-
struction of dams across Hemavathi
and Harangi the Karnataka Govern-
ment is not honouring the 1924 agree-
ment in regard to the sharing of Cau-
very water between Tamil Nadu and
Karnataka. If this water dispute is
not resolved forthwith, the gntire
Tamil Nadu is likely to become an
arid zone. The Janata Party Govern-
ment at the Centre must find an im-
mediate solution to this problem.

Our leader, Shri S. D. Somasunda-
ram, has in his speech referred to the
necessity of having representative
Government in Tamil Nadu as early as
possible. My leader Puratichi Thalai-
var M.G.R. and the national leader,
Shri J. P. has also emphasised the
urgency of having State Assembly
Elections. I request that immediate
elections to the State Assembly must
be conducted in Tamil Nadu.

Immediately after freedom, Mahatma
Gandhi stressed the role of Panchayats
in a democratic system and pointed out
that they should be vested with neces-
sary powers. In my capacity as the
Vice-Chairman of the Keerapalayam
Panchayat Union, Chidambaram Con-
stituency, I have felt the need for this.
I stress with all the force at my com-
mand that the Panchayats should be
vested with adequate powers so that
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the villages can geél the benefit which
they deserve.

At the end, I suggest that the follow-
ing programme of activities must be
undertaken in my constituency, Chidam-
baram. Construction of reveiment
belween Oratiur and Sakkangudi on
Vellar, Dairy and Poultry farms with
financial assistance {o run them, khadi
and village industries, increased sup-
ply of drugs and appointment of staff
in Chidambaram Hospital, enhance-
ment of wages to the agricultural
labour and their general upliftment,
protected water supply, street-lighting,
provision of house.sites and also
financial assistance to Harijans bauk-
ward classes for constructing houses,
improvement of roads, raising into a
post-graduate college the Government
Nandmar boys and girls High Schools,
Chidambaram.,

With these words. I  conclude after
thanking you, Madam  Chairman, for
giving me an opportunity to speak in
this House.

*SHRI K. RAMAMURTHY (Dharma-
puri): Madam Chairman, the people of
Tamil Nadu will regretfully welcome
this Resolution which seeks to extend
the President’s rule in Tamil Nadu by
another year. I say this because the
Prime Minister and the Home Minister
of the Janata Party Government, im-
mediately after their assumption of
high offices, assured that elections to
the Assembly would be held as early
as possible. Now this Resolution
seeking to extend the President’s rule
in 'Tamil Nadu might create an im-
pression in the minds of the people of
Tamil Nadu that the Janata Party
Government would hold Elections to
the Assembly only after Janata Party
becomes popular among the people of
Tamil Nadu.

This is my maiden speech and 1 have
chosen to speak in my mother-tongue
Tamil, For the past scveral years I
have been watching the proceedings in
this House. I get the feeling that the
established rules and traditions in the

- o |

*The original speech was delivered in Tamil.
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conduct of the business of this House
have gone to the winds. In 1957, In
this House, Shri E. V. K. Sampath
spoke in 'Tamil and secured this right
.of speaking in our mother-tongue I
this House. The late Pandit Jawahar-
lal Nehru gave a solemn assurance to
the non-Hindi Speaking people that
English will continue so long as the
non-Hindi speaking people waont.
This assurance has been implemented
till the Congress Government at the
Centre has scrupulously adhered to
the assurance of Jawaharlal Nehru.
Now we are ajraid of the future. Thc
Janata Party which has come to
power at the Centre js a conglomera-
tion of parties with different ideolo-
gies., It consists of Hindi fanatics
also—Jana Sanghis and Socialists.
These leaders 1n their tours of Tamii
Nadu have sown the seed of hatred
in the minds of the people of Tamil
Nadu. I would like to have g cate-
gorical assurance from this ' Govern-
ment that they would honour the
sacred and soiemn assurance of Jawa-
harlal Nehru that Hindi will not be
imposed on non-Hindj speaking peo-
ple, and English will continue so long
as they wish.

If what I have heard is true, then
it is g matter to be condemned by all
of us here. I understand that in the
Health Ministry non-Hindi knowing
officials are being thrown out. If this
is true, then the separatist tendency
which has died down in South will
get a fresh lease of life. This Gov-
ernment can allay the fears of the
reople of Tamil Nadu by reiterating
unequivocally the <o’emn assurance
of Jawaharla] Nehru jn regard to non-
imposition of Hindi on the people of
South,

PROF. DILIP CHAKRAVARTY
(Calcutta South): There will be no
imposition,

SHRI K. MAYATHEVAR (Dindi-
gul): The hon. Member is raising a
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very important point on behalf of the
people of Tamil Nadu but the hon.
Home Minister who is going to reply
to the debate is not listening to his
speech, I request him through you
Madam Chairman, to kindly note
down the pointg the Member is raising
and reply to them.

SHRI K. RAMAURTHI: The Act-
ing President’'s Addresg has been dis-
cussed in this House. Neither in the
President’s Address nor in the gpeeches
of the ruling Party members there
has been npo indication about the
ruling Party's economic programme.
“We will change the laws; the free-
dom of the Press would be restored;
all the detenues under MISA have
been released; the dreadful MISA
has been repealed’—thesg seem to be
the theme-song of the ruling Party
Members, What does this Govern-
ment propose to do for the 24 crores
of people not evep getting an income
of a rupee a day? Unfortunately in
the D.M.K. rule, Tamil Nadu has come
to the last position in the economic
map of Stateg in India. Maximum
number of people below the poverty
line are in Tamil Nadu. What is the
economic proztamme of Jano>ta Parly
Government for these people, I would
like fo know. The Ceniral Govern-
ment have given guidelines jn regard
to the standard acres as stipulated in
different land reforms laws enacted
by the States. It is strange that in-
spite of this, in Tamil Nadu the
minimum prescribed by the State is
higher than that stipulated in the
guidelines of the Central Government.
Under the President rule, at least the
State land reform law must be brought
on par with the Central guidelines.

After the liquidation of rural in-
debtedness, as per the 20-Point Pro-
gramme it was thought that the
moneylenders in Tamil Nadu would
have been decimated, After the
Parligmentary election it ig strange
that the moneylenders have come
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back to the surface. It is more asto-
nishing that immediately after the
Janata Government resume office in
the Centre, they have started pressu-
rising the poor people to give inter-
est dues and the loans, I wonder
whether they are the sponsors of
Janatg Party in Tamil Nadu and are
also sympathetic towards the ruling
Party at the Centre now. It j5s a
matter to be condemneq that with the
coming to power of Janata Party the
released bonded labour has again be-
come slaves, Naturally, the extension
to President’s rule in Tamil will not

give satisfaction to the people of Tamil
Nadu.

As pointed out by the hon. Mem-
ber, Shrimatij Parvati Krishnan, drink.
ing water is so acute a problem in
Tamil Nadu that even if you are
prepared to pay money you will not
get drinking water. In my constitu-
ency, Dharmapuri boring wells have
been dug, tanks have been- desilted
and underground water is being ex-
ploited. Still the people are suffer-
ing for want of drinking water and
they have to go four or five miles for
it. Dharmapurji has been declareq us
a backward area and yet nothing has
so far been done to provide drinking
water to the people. Shrimatj Parvati
Krishnan pointed out to many hun-
dreds of lock-outs and lay-offs in the
industrial sector of Tamil Nadu. The
Plantation workers are not getting
their dues according to the Plantation
Workers Act as well as the minimum
wages as per the Minimum Wages
Act. The wages of labour are being
denied. For the past four months,
the Glass industry workers in Salem
have been denied their wages and un-
employed due to the illegal closure.

This should be looked into by the
Central Government as Tamil Nadu
is directly administered by it.

Before I conclude, I would styess
that elections to the Assembly must
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be held forthwith in Tami]l Nadu. I
thank all the hon. Members for hav-
ing heard my maiden speech in Tamil
patiently ang conclude with the hope
that a Notification regarding Elections
to the Assembly in Tamil Nadu would

soon be issued by the Central Gov-
ernment.

SHRI MOHANARANGAM (Chen-
gaipattu): Madam Chairman, I am very
thankful to you for having given me
the opportunity to express my views
and my feelings on the extension of
President's rule in Tami] Nadu.

Tamil Nadu is now ruled by the
officials acting in the name of the
Presideni. We have been asking them
to conduct the elections for the State
Assembly for the past one year and
elections to the municipaiities for the
past 5 years. Municipal elections were
conducted in 1969. The period expir-
ed in 1972. We asked for Municipal
Elections in 1973. The period was
extended to 1974 and then again 1o
1975 and 1976. Yor the past few years
we have bren asking for Municipal
Elections to be held. We have been
asking for elections to be held to the
Panchayats, Panchayat e¢lections were
held during the year 1970. The period
expired during the year 1975. The
then Chief Minister Mr. Karunanidhi
told us that elections will be conduct-
ed within 6 months, After 6 months
he again said that this will be can-
ducted in another 6 months. After-
wards, that Government was dismiss-
ed. For the past one year we have
been asking our President to :onduct
elections for both municipalities end
panchayatg but no step has been taken
so far. 1 hope that necessary steps
will be taken by the concerned autho-
rities now,

With regarq to the Film Industry,
under the regime of Mr, Karunanidhi
the entertainment tax was increased
to 65 per cent. This was done just to
reduce the political popularity of
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Mr. M.G.R, who js our leader, Mr.
Karunanidhi increased the tax to 65 per
cent in Tamil Nadu whereas the tax is
40 per cent in Andhra Pradesh and
35 per cent in Karnataka. You cun-
not see anywhere in the whole of India
any State where it has been increased
to 65 percent as it has been increased
in Tamil Nadu. That was done cnly
to reduce the popularity of Mr. M.G.R.
who is our leader.

With regard to language issue, I re-
quest the Prime Minister to give a
categorical assurance on the floor of
the House that Hindi will not he im-
posed on the people of the non-Hindi
speaking areas. Pandit Jawahuivlal
Nehru had given thig assurance. DBut
what we find is that from Fiftnh Stan-
dard onwards Hindi is being imposed
on the students of Tami] Nadu. I re-
quest the Prime Minister through the
Chair, to give this categorical ussu-
rance that Hindi will not be imposed
on the non-Hindi people. Immediate
instructions should also be given to
non-Hindi speaking States not to
compel the students to learn Hindi.
With regard to language, I wish tn
point out that our State is not like
any other State. We have ot our
own rich literary traditions, We liave
a hoary past and a rich language in
which our poets have given sermons
and scriptures. We want that cyual
statug should be given to our 'anguage
on piar with Hindi. Improvement of a
language should not be at the cost of
another language. So we want all
importance to be given to our langu-
age.

AN HON. MEMBER:
vou speak in Tamil?

Why don't

SHRI MOHANARANGAM: If 1
speak in 'Tamil language, the Members
and the Ministers will pnever be able
to understand that. That is why 1
am speaking in English which is an
international language. (Interrup-
tions)

MR. CHAIRMAN: You may carry
on.
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SHRI MOHANARANGAM: Madam
Chairman, after the election was gver,
in our State, the A.LLD.M.K. volun-
teers were beaten up by the D.M.K.
volunteers with the help of the police
force. 1 do not know why the Junta
party hag joined hands with this dis-
credited and corrupt Chief Minister,
Shri Karunanidhi in the election. That
is the reason why the Janta party kas
not even got half a dozen members
out of the forty from the Tamil Nadu,
(Interruptions).  Shrimati Indira
Gandhi never joined the D.MK. You
were talking about the 1971 election.
Our leader, M.G.R., was in D.WM.K. at
that time and Shri Jagjiwan Ram was
in the Congress. Now, the entire
political force is in the hands of
M.G.R. in Tamil Nadu. Certain things,
Madam Chairman, were intimateq to
the concerned authority to rectify
during the regime of Shri Karuna-
nidhi. There were some officers who
had no political affiliations were act-
ing and doing certain things according
to rules. As a result, some ¢f the
high officials were e¢ven suspended ang
dismisseq or they were asked to retire
voluntarily. T shall give here <come
instances. Somg officers of the 1'emil
Nadu Government were asked to
retire voluntarily. 1 askeq the con-
cerned authorities to take steps to re-
instate those officials who were com-
pelled to retire voluntarily in ‘lamil
Nadu Government. All the time 1
had been asking the Governmen: to
take necessary steps in conducting the
elections not only for Assembly but
also for Municipalities and Panchayats
Boards. We¢ only want that the en-
tire administration of my State shoild
be run by a properly elected (Govern-
ment and not by the officers under the
President’'s Rule.

DR. HENRY AUSTIN (Ernaku-
lam): Madam Chairman, 1 support
the resolution moved by the hon,
Home Minister seeking another term
for the President’s Rule.

While supporting this Resolution, I
would like to point out with anguish



207 Re. continuanice in force

[Dr, Henry Austin]

the fact that the great State of Tamil
Nadu is bereft of a popular govern-
ment. for reasons well known {0 every
henourable member of this House.
The sad circumstances under whieh
the previous regime had to be remov-
ed by the Government still brings in
our ears. The decision of the then
Government has been subseguently
justified beyond any shadow of doubt
by the recent Lok Sabha elections,

This clearly showed that the en-
deavour to detach a part of our coun-
try from the national main-
stream by trying to create a cess-pool
of reaction and limited loyalty will
not be tolerated by the people of our
country. Despite the fact that they
have got great cultural achievement
and despite the fact that they u1e
guideq by certain cultural rejuvona-
tion and regeneration in recent ears,
still, they are proud of the aational
heritage of our country. The recent
election is a paositive proof of a new
resurgence, of nationalism and desire
to make our country great and Lo
make their culture part of the com-
posite culture of our great country.
Sir, 1 do not want to make a long
speech here, But, 1 would like to say
that the experiment, the devise, taken
by the previous Government in con-
stituting a Committee of Members of
Parliameni to advise the Admiaisira-
tion run by the President was a very
good move, 1 hope that the Home Minis-
ter will look into the possibility of re-
constituting the Committee for what.
ever period the President’s Rule n:iey
subsist as an interim measure. (Inter-
Tuptions)

CHAUDHURI CHARAN SINGH:
Do you want the holding nf the elec-
tions as early as possible?

DR. HENRY AUSTIN:; I am rnot
referring to the clections 10w. Of
course, I welcome the statement of
the Prime Minister regarding early
elections. There was a consultative
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Committee of Members of Parliament
to advise the Tamil Nadu Administra-
tion under President’'s Rule whica was
prasided over by the Home Minister.

That Commillee was of great help
in making the necessary suggestions
and, perhaps here, the reviving ot
such a Committee would be helpful.

Sir, one of the reasons for my parti-
cipation in this debate is highlight the
existing severe drought conditions in
Tamil Nadu. Sir, in the areas that I
visited a few months back the scarcity
of essential commodities and parti-
cularly that of drinking water is very
acute. It is a very bad situation in-
deed. Of course, the previous Ad-
ministration had been helpful in bor-
ing 6,000 bore-wells but I am very
sorry to say that the maintenance
work has been necglectful and n.any
of these wells are in disuse now, This
is a serious situation which might be
attendeq to.

Sir, in Karur, Chengalpatliu and
other areas the handloom weavers are
facing a very scrious problem 1a as
much as that they cannot find a mar-
ket for their produce. They have
been in this handloom industry for
ages and the goods produced in those
areas have a acquired g certain gtén-
dard. But today because of neglect
thousands of people—if not lakhs—-ure
suffering and the Administration
might take adequate interest or devise
measures to relieve the workers in-
volved in this large industry from this
situation of unemployment and pfssi-
ble extinction of this industry.

Sir, another serioug situation that
obtains in Tamil Nadu js the fact that
many mills jn Coimbatore and Madu-
rai—centres of textile industry—are
running sick. I think about eight or
nine mills have already beep Aeclared
sick mills and Government—as I am
told—has only decideq to take over
one sick mill. It is a very dad situa-
tion. If the textile industry comes
into bad days, then it wil]l affect our
whole economy.
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Now the thing which interestg not
only the peopie or ‘rami Nadu
but also the people of entire South is
the completion of Jammu—Kanyaku-
imari railway line. The railway line
has already peen extended uptu Jam-
mu angd only certain missing links are
there in the South. I do hope the
hon. Home Minister, who takes up
matters seriously, will look into this.
Though I know it is not directly under
his control.

Apgain, Sir, there has been °reat in-
terest—both in Kerala ang Tamil
Nadu—for starting g railway line
connecting the ancient city of Maduraij
with the developing port of Cochin.
Sir, I reprcsent Cochin. It is in my
constituency. 1 think certain survey
has aiready been undertaken and 1
do not know what ils present siige
is. Thig railway line would also ¢re-
ate facilities for the development of
tourism bhecause hundreds of {forei-
gners are coming to Madurai to see
the Madurai temmples and also to
Cochin. On the way is Idikki where
we have the giant hydro-electric pro-
ject. Nearby we have also a great
game sanctuary at ‘Thekkady. All
these places could be connceteq if this
railway line from Cochin narbour to
Maduraj is started. This will throw
open the hinterland of Tamil Nada to
Cochin Harbour,

Now, another thing I have noticed
in my recent tour to Tamil Nadu is
the tremendous scope for development
of fisheries, On the Kecerala “oast, as
is well-known, there has been a great
blue revolution since 1952, 1 had
also g part to play in initiating this
great blue revolution which hag re-
volutioniseq the coastal Kerala, It
has now spread to some other coastal
States also. Tamil Nadu offers tre-
mendous potential for the develop-
ment of fisheries,

One of the nine fish breeding cén-
tres of the world, as marine biologists
have pointed out, lies hardly abou*
800 kilometres of the coast of Tut:.
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corine on the coromondal coast. Accord-
ing to marine biologists, if you exploit
the polentials of Wadge Bank as it is
named after a German biologist in the
later part of the 19th century, we will
have fed the entire South and South-
East Asia by high protein food, sea-food
of various kinds. Today the sea-food
industry is catching up and in Kerala
alone we have exported in the course
of the last year about 350 crores of
rupees worth shriinps and other fiozen
sea-food in foreign exchange. Kerala
coast is nothing when compared to
the great Wadge Bank and in the
Sixth Five Year Plan we are planning
to have what we call deep-sea fisling
and ‘l'amil Nadu offers much more
than Kerala andg other coastal States
for the development of fisheries,
through deep sea fishing,

Sir, I have said enough. ] would
like to sayv that a fresh wind is blow-
ing in Tamil Nadu. I told this to
my friends in the North when I met
them some time back i the AICC or
in the Parliament itself. They used
to ask what was happening in Tamil
Nadu-—-why so much of provincialism,
chauvinism and limited loyalties were
foster¢d there.

MR. CHAIRMAN: The time is up.

DR. HENRY AUSTIN: One more
minute, Madam. So, that phase seems
to be over and every one should be
proud of it. Of course, people of
Tamil Nadu and the South in general
are proud of their culture and their
heritage, but we always considered
those cultural achievements ag an
integral part of an integrated whole—
the composite culture of India. To-
wards this end wc have beepn striv-
ing and we are glad to say that this
desideratum has excited a lot of peo-
ple ip our country. Let us stand for
the unity of the country and in the
procesg let us also throw more em-
phasis on the development of the
south and satisfy the aspirations of
the people of Tamil Nadu in parti-
cular and the entire south in general.
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SHRI S. NANJESHA GOWDA
(Hasan): Madam Speaker, hon. Mem-
ber,

AN HON. MEMBER: No, Madam
Chairman.

SHRI S. NANJESHA GOWDA: 1
am a new Member. I am new to
parliamentary affairs also. So, kind-
ly bear the mistake of mine.

Now, I am gpeaking in support of
the Resolution already moved. Many
of my friedns, Sir, have spoken many
things. I also want to say something
about what happened in Karnataka.
About Tamil Nadu, I sharg the feel-
ings of all Tami] Nadu friends. There
is no doubt wbout it.

Regarding Karnataka also, 1 want
to say something because 1 had no
opportunity, in gpile of requests, to
speak on any occasion previously.

MR. CHAIRMAN: You
speak on Tamil Nadu.

should

17.00 hrs,

SHRI S. NANJESHA GOWDA: 1
must speak only on Tamil Nadu?
But I observed that many fiiends
spoke beyond the subjects every time.
As a new Member, kindly give me
the opportunity to say something.
As my friends already gaid, in
Karnataka there are po elections for
Taluka Boards and Panchayais and
all those things for the last 8 years.
On this occasion, I request, through
the Chairman, this honourable Gov-
ernment to conduct electiong to those
august bodies fairly and honourably.
Regarding the last elections, I want
to say a few words. My friend
Lakkappa comes from Karnataka, from
a constituency which is adjacent to
my constituency. He says that peo-
ple came in @ procession to vote for
Congress. He also says that the Con-
gress has done a lot in the past
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thirty years. He has forgotten that
before 1971 he was saying (uite the
opposite; let him say what his feel-
ings were then and what he was
doing before 1971. He used to fight
like g tiger and criticise the Congress.
(Interruptions) 1 am gorry to say
that he has become a circus tiger
during the last 18 months during
emergency just as the circus tiger is
being controlled by somebody else,
he was controlled by somebody else.
On Karnataka elections and other
things sp many persons spoke about
north and south, about regional feel-
ings, communal feelings, etec. 1 do
not think that it is a healthy fea-
ture.... (Interruptions) In s0 many
constituencieg people did not coire in
procession; they were not in love
with the Congress. I know that
people were paid in some constitu-
encieg for coming in processions. So
many ministers have spent so heavily
for elections; they took advantage of
the poverty of the people. One
Minister spent lakhs and lakhs in
my constituency. That money is cor-
rupt money, black money. 1 have
got records to show that he amassed
corrupt monely. Here is the report
of the Public Accounts Committee of
the Karnataka legislature. The Com-
mittee consists of 10 Congress MLAs
and 5 opposition MLAs and the
Accountant General. In 1974-75 they
submitted this report to the Gov-
ernment of Karnataka; this 1s a una-
nimous report; ten Congress members
and 5 opposition members sat with
officers of the government and exa-
mined the records and they put on
record what has been proved and
they give the details of all the scan-
dals and then they give their final
conclusion and I shall read from that
for only one minute. It is true that
money was looted. Now, he is a
Minister in the present Government.
He was the President of the Karna-
taka State Co-operative Marketing
Federation. The charges are framed
against him by the Congress Party
people themselves. In this connec-
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tion, I will read out the relevant
portion of the Public Accounts Com-
mittee Report of the Karnataka Gov-
ernment. (Interruptions). As per
the report of the PAC, jt is stated
th‘at Shri Srikantiah wwas the Presi-
dent of the Karnataka Co-operative
Marketing Federation. I will recad
out the relevant portion at pages
261-62:

“Ad hoc decision of the DPresi-
dent to transport . fertilisers to
Belgaum from Bangalore instend of
from Hubli contrary to the advice
tendered by the officerg in  July
1970 that causing a loss to0 the tune
of Rs. 73,000....”

Then, there are other items involving
Rs. 1.5 crores by defrauding by the
same person. 1 will take up this
matter on some other gccasion  as
time is limited. Thank you.

SHRI R. KOLANTHAIVELU (Tiru-
chengode): Madam Chairman, Presi-
dent's rule in Tamil Nadu has lLcen
extended. But now the peopie are
unable to send their representatives
to the State Legislature. The people
are unable to express the difficulties
faced by them through the medium
of Legislature. The people are as
a whole in practical difficulties be-
cause they are not able to get their
grievances redressed through their
elected representatives. On behalf of
the All India Anna D.M.K. I plead, on
the floor of the House, that the elec-
tions to the State Legislature should
be conducted at an early date. Now,
there wag a system adopted by the
erstwhile Chief Minister of Tamil
Nadu—the mass contact system. Thig
does neither good to the people nor
to the Government. I would say
that this system should either be
followed in its true sense or it should
be dropped. By taking advantage of
the President's rule, the DMK.
power-mongers are threatening the
public endangering their life and secu-
rity. During the regime of the Dl\f[K
Government, the party peovie tried
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to engage the Government machinery -
for their own personal ends. ‘Ihe
police are indirectly supporting the
DMK rowdy elements and some of
the Anna DMXK. volunteers have
been threatened and beaten up. On
top of it, the police registered cases
against the Anng D.M.K, volunteers
and not the DMK volunteers. This-
fact was brought to the notice of the
I. G. of Police by the Anna DM.K.
leaders. But sg far no action has
been taken by the Police I would
request the Government to look into
this matter seriously and take neces-
sary steps immediately so that justice
is done to the aggrieved persons of
Anna DMK, There are some pend-
ing cases against the DMK leaders
and thosc cases should be expedited.
I would request the Government to
tuke suitable steps to implement the
pending public work schemes that
have been left undone by the previ-
vug Government. In many parts of
constituency in Tami] Nadu, there are
no village link roads. I request the
government to look into the matter.
Only when the villages are linked k)
proper roads, educalion will improve.
In my constituency most of the vil-
lages are not at all connected by
roads. So, the children find it very
difficult to go to school. So, I request
the government to take steps to
construct link roads ag soon as possi-
ble in an economic wmay.

In Tamil Nadu, thg farmerg have
to deposit huge sums to buy a tractor
by way of loan. This amount should
be reduced. We know that this gov-
ernment is mainly for the yplift of
the poor sections of -‘the people and
we hope that th, water problem in
the villages will be solved. Certain-
ly we lend our cooperation and sup-
port in eradicating poverty in the
country if the will of the people is
duly respecteq and really weighed.

On the floor of this House, I re-
quest the government to expedite the
execution of the work on the Salem
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Steel Plant. The inter-State water
dispute also must be settled as soon
ags possible. The Kalpakkam atomic
power station has been pending for
a long time. Thig must be looked
into. The Tuticorin therma] plant
also should be given due considera-
tion and the government must take
suitable action.

With these words, I conclude my
maiden speech.,

*SHRI A. V. P. ASAITHAMBI
(Madrag North): Mr. Chairman, | am
grateful for this opportunity being
given to me to participate in the
discussion on the Resolution seeking
to extend the Presidents rule in
Tamil Nadu. So far as my party,
the Dravida Munnetra Kazhagam, is
concerned, there can be no iwoc opi-
nions about the need for holding
elections to the Assembly in Tamil
Nadu at the earliest. In 1975 State
Conference of D.MK. we demanded
that along with Parliamentary elee-
tions the elections to the Assembly
also must be held, The former Cen-
tra] Government held the Assembly
Electiong in Kerala. But they were
hesitant to order Assembly elections
in Tamil Nadu because they were
inhibited by the fear that the Con-
gress Party might not be able to
win the elections in the State. The
D.M.K. would welcome unreservedly
any time the Assembly elections in
Tamil Nadu.

It is necessary for me to analyse
here the background and the basis on
which the President’s rule was im-
posed in Tamil Nadu. This House
must know that the duly elected
D.M.K. Government was in power in
the State. In 1871 General Elections,
the Congress Party was having alli-
ance with D.MK. and through its
influence and support the Congress
Party could get ils members elected
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to the Lok Sabha and also to the
Assembly.

On June 12, 1975 the Allahabad
High Court set aside the election of
the Prime Minister Shrimati Indira
Gandhi to Lok Sabha. Immediately,
our DMK. President, Dr Kalaignar
Karunanidhi, declared that Shrimati
Gandhi must step down in order to
set up firm democratic traditions in
the country. 'This annoyed Shrimati
Gandhi and she started nurturing her
desire to dismiss the D.M.K. Govern-
ment jn Tamil Nadu. On June 25,
1975, the Emergency was proclaimed
all over India, and all *he national
leaders were put behing bars. On
27th, two days after the declaration
of the Emergency, the D.M.K. Exe-
cutive Committee passed @ unanimous
resolution demanding the revocation
of Emergency and the release of all
national leaders. The D.M.K. was
the first politica] party 'o pass such
a resolution. Naturally, Shrimati
Gandhi’s desire to dismisg the D.M.K.
Government became a determinafion.
On the basis of a Petition submitted
by Shri M. G. Ramachandran, who
parteq company with D.M.K. in 1972,
on January 31, 1976 the DM.K. Gov-
ernment—a majority party Govern-
ment in the State—was dismissed
unceremoniously. Even the Governor
of the State was kept in darkness
about this unholy act. An illegal and
anti-democratic act was perpetrated
with least compunction.

Many of us were arrested forthwith.
From January 311976 the Police
was hounding and hunting the DMK
members. From February 1, their
efforts intensified and 20,000 DMXK.
workers including many leading
lights of the party were taken finto
custody. Under MISA [2000 Jpersons
were arrested. Many prominent
leaders of D.M.K. were put in Madras
Centra] Jail. They were put in the
Cell in 9th Block where leprosy

*The original speech was delivered in Tamil.
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patients had been kept. On Feb-
ruary 2, at about 7 PM., we were
faken away from our rooms along
with other criminals gnd we were all
cruelly beaten. Shri Chitti Babu,
a former M.P. from DMK, Ilater

succumbed to the injuries sustained
in this beating. Another worker,
Shri Balakrishnan died in Madurai

jail as 3 consequence of such atroci-
ous action on the part of the police.
The Jail Superintendent could not
have by himself done this. He was
instigated by a Central Minister for
the purpose of instilling fear in the
workers of D.M.K. Shri Om Mehta,
the Central Minister, is reported to
have encouraged the Jail Superinten-
dent in this atrocity. T demand that
a parliamentary inquiry should be
ordered immediately in the dispicable
conduct of this Central Minister,

After the imposition of President's
rule. Shrimati Indira Gandhj visiled
Madras and she wag: gracious ¢nough
to announce publicly that water from
Krishna river would be brought to
Madras as if it could be done in a
fortnight. One year has gone by
after that and till now not even preli-
minary talks have been initiated with
the Andhra State Government for
this purpose. Is it not a deliberate
deception practised on the gullible
people of Madras?

The hon. Member from Kerala
referred to the need of nourishing
national integration. It has been
misconstrued that the D.M.K. preaches
separation. ] have to stale wilh all
the force at my command 1{hat the
D.M.K, is not a party precching sepa-
ration. It seems 1o be the other way
round. Shri C. Subramaniam in his
speech on the floor of this Ilouse
spoke glibly about the patfern of vot-
ing in the Parliamenfary elections—
North voting for Janaia Party and
the entire South voting for the Con-
gress. Inspite of the Allahabad High
Court's stigma on her. if only Shrimati
Gandhi had won in the elections, with
the majority she has from South. In all
probability she might have declared

‘Tamil Nadu
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a separate South India and berome
its Prime Minister. D.M.K, has been
preaching for more than three deca-
des the need for national integration.
There is no South or North and India
is one countrv. D.M.K. has unflinch-
ing faith in this.

It is being bandied about that there
should be a stable Central Govern-
ment and then only the inter-State
disputes could be solved emicably. Has
Cauvery  water dispulte hetween
and Karnataka been
solved though there is & stable
Government at the Centre for the
past  thirty years? Has the
Pandiyar Ponnampuzha dispute bet-
ween Tamil Nadu and Kerala been
solved though the Congresg Party has
been in power at the Centre for the
past three decades uninterrup*edly?
Devaraj Urs Ministry and Achutha
Menon Ministry in Karnataka and
Kerala respectively were toys in the
hands of Mrs. Gandhi. Even then
these disputes have mot been solved.
None can touch the unity of the
country and none can show his evil
designs on the integrity of India.
India should be and will become a
greal power in ‘he comity of rations.

North India is afflicted by floods
with monotous regularity. Similarly
there is recurring drought in South.
In order not gnly to solve this twin
problem but also to foster national
integration, river Ganga must be
linked with river Cauvery. Some
people have expressed fears about the
enormous sum needed for this purpose.
But once in this very House, Dr. Ram
Manohar Lohia has referred to the
need for the creation of a land army.
We have got more than enough man-
power in this country. The labour
employed for digging canals in diffe-
rent States can be given food and
clothing. They can be assured of 4
acres or 5 acreg of land on the banks
of canals dug by them. Naturally
they will work with all their enthu-
siasm. Besides solving the problem
of unemployment, irrigation and
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agriculture will also get g filip by
this arrangement. The Janata Party
Government should pay attention to
this scheme in all seriousness.

In Tamil Nadu two MISA detenues
died in prison. Many hundreds must
have died in North Indian. I suggest
that all the bereaved families must
be given a life pension of Rs. 1000
a moth by the Central Government,
Then only we will he doing our duly
by the dead.

It is expected that the President's
rule must be impartial and honest.
But in Tamil Nadu during President’s
rule corruption and malpractices
have multiplie§ beyond imagination.
The Congress people have secured
pousitions of profit during Prosident's
rule. The former Congress Minister,
Shri Ramaya has become the Vice-
Chairman of Planning Body of the
State. The former Minister, Shri
Rajajram  Naidy has become the
President of the Housing Board.
Even after the ignominious defeat of
the Congress Party jn the recent
elections they are clinging to their
seals. Either they must themselves
resign or they must be pushed out by
the Central Government.

Many have referred to perfidious
role of the Governor of Tamil Naduy,
Shri Sukhadia, who is reported to
have resigned. The Congress Mem-
bers reem to have become his staunch
defenders in this House. It s
rumoured that he is likely to become
the President of the All Indian Natio-
nal Congress. At the time of
elections, he went from village to
village and compelled the leaders of
villages ang their followers to vote
for the Coneress Dr. Handa. a promi-
nent sunporter of the Congrezs, has
attacked his activities during the
electlon. An inauirv must be order-
ed bv the Central Government in re-
gard to his role in the recen® elec-
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tions D.M.K. wholeheartedly wel-
comes elections to the Assembly
in the State and the Central Gov-
crnment must conduet this at the
earliest.

With these words, I conclude my
maiden speech.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): Mr. Chairman, this
Resolution for the extension of
President’s Rule in Tamil Nadu, 1
appreciate, is inevitable. But, at the
same time, I will join the previous
speakers in urging that the clections
to the State Legislature must be held
as early as possible, and the elections
should be as fair and as free as pos-
sible. The people must be allowed
to have a government of their own
choice, without any interference from
the Centre. This will he the test
before the people of Tamil Nadu for
the new Janata Government i Delhi.
The verdict passed by the people of
Tamil Nadu recently durinz tne Lok
Sabha elections is clear. They have
rejected the DMK, and they have
also rejected the Janata. That i is
why the previous speaker, my este-
emed friend. Shri Asai Thambi, was
so sober in this House. He was wax-
ing eloaquent about nationa] unity.
about linking Ganga with Cauveri, 1
have no hesitation in supporting him
in that demand. They have at least
now becoma wise after thier defeat.
Tf tha DMK had not been defeated,
whether Chaudhuri Charan Singh is
sittine here or Shri Morarii iz sitting
hara or Shrimati Tndira Gandhi is
<if{fing here. nothing can prevent them
from fomenting, seperatist and
chauvinist slogans. T am mnroud that
my partv and ths all India Anna
DMK stond in the forefront in fight-
fne ~eainst their separatist policy.

SHRY AT P AGATTITANMRAT . With_
a1f the heln of ADMK these peonle
could not come here.

SHRT M. KATLANASUNDARAM:
He was narrating in this House the
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sufferingg undergone by the DMK
people after the dismissal of their
Government. Some of them may be
true, or may not be true; I am not
prepared to challenge them., I would
sympathise with them, if they have
suffered, because I would not support
any action like that. But, may I ask
Shri Asaithambi whether he has for-
gotten all the things that were done
during the regime when his party
was in power. How many political
murders took place then? Do not try
to hide those factg from this House.
The days of misleading this House
are over. There was a time when 22
members belonging to that Party
were sitting here, the most eloquent
and very effective speakers. All their
top leaders like Karunanidhi, An-
bazhagan, Neduchezhiyan, were free
to campaign as they liked.

SHRI A. V. P. ASAITHAMBI:
What about Shri Manoharan?

SHRI M. KALYANASUNDARAM:
All the details which the hon. Mem.
ber, Mr. Asaithambi. mentioned here
in this House were placed before the
people. But the people rejected them
and gave a clear verdict in favour of
the progressive alliance and the
policy pursued by the alliance. This
is what the Government here should
take note of. Do not play with the
mood of the Tamil Nadu people. For
the first time after nearly 15 years
the people of Tamil Nadu have joined
the mainstream. The Janata wave is
there in a different way. Please listen
to my point seriously. I have no poli-
tical motive. I am only trying to place
some facts before this House for the
consideration of the new Ministers.
After the formation of this Govern-
ment, the DMK is more jubilant
than even the Janata Party ijtself.
They are celebrating the victory in
the hope that thev can hide them-
selves or seek sheller for their crimes.

Secondly, all the blackkmarkteers
and hoarders have become very ac-
tive in the past one week. What has
happened to cement? The fixed price
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of cement is Rs. 19.20, but you cannut
get a bag of cement anywhere in
Tamil Nadu for less than Rs. 30 or
Rs. 31 now. This is the position to-
day. 1 challenge anyone to contradict
me. Thousands of building workers
are unemployed. I have visited im-
portant centres for two days. All
private constructions have come to a
standstill. Cement is not at all avail-
able in the open market.

Yarn, especially of coarse variety,
used for making carpets, bedsheets
and towels, has shot up by 50 to 60
per cent in the course of one week.
It is not available in the open market.
Thousands of handloom weavers are
starving for want of yarn. Such
thingg are happening. The prices of
edible oils, pulses and other essential
commodities have shot up. The whole-
sale traders think that their Raj has
come and that they will be free to do
whatever they like. In your anxiely
to undo everything that was done
during the Congress regime, please
do not undo the good things that they
had done. One good thing that they
did was to remove DMK from power
and to appoint a Commission of En-
quiry. Some other good things have
also taken place by way of imple-
menting the 20-point programme,
especially giving relief to the rural
poor and cultivating tenants.

Today, drought conditions are very
serious in my State. Even the Cau-
very delta is drought-aifected. Three
lakhs of acres have remained fallow
for three years consecutively. 'The
Janata Party leaders are believers in
national unity. If you want to pre-
serve the unity of this country, bring
the people of Tamil Nadu into the
stream of national reconstruction so
that we may build a new India.
Whatever may be our political atti-
tude towards this Government, we
will not be wanting in our efforts for
rebuilding and restructuring the
national economy of our country.
Please take this point seriously,
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If the Cauvery water dispute was
not settled earlier, if the Krishna
water does not come to Madras, I will
not blame the former Central Gov.
ernment alone, because the DMK
Government was the main culprit.
Because the DMK was in power, it
could not come. Mrs. Gandhi did not
announce the decision about the
Krishna water suddenly on 15th
February. It was there in the Gul-
hati Commission’s report ten years
ago. When Mr. Sanjiva Reddy was
the Chief Minister of Andhra Pradesh,
it wag settled that Krishna water
would be available to Madras for
drinking purposes, That was settled
ten years ago.

It is nothing new. The DMK Gov-
ernment failed when they were in
power. What is their rcal demand.
How does he cxplain their attitude
regarding the State autonomy and
Joint Government at the Centre?
They are still pursuing this demand.
In Coimbatore, in December 1975,
did he not say that if there were
eleciions, Mr. Karunanidhi will be the
Chief Minister and if there were no
eleclions, then Mr. Karunanidhi will
become the Prime Minister. Is he
going to become the Prime Minister
of India.? Is it not a vailed threat to
separate thc State?

The drought conditions are very
serious there. I would request the
Government to send a team there
to study the whole thing. Some
lasting benefit must be given. The
water table is going below, because
there is no water in the river. In the
non-delta area, it has gone very low.
We are in a very wunfortunate posi-
tion. The whole of Tamil Nadu is
bleeding due to this nusery. There
is no drinking water available in
many villages in all the districts of
Tamil Nadu. There the sand is so
hot and so dry. That is the position
of the Tamil Nadu area. Kindly show
some mercy to Tamil Nadu. Please
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do not view their problem from a
political angle. Please send a team
there immediately so that they may
study the whole thing and give them
relief immediately. If the Centre
gives adequate relief and earns the
good will of the people of Tamil Nadu
1 will have no political jcalousy on
that.

Recently, there was a railway acci-
dent. The Government is being mis-
led here. When 1 was speaking on
the Railway Budget, there was an
assurance that the Minister will be
very vigilant and he will be able to
control even the Railway Board.
What is the position? Doeg anybody
know how that accident took place?
Does anybody know the real cause
of that accident? West Coast Ex-
press Train was running at a high
speed. When it was passing through
Sevoor station, suddenly, the bogies
got derailed and so on. What hap-
pened to the passengers and the rail-
way workers who were sitting by the
side of the cabin. Thirty people
must have been killed. The railway
authorities said that only six people
were killed. Today, they have in-
creased the number to nine. Even
today, they are pot able to tell the
truth about the accident. What kind
of enquiry is taking place. The en-
quiry is there to suppress the facts and
hide the causes of the accident. There
was a warning when the train was in
Salem. that is 150 miles away. The
driver again reminded that somco
peculiar noise was being heard. One
of the parts of the coach slipped down
and was caught between the wheels
when coaches derailed, one after
another and capsized.

I would request the Government
to hold a proper enquiry into the
causes of the accident. The enquiry
by the railway inspection officers is
not proper; it will not give you the
truth about the accident. If you want
to get at the truth in the interest of
the nation to avoid such accidents in
future, you must hold a proper
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enquiry. Our railways have got a
proud record in the matter of acci-
dents.

i

Late Shri Lal Bahadur Shastri had
given ug an example. He was not
responsible for that accident. The
natural causes were there. But till
he resigned.

AN HON. MEMBER: What about
Mr. Alagesan?

SHRI M. KALYANASUNDARAM:
Let us emulate the example of Mr.
Lal Bahadur Shastri, not of Ar.
Alagesan.

SHRI O. V. ALAGESAN: On a
point of information....

SHRI M. KALYANASUNDARAM:
I am not yielding. Two Members
cannot speak at the samec¢ time. He
cannot interrupt me. 1 will not allow
him to interrupt me.

SHRI O. V. ALAGESAN: Who i3
he to allow or not allow me to in-
terrupt It is for the Chair. Sir. on
a point of personal explanation.

MR. CHAIRMAN: Since you have
referred to him, let him explain.

SHRI O. V. ALAGESAN: 1 placed
my rtesignation in the hands of the
then Prime Minister, Mr. Nehru. He
advised me not to be hasty. He said.
“Mr. Lal Bahadur Shastri has already
resigned. You do not resign.” So,
on the advice of that great leader, I
did not press my resignation. Let the
House know it.

SHRI M. KALYANASUNDARAM:
I want a thorough inquiry to be made
into that accident. You send a senior
officer from the Railway Board and
the State railway officer, You also
depute some genior officer from the
Home Ministry. It is welcome. Tet
there be a proper inquiry to find out
the real causes of the accident so that
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proper lessons may be drawn for the
future of the safety of the rail travel.
This is a very serious matter. I want
a thorough probe into the matter.

With these words, I resume my se'a_l:.

THE MINISTER OF HOME AF-
FAIRS (CHAUDHURI CHARAN
SINGH): Mr. Chairman, Sir, I am
glad to find that the resolution has
not been opposed by any hon. Mem-
ber. And yet .long speeches have
been delivered. I raised a point cf
order but I was overruled. Perhaps,
it seems that the hon. Members wete
right in saying what they did. The
question, however, is whether I can
reply to al lthe points raised trom
fishery development to railway deve-
lopment and the railway accident.
The hon. Memhers have covered a
very wide fizld. I do not find myself
cempetent {o answer all those points
raised at such a short notice.

I would only refer to threc or four
specific points that have been made
on which the Government can take
some action, Firstly, about the ques-
tion of drinking water, I will see what
relief can possibly be extended at
the instance of the Government of
India as soon as possible. -1 do not
know the extent of the problem
But. as I have said. I will do my best
so far as the Government of India is
concerned.

Secondly. some cases of excesses
committed during the President's
Rule were also mentioned.. ..

AN HON. MEMBER: And also
during the DMK's regime.

CHAUDHURI CHARAN SINGH:
Here, I am concerned only with the
President’s rule. If specific instances
are brought to the notice of the
Government, I assure my hon. friends
there that strict action will be taken.
An inquiry will be held and if the
persons who are accused of crimes
and excesses committed by them are
found guilty, strong action will be
taken against them.
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Another point that was made was
about the constitution of the Advisery
Committee. 1 said that perhaps no
such Committee was necessary. But
1 find I was wrong. It is a statutory
Committee. 1 understand that the
Home Ministry has already taken
necessary steps in the matter and
soon a Committee will be appointed.

Now, there is a question ubout
Hindi. Some of my friends have im-
ported heat into this question but that
heat was jmported unnecessarily.
This Government has absolutely no
intention of imposing Hindi gn any
State or Union Territory.

Now, so far as elections are con-
cerned, the Resolution itself says that
the elections will be held within a
few months. Supposing 1 had said in
the Resolution that they will be held
‘within three months’ or ‘within
four months’ or ‘ag early as pnssible’
I think matters would not have im-
proved thereby. 1 have already com-
mitted myself to the statement that
the elections will be held within &
few months and the term ‘few
months' can include a period of two
months to four months also. 1 am
ready to amend the words of the
Resolution to read ‘as soon ag possi-
ble’ if that will satisfy the Hon.
Members.

So far ac the fairness of the elec-
tions is concerned, this question neced
not have been raised at all. We our-
selves have been victims of unfair
elections. 1 therefore assure the
Members there that so far as we are
concerned, we will do our best to see
that the elections are free and fair.

Now, I may say that in as much as
the people of Tamil Nadu will soon
be in charge of their own destiny.
perhaps mo emotion need to spent over
this issue any more. With these
words, I hope the Resolution will be
accepted, by the House.

of Proclamation in
respect of Nagaland
(St. Res.)

SHRIMATI PARVATHI KRISH-
NAN: There were some points re.
garding closures and so on. Will the
Consultative Committee be formed
soon and these matters be referred to
them, as these are of extreme
urgency?

CHAUDHURI CHARAN SINGH:
The Consultative Committee is being
formed very soon.

MR. CHAIRMAN: The question is:
“That this House approves the
continuance in force of the procla-
mation dated the 31st January,
1976 in respect of Tamil Nadu,
issued under article 356 of the
Constitution by the President, for
a further period of one year with
effect from the 10th March, 1977."

The motion was adopted.

17.48 hrs,

STATUTORY RESOLUTION RE:

CONTINUANCE IN FORCE OF THE

PROCLAMATION IN RESPECT OF
NAGALAND

THE MINISTER OF HOME AFFAIRS
(CHAUDHURI CHARAN SINGH): ‘1
beg to move the following Resolution
in the House:

“That this House approve: the
continuance in force of the procla-
mation dated the 22nd March, 1975,
in respect of Nagaland, issued under
article 356 of the Constitution
by the President, for a further
period of one year with effect from
the 26th March, 1977".

The State of Nagaland came under
the President’'s Rule with effect from
22nd March, 1975, the date on which
the proclamation under Article 356
of the Constitution was issued by the
President. This proclamation was
approved by the Lok Sabha on 25th
March, 1975 and by the Rajya Sabha
on 26th March, 1875. Since then,
three extensions of six months each
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were approved. The last time vht
Resolution for further continuance jn
force of the proclamation in Nagaland
for six months, with effect from 26th
September, 1976, was passed by the
Lok Sabha on 20th August, 1976. The
proclamation was thus in force upto
and inclusive of 25th March, 197Y.
The continuance of the proclamation
for a period of one year from 26th
March, 1977 was also approved by the
Rajya Sabha on 1st Marcn, 197%.

1f the House is pieased to approve
and adopt the resolution I have?
moved, President’s Rule in Nagaland
can continue for one more year. This
would not preclude elections being
held long before the period of one
year could expire. Government
would like to have such elections as
soon as the climatic conditions in
Nagaland could permit the holding of
elections. Monsoon breaks out in
Nagaiand much earlier and, therefore,
elections would not be possible, for
reasons of climate, in June. But we
are most anxious that elections should
be held in Nagaland as soon as
possible.

I commend the Resolution to this
House for approval.

MR. CHAIRMAN: There is only
one member to speak on this. Shrimati
Rano M. Shaiza..... She is not here.
1 shall put the Resolution to the votc
of the House. The question is:

‘“That this House approves the
continuance in force of the Pro-
clamation dated the 22nd March,
1975, in respect of Nagaland issued
under artjcle 356 of the Constitution
by the President, for a further
period of gne year wit' effect from
the 26th March, 1977.”

The motion was adopted.

—_

17.52 hrs

CALTEX [ACQUISITION OF
SHARES OF CALTEX OIL REFIN-
ING INDIA) LIMITED AND OF THE
UNDERTAKINGS IN INDIA OF
CALTEX (INDIA) LIMITED] BILL
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etc.] Bill

THE MINISTER OF PETROLEUM
AND CHEMICALS & FERTILISERS
(SHRI H. N. BAHUGUNA): Sir, I
beg te move®:

“That the Bill to provide, in the
public interest, for the acquisition
o1 the shares of Caltex Oil Refining
(India) Limited and for the acqui-
sition and transfer of the right, title
and interest of Caltex (India)
Limited in relation tg its under-
takings in India and thereby to
secure that the ownership and con-
tro] of the petroleum products pro-
duced by the Caltex Oil Refining
(India) Limited, and marketed and
distributed by the said undertak-
ings, in India, are so distributed as
best to subserve the common good,
be taken into consideration.”

This is a Bill which heips this
nation to have control over one of the
mosi strategic areas of its economy
connected with both development and
defence. The Caltex and the other
concerns which are being taken over
have been doing their business in this
country for quite some time. Never-
theless, it has been the consistent
policy followed by the nation to own
and conduct the affairs connected with
this sector of our industry through
the system of public ownership; that
¢ almost a national consensus, a
national policy. It is, therefore, pro-
posed to take over all these interests,
and provision therefor has been made.

One thing is true that this take-
over is through the agreement arrived
at between the predecessor Govern-
ment and Caltex (India) Limited,
and this Government would not like
to go back wupon that agreement.
Therefore, we have brought forward
this Bill providing for the same type
of compensation-as was agreed upon
between tbhe predecessor Government
and the Caltex whoge interests we
propose to take over. I hope that the
House will welcome this measure and

*Moved with the recommendat on of the Vice Pres.dent acti; g as Pres dent.
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give us the benefit of their advice.
Hereafter, we have only a tiny com-
pany, the Assam Oil Company,  which
is outside public ownership. India, in
this manner, has acquired 39.9 per
cent of its oil industry as public-
owned enterprise. I hope, the good
wishes and the cooperation of ihe
Members of this House and our work-
ing clags, the workers and offlcers
connected with this industry, will help
us to tide over the difficult situation
which we find ourselves in relation
to oil and il products.

With these words, I commend rhe
Resolution to the House for its
approval.

MR. CHAIRMAN: Motion moved:

“That the Bill to provide, in the
public interest, for the acquisition
of the shares of Caltex Qil Refining
(India) Limited and for the acqui-
sition and transfer of the right,
title and interest of Caltex (India)
Limited in relation to its under-
takings in India and thereby to
secure that the ownership and con-
trol of the petroleum products pro-
duced by the Caltex Oil Refining
(India) Limited, and marketed and
distributed by the said undertak-
ings, in India, are so distribtued as
best to subserve the common good,
be taken into consideration.*

DR. HENRY AUSTIN (Erna-
kulam): Mr. Chairman, Sir, 1 heartily
welcome this Bill moved by hon. Shri
Bahuguna, Minister of Chemicals and
Fertilizers. My mind goes back to the
early sixties when as General Secre-
tary of the Petroleum Workers'
Union, we submitted a memorandum
to the then Minister for Petroleum re-
presenting that all the then existing
foreign oil companies such as Burmah
Shell, Esso, S.V.0.C, Caltex etc. be
‘nationalised. At that time, some
sections of the press criticised the
workers for bringing forward such a
move. They thought that the gkies
"would fall down if these foreign com-
panies were nationalised. = They

(Indig) Ltd. etc.] Bill

thought chat these companies were
strong pillars of our economy and
without the support of these fopeign
companies, our economy could not be
sustained. Much water flowed under
the bridge since then and every time
when moves were made and bills were
iritroduced to nationalise Burmah
Shell, Esso and other companies, we
had supported them. As the hon.
Minister has said, with this, almost
99 per cent of the oil companies have
been brought under Government;
only one per cent is left.

Sir, I would like to point out that
the problems arising out of the taking
over by the Government of these
privately—owned foreign companies
have not been solved, particularly
relating to workers. In my consti-
tuency there wag a tin factory owned
by Esso, when it was nationaljsed.
There were about 150 workers in that
factory. Consequent on the taking
over of that company, this tin factory
which was an integral part of the
establishment was left in the lurch.
The workers have been making re-
peated representations to the former
Minister for Petroleum, Shri K. D.
Malaviya that they may be allowed
to continue; they are prepared to
form a cooperative society to manage
that factory in Ernakulam. There is
a move for selling thal factory to
some private capitalist. When the
workers are coming forward to run
this factory after forming a coopera-
tive society, it is incumbent on the
part of the Government to provide
requisite facilities to enable the wor-
kers to run that factory. Kindly look
into this aspect as also in general to
the other aspects concerning em-
ployees when you take over the Cal.
tex Company and see that the workers
are given proper compensat.on, where
required, and proper arrangemnts
are made for them for employment
and other service conditions.

18.00 hrs,
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,

April 6, 1977/Chaitre 16, 1899 (Saka).
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